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LOK SABHA

Thursday, November 11, 1965/Kartika
20, 1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mg. SpEARER in the Chair]
ORAL ANSWERS TO QUESTIONS

Industrial Finance Corporation

+
*150. Shri D. C. Sharma:
Dr. L. M. Singhvi:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shrl Yashpal Singh:
Shri Kapur Singh:

Will the Minister of Finance be
pleased to state:

(a) whether the Industrial Finance
Corporation has redefined its loan
policy, particularly in the context of
tha defence requirements; and

(b) whether Government propose
ts lay a statement on the Table out-
lining the salient features of the re-
vised policy?

The Minister of Planning (Shri B.
B. Bhagat): (a) and (b). A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-5122/
85].

Bhri D. C. Sharma: What are the
reasons that have prompted the In-
dustrial Finance Corporation not to
undertake this kind of work which
iy was supposed to do?

Shri B. R. Bhagat: I think, they are

dolng what they have been intended
by Parliament to do.

1711 (Ai) LSD—I]
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Shri D. C. Bharma: May I know
whether any loans will be forthcom-
ing from the Industrial Finance Cor-
poration in order to meet our defence
requirements? That is what I wanted
to know.

Shri B. R. Bhagat: That is given
the first priority. I think, the hon,
Member does not seem to have the
statement.

Shri D. C. Sharma: I have had the
statement and I have read It.

Bhri P. R. Chakraverti: In the con-
text of the assistance that has been
given by this Corporation only to
three States to the extent of more
than 50 per cent, may I know whe-
ther Government will advise them to
take to the development of the less-
developed States as for example
Bihar?

Shri B. R. Bhagat: This point has
been raised in Parliament in several
discussions  including the discussion
on the IFC's Annual Report, and the
IFC Board is aware of this. They go
by the scheme that they have before
them, the profitability of it and the
contribution it is going to make; but
they bear in mind also the State-
wise distribution.

st weo Wto foardt : w¥ediz ¥ AR
2 % fagy s § fe e & o oY
arafy £ arinft 7Y & ag IrAAT g
i fr max fod, dwedt wiT aflam
drg atg & fam A fr ofteear ¥
qrer yrardiz § fedt feadt dazlio
ey et § wr gq & fag faraem v
Ty !
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ot Wo To WAW : FTA AT GAA)
ar qig adr 7

st Toare fay o ATETT A S 3T
am w7 w7 fear & s gz faa teaw
H WLl & FTaw FEA0 g vd A fEAr
w1 FraET AR TPH W ¢ ww 7w
fearai % fag 3gm & ag fams amaw A
¥ ®IT A7 7% qF AT AE IST TS
& A ATRT oY g § T wrdarE
L A

oY Wo Tre WA : ZgTar H A1 7V
#E G4t TAAT AT a7 WET AW WA
L4

Bhrl Kapur Singh: Are Govern-
ment aware that the setting up of the
ancillary units of HMT at Pinjore has
begn held up for the last year and a
balf owing to non-availability of a
paltry loan of Rs. 50 lakhs by this
Corporation; if so, what do the Gov-
ernment propose to do in this matter?

Shri B. R. Bhagat: I shall look into
this specific matter; I have not got
that Information with me just now.

Shri Basappa: May 1 know the
total amount of loan applications
pending now and the resources avail-
able with the Corporation?

Shri B. R. Bhagat: The financial
assistance sanctioned by the Corpora-
tion so0 far is Rs. 128 crores—Rs. 158
crores have been disbursed and out-
standing is Ra. 117 crores. Recently,
on a request of the IFC we have pro-
vided them with another Rs. 10 crores
for their operations.

Mr. Speaker: He had asked about
the number of applications pending.

ot wy forerd : TamE # 20,000
¥ g oft arpfow afse q= @1 owi
g ww Ty et gl W oAt G
gur g wm o afaerdi & TS
§xforTe WA TV AT W A
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17 3f7E1 1 M7 39 1 avEwaTdi H
ot s fwm e 7

ot Wo Wo WM : {or4 F T AW
HZ OEFRIR WTHT TA OET EATH TRGA
I I F vy {1 9 w59 w60
AR (O A

Bhrimati Bavitrl Nigam: May 1
know what has been the impact felt
by these new lines of priority and
what is the per of the
lated applications which have been
disposed of on the basis of the new
lines of priority? '

Shri B. B. Bhagat: The new
hrave becn particularly defenc

laid on them only recently and
would take some time to see
impact of that.

Shri P. Venkatasubbalah: Ma
know whether Government pro
to give a directive to the Industrt..
Finance Caorporation to provijde
adequate financial assistance to e
of the joint stock companies throujgh
which the Government wanted [to
hand over land to the people flor
increasing food production?

Shri B. R. Bhagat: No, Sir.

L gmm : AFAY Ic‘;
Seitr & wfeer @ By g 3
% fam ot w21 3 Afes w7 aw iRk
1 #3 fawrea i1 drie @ faam
g7 &4 ¥ faw @ wewe am &

ot wo o WE : F@ HHE Wy
79 FETAT AT 1 ST FA LA KA
™o )

o gevfiars www: SW ET ¥ g
fogm #3  auffe S STSTT 0 oA
frmmm At

ot wo Tho WM : Wa [t |
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Family Planning Programme

+

*151. Bhri D. C. Sharma.
Shrl Yashpal Singh.
8hri Bagrl:
Shri Madhu Limaye:
Shri Bhanu Prakash Eingh:
Shri M. Rampure:
Bhri Kanakasabal:
Shrl Mohammed Koya:

Win the Minister of Health be
pleasad to state:

(a) whethar it is a fact that a deci-
sion has been taken to village-orient
the family planning programme, con-
centratimg its attack on the popula-
tion problem in the rural rather than
in urban aress; and

(b) if so, the steps taken or propo-
sed to be taken to implement this
decision?

The Deputy Minister in the Ministry
of Health (Shri P. 8. Naskar): (a)
The family planning programme is
being implemented with equal empha-
sis both in urban and rural aress.

(b) Does not arise.

Shri D. C. Sharma: May I know
how many family planning clinics
asc working at present in the urban
arcazs of India and how many are
working in the rural areas of India?
It the hon. Minister s not able to
give the exact figures, she may give
a rough idea.

The Minister of Health (Dr. Sushila
Nayar): About 9,000 family planning
clinics are in the rural areas and
about 1,500 to 2,000 are in the urban
areas.

Shri D. C. 8harma: When the num-
ber of villages in this country runs
into several lakhs, may I know how
the family planning programme is
going to be tackled by these 9.000
family planning clinics and what is
the target laid down for the Fourth
Five Year Plan?

Dr. Sushila Nayar: There are about
5,200 community blocks in the coun-
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try. Each of these should have a
primary health centre. At present,
there are about 4,200 eentres. But all
the 5,200 and odd blocks should have
primary health centres in the Fourth
Plan. Secondly, at present, we have
a target of 3 sub-centres for each
primary health centre. All of them
do not have these 3 sub-centres at
present. Now we have raised the
target to 6 sub-cenires under every
primary health centre and we expect
to achieve that target in the Fourth
Plan. This means that there will be
a sub-centre roughly for every 10,000
persons or 2,000 families to give them
the necessary advice and assistance in
the matter of {family planning end
other things.

ot e forg ;oo Arerd AR
* 2 Y e &, safwmrae 48 av T )
o7 Afergs ddw #1 A g W
74T § W7 UEW AW qE INAR Af)
Y g aw warAt & Ferir it enfi
w1 G AT AR wTE A i wrady
QAT ¥ oF AT oA e A & A
T qT A AT A qEy

weas RN ¢ WF uTiERETT Ay
agrd ¥ oY wvar &y g wwr I A ArAA
HTEq AT TRY §

ot e fa: erert 1 ow fag
LI R ECANBE R PR G 8
fe mer TATT ATA A AWfT

w1 wq fomd: aF 2o fgiom &
gfwgra & aF= a7t 1 {\n oo qor-
g, fagTa wadi & Az, goar
& mredi oY W oo @vy ATT T WY
faear qrardy Ay &, 7 w0y frniga
%t of ¥ fir g Frarss £ an a7
4% eaq wEwA K AT AT A A T
w7 * i afa w0

Fo gEET AT WA A
mer w1 AT B F rET @ o0 A @
o9 &1 qgTaAT w4 & Ay W e
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FiE AT F, W I AT w
aarg & AT § W 3 A Agraa
oY WAF 97 RO ATl §

ot wadw fay fageel : G fw
it madfta weew, st qwoe fag,
T oqer &, AR 41 Fgigld Ft
TR FIA F AgT TEA arer af@re-
fadisa & 0¥ wWez FTAFY 1 aO9E
Ay qTfaqIT FT E R Y

o gAY ATAT : A, WA
qzET ATT FEI T AW a9 & A
aft &1 &g s W T -
2 AT AT AT wr S FA F
wrd aryr adt & 1 g EY wgy e 2 fw
@ ¥=¢ da1 el T W17 @ wT g,
a4t afefeqfa &Y sig 9T 19 & 2wy
Gar g T @A & faer 13, vwow
g femm ama

wieelt maAr Wt ;. mft wma
w1 A F A F w1 ¢ IF @ amr
F%E q44 F fAw  wei T anim
RATH ATA BT H AT fer W g
Wl § foe wet smawar §, weAm
gai ¥ Iadr wegr sgaeqr AET
1o Y eea w8 A M AET R, W@
wera & 1 & qe aTgdr g fiw aar sy
Y ot %1 ag sarq ¢ v ardo et ¥,
WET 9T 3V FAI, A FATC AT AT H
oTH Wl NETATH AdT &, 7 SOE v
q7 g FT § W17 T qgF 730 aqawgr
2, afe &r, @ W caEwaT ®) BUTH & fod
oY W GrAT F1 9% gd & fAn
wy que fer o v ¥

Wo gefren wvaw ;47 W frdea
frrdfegnamea ? fx miam &
&% #=71 %1 uF wA faww s, il
fedr +t amg-aafar & fadr =fos
g T WA 9F | g8 ¥ A des o A
wrgwal T, 3 YT AT FT GEIE-
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aafaer ¥ | e deg ded BT
agEr @t @ g, @fe gt 97
wfgar-ames @, A wfgaeat § w7
HET W qF W GEU-EeeT TuNT
qEE ¥ 9%, qg &TC WIS fegr o
w e

sreit fawey 2m - AT ETe
et oY ¥ o @ R @F el wy e
faerr wr T @ 1 & ag e AR
fir wmw & o< ¥ & 4F & enfaw
w & feam wwg s o

e galien maT: et ge-7dig
domr ¥  wivenfafrer gardt sifme
grit fF ag sy 89 g X 9ge
T

o wiwT sw quar ;A §
wa it v deT AR gu §, F T
Wit & s T aifad gu § |
FURTT & qre T #Y g Wl g
W £, O oy ot firaeft § o ag ek
& 3% 74§ wne, aifw ag g
% swTC wEnTE A Ak ?

wie teflwr Awy : & F ogd W
o wuEl & e § ozt e fear
e et 420007 4300F e E, I XY
40037 500 TET TT ¥R FTFHTE
T e doE &1 v e Ea e
¥ 1 TwET qEurA Y T¥Er T
wrgd & | w0 ¥ fe gw oo frerfey
) ey ¥ T I ¥ qiE Ao
gyt ¥ @ 8, e & wnior wrd
#* oy Sawew @ &%

Shrimati Jyotsna Chanda: May |
know whether it is a fact that the
family planning programme is more
popular among women-folk rather
than among men-folk and, if so, what
steps Government propose to take to
popularise it among men?
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Dr, Sushila Nayar: It is true that
women are more anxious to have the

advice and follow the family planning
methods than men are,

Mr. Speaker: Here too they are
more anxious to ask questions,

Dr. Sushila Nayar: Under the re-
organized sch , it is  proposed to
bave some male workers along with
female workers.

Shrimatli Akkamma Devi: In the
rural areas a large number of people
with a large number of children are
appointed as family planning workers
and they are facing a wvolley of ques-
tions from the rural population. May
I know whether the Government of
India is aware of this and whether
any action has been taken Iin this
respect?

Dr. Sushila Nayar: Gerally we
prefer to have family planning
workers with small families, but in
some cases we do take workers with
larger families also, because from
their personal experience they can
tell the people how harmful it is to
have a large family.

W) frqm gamr : 9 TF gwA
o 712 W2 wE 8 S we s
v o Tow % varar asx R
g

UF HTAAW WG : W T WY
¥

ot fasrr oy : gw ETETOT A &
fe moat & fofigma & fag aoe
& ¥k sgavqr A% 1 § o & ag S
g § e s goere A 9w 9x faere
fiem § YT ag ar # wifow €1 § e
¥t a IgTar A § WY ® 7 O AT
gex £

Wo gufren avre: 7g A ¢ e
i ot wfnfwe ofard & gzw
waTeT AT gram §, - T LA §
cafad et wifir ) gw @
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& fvg e w1t s it am T
3 %Y wrawe § WK W W Ie
MA@ E

Shri EKapur Bingh: He enquired

recreation faciiities, and the hon.
Minister is replying about education.

Dr. Sushila Nayar: May I submit
for the hon, Member's information
that some surveys which were carried
out have disclosed that the size of
the family was directly proportionate
to the level of education particularly
of the women?

ot yww v woEm WY ag G
t e w dfaEcfme &
A ¥ agEeaw ® f Fano
T 3 § 9 qeqEETE S0 S q
w3 § sl EewT W o ewn
¥ fargw feemr 7 3% & e figge
T ft afcare-fagiom sqrar | fear
orar & 7

e ARG A AT g R FEA K
A AT ¥ T ST w7 F | o AT
aft ¥ar argy &, A F w0 € AT
ar aff v &

ot forw arerae ¢ AT v s
v fog & wvw & qafaa & T
aw ow avfrs sAvafa e 2w @
Fag wrrrargn g 5 wroere foreren
wT hfaet cifar o ad v W g,
T w97 A W qred-ared S avdy
farr a7 wdi aff sk v R
Shri D. C. Sharma: He
eight children.

LU 1] W:ﬁﬁoﬁsmﬁ
Fmqrdmux b

has got
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aREEA A4 & fAg w gEwT
frmmar g ?

Tlo HAAT ATAT : 77 77 7L TE
¢ fiv ifwelt omifr &t @dm @
sawufy Hamdw w1 g UH ®
arq araey §, ST ag aw wdr & e
foeeft dwad  wrf FeafEr gt 2,
Jadl 59 8§ sqwr Hawew g g
sfmmga @ ifcam gwd
9 & favamaa AW w1 F W W
w0 F1 9T T TEAET A

wsaw wgEa A = A
AW F THT g famr

A0 GASICIAST ¢ M WEIRY,
Y wmq g sqagrT ¥ 7
World Bank Loans

+
*183. Shrl Shree Narayan Das:
Shri Basappa:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Shri Yashpal Singh:
Shrl Prakash Vir Shastri:
Bhri Kapur Singh:
Shri Kajrolkar:
Shri Jashwant Mehta:

Will the Minister of Finance be
pleased to state:

{a) whether the situation arising
out of the present Indo-Pakistan
conflict has had any adverse effect
on the loans, credits and other com-
mitments of the World Bank and ita
two affiliates maode to India for her
economic development; and

(b) if s0, the nature and extent to
which these have been affected?

‘The Minister of Planning (Shri B. R,
Bhagat): (a) No, Sir.

(b) Does not arise.

Shri Shree Narayan Das: May |
know whether, besides the past com-
mitments made by these bodies to
India, the Government of India has

NOVEMBER 11, 1065
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made an approach for fresh loans and
credit, and if so, the reaction  and
response of these bodics?

Shri B. R. Bhagat: This year's
pledge amounts {o 105 million dollars
fur the Bank wund 145 million dollars
for the IDA.

shri Shree Narayan Das: ] wanted
to know whelher, besides past com-
mitments, the Government of India
had made a fresh approach for fresh
loans and credit, and if so, the reaction
of these bodies.

Shri B. R. Bhagat: [ said about this
year. It is the latest.

Shri Shree Narayan Das: May I
know whether, in view of the fact
thul the UK and USA have suspended
economic aid to India, the Govern-
ment of India is going to make fresh
proposals lo these bodies Lo give the
assistence necessary for the continu-
ance of our projects?

Shri B. R. Bhagat: The Bank and
the IDA officials have announced that
they continue to make disbursements
on the existing louns and they ..r
wlsy processing the pending  applug-
tions in the normal manner. £

Shri Basappa: May I know v.'hel‘Er
the bank has been helpful in getting
our consuriium aid and, if so, what is
the nature of that aid and whether we
have got on the directorate of  the
world bank any representative and, if
s0, what is the role of that person
there?

Shri B, R. Bhagat: For the third
plan period they had been able to
provide substantial aid; the bank's
own cemmitment for the third plan
runs into a figure of 1185 million dol-
lars. We are fully represented on the
bank; we are one of the founder mem-
bers of the bank; the Finance Minister
is there on the board of governors; and
we have an executlive director who is
permanently there.

Dr. Ranen Sen: Is it a fact that the
government has noi  Sotn il %o
draw its 100 million dollars from the
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iDA which 1s an affiliate of the world
bank because of the fact that the US
government did not agree to give the
matching grant of 30 million dollars
which is one of the terms of credit
of the world bank and, if so, what is
the reaction of the government in this
regard?

Shri B. R. Bhagat: I am not parti-
cularly aware of this grant but it is
true that sometimes, because the
matching grant provided by the US
povernment was not forthcoming, it
landed us in difficulty in utilising the
other grant because the project as a
whole has to be viewed and arrange-
ments made.

st werarer Fag WY a2 wiw & fed
T ¥ AT I A % fave 4% 7 @
forar & ? sy woRTC & = # oy ot
am wrf § fix geefir age & qw A
T w1 W vt Ay e § Wi
fard fgmgeama &1 qwTEeT w7 # fag
Tk ok & 7wy fava i 3 g A
w1 wa frm ¥ 7

v wgwn - TS AgT %
e d M oew g g

ot Xo Tro Wam : T& F A1 WY 5o
fea gar o fed, sver gwr g
foar & 1 T v ot 4 e g
IAR QU KT

Shri Kapur Singh: I would like to
know whether any default or repu-
diation on our part of commitments
to the world bank is likely to affect
adversely the bmmk's credit facilities
to us?

Shri B. R. Bhagat:
repudiated any.

Shri Kapur Bingh: If we did, is it
likely to affect us adversely?

We have not

Mr. Bpeaker: That question does

not  arise.

Shri

: How far are the
worid bank's decisions

about credit
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and loans taken independently of the
Aid India consortium or how far are
they influenced by the consortium?

Shri B. K. Bhagat: To the extent
that they have organised the con-
sortium and they are the convener,
they influence the consortium mea-
sures; in return they may be influenc-
ed by the consortium.

Shrimati Savitri Nigam: Is it a fact
that there is a general feeling among
the repr tives of the developing
countries that the service charge rate
and the rates of interest charged by
the world bank are too high and, if
s0, what is the feeling of India? What
is the profit earned by the world
Bank this year?

Shri B. R. Bhagat: That is all there
in the annual report. It is true that
the representatives of the developing
countries voiced this feeling every
year and it is for this reason that the
affiliate of the bank, the IDA, was
created to provide what is known as
softer loans, long-term loans at lower
rate of interest. But the difficulty
with the bank is that they borrow at
certain rates of interest from the
world money market and their lend-
ing rates are also determined by

them.

Shrimati Savitri Nigam: The last
part of my question has not been
replied to. What has been the net
profit of the worid bank?

Mr. Speaker: He said that it is con-
tained in the report.

“Bhbrl Shivaji Rao §. Deshmukh: May
I know whether India’'s permanent
director on the world bank has been
directed to enquire whether the con-
tribution of the United States and
Commonwealth countries to India’s
development fund has been suspend-
ed as a result of an embargo due to

Indo-Pak relations?

Shri B, E. Bhagat: That does not
arise out of this question.
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It the hon. Member wants to know,
he may give notice.

Mr. Speaker: Yesterday, we had
that discussion.

Shri Shivaji Rao 8. Deshmukh: My
question is whether the Government
has given instructions to our perma-
nent director to enquire whether the
contribution by the USA and the com-
monwealth countries to the Indus
Development Fund stands suspended
because of the result of the embargo
on Indo-Pakistan trade?

Shri B. B. Bhagat: That is not the
function of the Bank.

Shri Shivaji Rao S, Deshmukh: Will
they make enquirles?

Mr. Speaker: Order, order.
all answered yesterday.

Shrl R. Ramanathan Chettiar: In view
of the fact that Japan, West Germany,
Canada and the United States have
held up our loans, and they being
members of the Aid India Club under
the auspices of the World Bank, what
steps will Government take to bring
to the notice of the World Bank that
they are wiolating the principle of
giving aid to India?

Shri B. R. Bhagat: They are not
violating the principles of giving aid
to India. They have not said that in
s0 many words, so far as the countries
other than the USA are concerned,
that they are not giving. But so far
ags the USA is concerned, what they
have said is that the future aid will
be considered in consultation with the
members of the Congress. That is
the only thing they have said.

It was

S8hri R. Ramanathan Chettlar: Japan
and West Germany.

Shri B. R. Bhagat: They have not
said that

oft vdwwowy ;- fom dw ¥
FErEer ¥ w9 ¥w qu faere wrd
# @ ¢ war fawe dw IEE A
tfe g v o el ¥ e
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Shri P. Venkatasubbalah: May I
know whether the World Bank has
been sounded regarding the financial
assistance to be given for our fourth
Plan projects and, if so, to what
extent?

Shri B. R. Bhagat: Not yet, Sir.

Shrl P. C. Borooah: May T know
whether past experience has shown
that there Is an ideological bias
in the World Bank against Gov-
ernment institutions or corporations
and, if so, how far that situation has
changed?

Shri B. R. Bhagat: It has not
suffered. An undercurrent may be
there, but so far it has not prevented
them from giving aid to the projects.

Expenditure on Advertisements

+
*154. Shri P. C. Borooah:
Shri Ram Sewak Yadav:
Shri Madhu Limayes:
Shril Bagri:
8hri Yashpal Singh:

Will the Minister of Finanee be
pleased to state:

{a) wheth Gover have
finalised the rules for limiting tex
free expenditure on advertisememt,
travel and guest houses; snd

(b) if so, the salient
these rules?

features of

The Deputy Minister in the Minis-
try of Finance (Shrl Rameshwar
Sahu): (a) and (b). No, Sir. The draft
rules relating to the allowance of ex-
penditure on advertisements, travel
and guest houses were published in
the Gazette of India on 27th August,
1985, for eliciting public opinion. The
last date for receiving comments on
these rules was the 31st of October,
1885, These comments are being
scrutinised.
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A copy of the draft rules is laid
on the Table of the House. [Placed in
Library. See No. LT-5123/85).

Bhri P. C. Borooah: Muay I know
whether the contemplated restrictions
on the free flow of advertisements to
the different agencies are not an
encroachment upon the fundamental
rights provided for under article
19(g) of the Constitution and, if so,
whether the Government contem-
plates to refer this matter to the
Supreme Court for studying the con-
stitutional wvalidity of the measure?

The Minister of Planning (Shri B.
R. Bhagat): No, Sir. It is not an
encroachment on fundamental rights.

Shri P. C. Borooah: Will the Gov-
ernment consider giving relief to the
assessees who  sustain loss thereby,
just as has been provided under the
Gold Control Order, and who lose
their business?

Shri B, R, Bhagat: No, Sir. We do
not contemplate giving of any relief
ofl 7y femd Qe AT WO QF
ALY T AW 3 | TRA T &
gz % z7 97g fee 92 Oy gw WY
faar & 1 w7 AT 3G fF Oy B &
W ¥ 99 § | 71T Y Hemy wgEg
ad fF o v oF gw %4 937 R
IaF FIC FINE w40 7

wOm wplew AN Ag gt
AT ¢ | =i I Ay o
T T o T @0

ot wy o WY e dw
fe firar & afgem st 8 TR
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woaw e e T At oo
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8Shri Indrajit Gupta: Apart from
the expenditure on advertisements, is
there any proposal to limit also the
amount of space which can be
occupied by the advertisements . . .

Mr. Speaker: That also is given in
that.

Shri Indrajit Gupta: I do not think
it is given in that. There is no
mention of advertising space in news-
papers which iz being increasing-
Iy . .

Mr. Bpeaker: Somewhere there is
mention of “half page” and all that.

Shri B. R. Bhagat: There is some
such thing.

ot giefra e ;WY AT AN R,
97 F) A AW E
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Raid on Import and Export Firm in
Bombay

*155, Shri Hari Vishnu Kamath: Wl
the Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 686 on the 16th Septem-
ber, 1865 regarding raid on an Im-
port-Export Firm in Bombay and
state:

(a) whether the mvestigation by
the Enforcement Directorate  has
since been completed; and

(b) if s0, with what result?

The Deputy Minister in the Minis-
try of Finante (Shri Rameshwar
Sahu): (a) No, Sir.

(b} Does not arise.

Shri Hari Vishnu Hamath: May [,
Sir, invite your attention to the fact
of the unconscionable delay that
has been, as usual, going on in this
rather unsavoury matter. The raid
was conducted, according to the
answer given on the earlier occasion,
in the last session, in February. To-
day we are in November, almost the
fag end of the year, and still the in-
vestigation has not been completed.
May I know what the name of the firm
is, and has any deadline been sct or
is being set for the completion of this
investigation by the Enforcement
Directoratc—two years, three years
or something like that?

The Minister of Planning (Shri B.
R. Bhagat): If the hon. Member wants
the pame of the firm, Sir, T can give
®
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alr. Speaker: He has asked for the
name and it is for the Minister to
answer,

shwi B. R. Bhagat: 1 have no objew
uon, but so far our practice has been
that only when the wvesugation s
compleled we give out the name. But
if you permit I can give the name.

Mr, Speaker: Yes

Shri B. K. Bhagat: The name of the
firm is: Messrs. Indian Overscas Trad-
g Company, Bombay-3. I wil. ask
the Directorate to complete the in-
vestigation as quickly as possible,

Mr. Speaker: He wants o know
whethor any target has been fixed
within which it has to be completed.

Shri B. K. Bhagat: No, no time or
date has been fixed.

Shri Hari Vishou Kamath: s there
any truth in certain reports that this
firm is one of the numerous benefac-
tors of the Congress Party and that
is why the government's tongue 19 tied
and the mind is stilled over this mat-
ter?

Shri B. R. Bhagat: It is very unfair;
it is absolutely untrue.

Shri Harl Vishnu Kamath: What is
unfair, S5ir? Has it given Rs. 1 or 2
lakhs to the Congress Party”

Mr. Speaker: He denies that.
Shri Hari Vishnu Eamath: What is
unfair, Sir?

Shri B. B. Bhagat: The charge is
unfair.

Mr. Speaker: The imputation is un-
fair.

Shri Hari Vishnu Kamath: Does he
know? If he does not know, he can-
not say it {s unfair,

Mr. Speaker: He has repudiated it:
he says it is not correct. Next ques-
tion,

Shri Aari Vishnu Kamath:
‘alie it up agaln

Towill
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Raising of Land Revenue by Siates

+

*157. Bhri Yashpal Singh:
Shri Kapur Singh:
Shri P. R. Chakravertl:
Shri K. N, Tiwary:
Bhri P. K. Deo:
Bhrl Ram Bewak Yadav:
Shri Madho Limaye:
Shri Onkar Lal Berwa:
Shri Bri] Raj Singh:
Shri Gokaran Prasad:
Shri D. D. Purl:

Will the Minister of Planning be
pleased to state:

(a) whether the Planning Commis-
sion has requested the State Govern-
ments to raise the land revenue;

(b} if so, the reasons therefor; and

(¢) wnether any ceiling has been
suggested for this purpose?

The Minister o Planning (Shri B.
R. Bhagat): (a) and (b). Planning
Commission has suggested to the State
Governments that for raising addi-
tional resources for the Plan, land
revenue rates be raised.

(e) No, Sir.

oft gaare Tag © W@ EORTC A W
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Shri Eapur Bingh: Is it true that
the real object of this enhancement
is to destroy private ownership in
land and to degrade land-owners into
agrarian workers?

Shri B. R. Bhagat: No; that is not
true.

Shri P. R. Chakraverti: What are
the guidelines suggested by the
Planning Commission? Have they
suggested that this revenue-raising
factor should be a graded one, so as
to exempt uneconomic land?

Shri B. R. Bhagat: The suggestion
made by the Planning Commission is
that the first five acres should be
exempted and the others should pay
more.

st wo 1o famrdt : W Afmw
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Shri Ranga: In view of the fact that
the Andhra High Court has declared
the Additional Revenue Assessment
Act of Andhra State as unconstitu-
tiomal, because the land revenue has
been raised by 100, 150 and sometimes
even 200 per cent, and also in view
of the fact that the Prime Minister
has suggested to this government, in-
cluding this minister, that the water
rates and water tax should be drop-
ped, have Government given any
consideration to the injustice of im-
posing any more land revenue assess-
ment upon peasants in addition to
what they are paying like everybody
else by way of other taxes, including
central excises and State excises?

Shri B. R. Bhagat: The context in
which the Planning Commission had
advised the States was the need for
ralsing more resources because the
demand in the present context for
development and defence was increas-

ing.
Shri Ranga: And for wastage.

Shri B. B Bhagat: They have sug-
gested irrigation rates sales tax and
other things. Land revenue is one of
the methods. It is for the State Gov-
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ernments to act upon them in  the
conditions prevailing there.

Shri Ranga: And the Prime Minis-
ter's advice goes by the board. it is
only a slogan.

Shri B. B. Bhagat: It is a sugpes-
tion.

Shri Nath Pai: Had the Planning
Commission, before making this re-
commendation for raising land reve-
nue to the State Governments, stu-
died this fact that the total land reve-
nue collected in India is in the vicinity
of Rs. 100 crores and, therefore, totally
inadequate in terms of the national
income? If so, have they taken into
consideration the desirability of abo-
lishing land revenue and substituting
it by agricultural income-tax?

Shri B. R. Bhagat: These, along with
other suggestions, had also been con-
sidered. In the present context in
whatever form agricultural Income-
tax is introduced, unless it is very
steep and excessive. it will not com-
pensate for all the loss in land reve-
nue. A better suggestion was let
there be State trading in foodgrains
and the profits on that make up the
loss in land revenue. These are
some of the suggestions that have been
considered.
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Shrl Muthiah: May I know whether
the State Governments are being
advised not to raise land revenue in
the case of farmers who own less than
five acres?

Shri B. R. Bhagat: The original
proposal of the Planning Commission
contained this advice about surcharge.

Dr. Sarojini Mahishi: May I know
whether the Planning Commission,
while requesting the State Govern-
ments to raise land revenue, has also
asked them to make a distinction
between lands under food crop culti-
vation and lands under cash. crop
cultivation and also to see that a
particular percentage of the cultivat-
ed land is brought under food crop
cultivation?

Shri B. R. Bhagat: The scheme sug-
gested by the Planning Commission
prescribed a graduated scale in which
the first five acres were exempt from
surcharge. For commercial crops
they had suggested that there should
be a special surcharge on commercial
crops.

Mr. Speaker: Next th
S ATORY 0 9eW ARy,
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Foreign Private Investment

*158. Shri P. B. Chakravertl:

Shri P. C. Borooah:

8hri M. Rampure:

Bhri Eanakasabal:

Shri Mohammed Koya:

Dr. Ranen Sen:

Shri Dinen Bhattacharya:
Will the Minister of Flnanoe be

pleased to state:

(a) whether the Secretary of his
Ministry asked for more private in-
vestments during his recent visit to
New York; and

(b) if s0, with what results?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). The Finance
Secretary, while attending meelings 1a
New York, only elucidated certain as-
pects of foreign investments in India
It is hoped these clarifications  will
pave the way for more foreign private
investment in this country in suitable
cases,

Shri P. R. Chakraverti: May I know
whether any provision has been made
tg scrutinise the proposals case by
case and, if so, what are the criteria
in terms of which those proposals are
found acceptable?

Shri B. R. Bhagat: The policy about
this has been laid before the Housc
The discussions in the World Bank arc
not the occasion to go case by case.

But the bal of ad ge les
either in export orientation or in cer-
tain crucial ficlds where technical

know-how is necessary for dewelop-
ment, We allow private foreign in-
vestment where they should make a
contribution.

Shri P. R. Chakraverti: May 1 know
whether the existing trends of foreign
investment give anv indication that
the private investors will now be in-
creasingly taking over from inter-gov-
ernmental investment in the economic
future of India?
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Bhri B. R. Bhagat: S0 far the trend
does ngt indicate that, but 1 hope
that in certain other fields if foreign
investment comes, we will welcome it.

Shri P. C. Borooah: Instead of get-
ting any assurance from the US the
Finance Secretary was confronted
with the suggestion that India snould
be more lenfent towards Pakistan in
regard to Kashmir It so, is the
prospect of US private investment
also as bleak as Governmnent invest-
ment?

Shri B. B Bhagat: To the extant
that it is coloured by political con-
sideratioms, it may be.

Dr. Ranen Sen: When Shri Bhootha-
lingam visited the United States he
had talks with various industtialists
and capitalists of New York. Is it a
fact that most of the industrialists,
investors, wanted the Secretary, Shri
Bhoothalingam, to convey it to the
Government of India to change the
polizy in regard to private investment
from foreign countries in India so that
it gets more weightage than the State
sector in India?

Shri B. R. Bhagat: | am not aware
of the details of the discussions that
took place, but generally they may
have expressod how foreign invest-
ment can be more atiractive. That
may be one thing; but on what terms
it should be mcceptable to us is very
well laid down in the Government
policy and the representative of the
Government cannot go beyond that.

Shri Indrajit Gopta: Sir, may [ rabse
a point of order because the  hon
Minister is misleading the House com-
pletely both in reply to a question by
Shri Chakrawerti a little while agy
and in reply to Dr. Ranen Sen jus
now? Both these questions were
specifically on the point whether the
Finance Secretary had stated in
America that private foreign invest-
ment was to replace inter-govern-
mental aid. In both the cases if 1
heard the Minister aright he replied
that this was not the present policy
and thst there was no indication of
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this. I suggest that this is a complete
misstatement of fact. 1 am raising
the point of order because in  the
Indian Investment Centre's monthly
newsletter, the full text of Mr.
Boothalingam’s speech on the 4th of
October before the America Council
of Commerce and Industry is given. I
quote only one sentence:

“As we progress, it is our hope
that private foreign investment
will increasingly take over from
inter-governmental aid.”

He has spoken as a representative of
our Government explaining the policy
we want to pursue. It is in direct
contradiction to what the Minister
said,

Dr. Ranen Sen: That was my ques-
tion.

Shri Kapur Singh: I want to raise
one ancillary point of order.

Shri B. R. Bhagat: The question
asked was whether the trend was such
that the private foreign investment
would take over from inter-govern-
mental aid. I said that so far the
trend does not indicate that. I speci-
fically said that in certain fields, we
will welcome private investments. I
do not think there is any contradic-
tion.

Shri Indrajit Gupta: Since when is
it the Government's policy that we
want foreign private Investments to

replace inter-governmental aid? Is
this the Government's declared
policy?

Shrl B. R. Bhagat: I do not know in
what context he sald that. . . .

Shri Indrajit Gupta: You go through
the whole speech. Here it is.

Shri B. R, Bhagat: That may have
been an expression of opinion. But it
is not the Gavernment policy as such.

Shri Kapur Singh: 1 want to raise
one ancillary point of order. 1 want
your ruling on this. T want to know
whether or not it is the accepted
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privilege of the Treasury Benches to
mislead the House so long as  they
are not found out.

Shri H N. Mukerjee: Pursuing that
point, with your permission, I say that
Mr. Boothalingam is reported to have
said officially what was quoted here.
The Minister had said earlier that
the offiial could not go against the
policy of Government But that parti-
cu ar sentence militated against the
policy of Government. But that parti-
cular sentence militated against the
policy of Government, I wish the
to say if that report is correct. If it
is not, then the offi.ial concerned had
gone beyond his jurisdiction to say
like that.

Mr. Speaker: The Minister has said
that it might be his personal view and
that this is not the policy of Govern-
ment. He has contradicted that.

Shri Ranga: Can we have a Gow-
ernment which would allow its Secre-
tary to go round to these international
conferences and make speeches like
that? That is where the point of
order comes. s it permissible in this
House for a Minister to say that the
Secretary to the Government of India
can go on expressing his personal
views and the Minister is not prepared
to do anything at all?

Mr. Sp
look into it.

The Minist
Next Question.

should

Shril Parashar: [ would like to know
whether the Secretary went as a re-
presentative of the Government or in
his personal capacity...... (Interrup-
tiom).

Commeon Power Grid for Eastern Zome

+

*159. Shri Vishwa Nath Pandey:
Shri Ram Harkh ¥Yadav:
Shri P. R. Chakravertl:
Shri P. C. Borooah:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Bhri Onkar Lal Berwa:
Sbrl Brij Raj Singh:
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Shri Gokaran Prasad:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Irrigation and
*ower be pleased to state:

(a) whether arrangements have
een made to set up common power
rid for the States comprising the
tagtern Zone;

(b) whether the Chairmen of the
Tlectricity Boards of Bihar, West
3engal and Orissa had agreed in prin-
tiple to inter-connecting power lines
w~ithin the zone;

(¢) how the cost and revenues of
he grid are pr d to be
shared; and

(d) whether the transmission lmes
of all the power projects in this zone
would come under the common grid,
its working being co-ordinated by
a Zonal Advisory Board?

The Deputy Minister in the Minis-
iry of Irrigation and Power (Shri
Shyam Dhar Misra): (a) to (d). A
statement giving the required infor-
mation is laid on the Table of the
House,
LT-5124/85].

st faswag qrevm gl
¥ Tl & fog wgwy faorht farw
Ty A it smxeqr Ay wf & gy
s g § fE o ST A Jror
¥ gt wra ¥ fewm et g o
®q a% oy A g g

st mamaee fow . sf, g
WIF A E Y A& AW g o
w ¥ wxur Ww a1 mg Fvm fe o
qraT RsT ¥ A frwew AV R
g A g0 WY qra w1 gw A
% &% @ %7 a@wd 0 Afer wwr
A% FEATAAS AW FT AT @
wqv g fae forew ot a7g & o
qawdfts A=A & QO FV A A

1T11(Ai) LSD—2

[Placed in Library. See No.

1294

I8 wlg-witw #fqzsr &fer 200
T T fY gt Wy qraw afa
st wrar fafog fesame €
&t 1 X T # qiw frdl dewe
A ghm

Y farwara qova
wE a% gL gy g ?

sft tamwe faw : oy fow
fre o ot @Yo @ oy e Ty
g & g oaw gl g1 o B
ag N o gy for & gw A
w9 IE§, TE MEE 9w quadiy
g a% gl g et g

Shri P. R. Chakraverti: In the con-
text of the unhappy dlsputes that
continue between Bengal and Bihar
over the D.V.C. edministration, may
I know whether Government has
evalved a definit h of setting
up an agency to aveoid further such
disputes?

Shri Shyam Dhar Misra: There is
already a Regional Electricity Agency
of Bihar, West Bengal and Orilssa; it
was set up sometime in 1984. That
Agency, along with the Central Elec-
tricity Authority, takes care of all the
disputes that arise between the States.

Shri P, C. Borooah: May I know
why Assam is not being associated
with the Grid for the Eastern Zone?
Is it because Assam is considered to
be far behind in the matter of power
production? If so, why has the most
important Kopili Project has been de-
ferred from Plan to Plan?

The Minister of Irrigation and
Power (Dr. K L, Rao): That is treat-
ed as a separate zone. We are
thinking whether we should connect
Cooch-Behar with Bongaigaon
{Assam).

ag T

Dr. Ranen Sen: Is it a fact that, in
respect of this common power grid,
there is a dispute among the States
wver the gquota?
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Shri Shyam Dhar Misra: There is
alwayg more demand than what ecan
be allocated and that is the whole
reason, There is no question of any
dispute among the States, Here the
question relateg to the maximum uti-
lisation of power and we have
thought that the regional grid system
will ensure the maximum utilisation
of power,

1 wieTT mre dva ;T T
g fawdt #7 ol §1A & wow T9-
™, WEew WRW WY wew @l ¥
faoelt  #t wrdt w5 gow g}
A w1 Twegr # At g% firw g
warf arafr WY afy g @ faoret
w1 7T fiew s o fean s ?

Dr. K, L. Rao: Rajasthan is at the
present moment isolated except for
the fact that it is connected with the
Punjab. It is intended that, in the
next one or two years, it will be
connected with Madhya Pradesh and
Gujarat, so that the exchange of
power can be had and this kind of
difficulty that we are having now
will be gvercome.

o} BwH Wy W@ T . qg KA
frg wreTC T fear ol 7 agdy
% w97 fieqr wrgr @ e
FORTT % wrarT 9 fear o ?

ul et fag ;. &g A i
fravmm ¥ wEmer o faosft e
g Ay g F oEe fr g W@
faoreft frdeft ot & waATT M)
wx g & ®rf dwem af 2 awar
fe wew AW § fr3+r ma faorsh
oY wrg a1 Traegra av faeet & et
faosft ol e o Wi
it v frdz gy
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st gew wr wgpEwm o faw-
fam gt & mear ot faorft genE
#1 St § a1 39 & FeTeT w3 A
@ mee dur wot § G o
faoreft faed w1 &aIA § FEH AR
arRATF AR W gy § A ag W
a¥ 7 & wh fag ag 91 smwear

ara s o8 ¥ fag 1€ G wear
A ar W § ofw ag wE 7§ Ay
frs segm & far gur o WX
weq wAW A ww @l ¥ WU g W@

27

Dr, E. L. Rao: There is not reelly
much of a difficulty in regard to dis-
tribution. Only due to insufficiency
of funds, we are not going to esta-
blish as many grids as we would
like to, Regarding disputes, they
are not of a major nature; they are
not giving us any trouble.

Shri A, P, Sharma: In view of the
establishment of the power grid on
zormal basis, will the Goverrment en-
sure that the requirement of the
State where the power supply s
located is served first and then only
the surplus power is diverted to any
other State?

Dr. K. L. Rao: Quite so. First the
requirement of that State will be
met.

Bhri Priya Gupta: In view of the
fact that electric power is going to
be supplied under a common grid
system, may I know whether the Gov-
ernment has given any thought In
respeot of uniformity of tariff charges
for the electricity supplied to indus-
trialists, public sector and consumers?

Shri Bhyam Dhar Misra: The Gov-
ernment ig constantly giving thought
to uniformity of rates. Recently some
Committees were appointed and they
have already recommended that there
should be rationalisation of tariff



1397 Orul Answers

charges in regard to all types, includ-
ing industrial, domestic and agrieul-
tural. So the Government iz already
selzed of this problem,

Shri Basumatari: In view of the
fact that Assam has the lowest power
installation bul the resources are full,
may I know why the Government of
India is so shy of installlng more
power in the State of Assam?

Dr. K. L. Rao: Assam has not been
the lowest. We are having some
schemes and in another one year we
feel that Assam will have, if not a
very large amount of power, at least
adequale power,

st TATOY  uw ¥ &) a6
@ gamw & faem W e oow
wgw ¥ uw fadw dow gf Wi
Iawr faare a1 fF w0 ¥ FOT
WA T €W AETC °7 wiw A, forw
¥ uga faoet frer w, W domw
o X w s arak 1 Koy
ar Srger f fs wmm owg Foem
wrtey ¥ qfima 1 ft & av ag
o o gb g ?

Dr. K, L. Rao: The project on the
river Tons of the distributary of the
Jamuna is under investigation Tt
is under preparation by UP. It s
a common project between the three
States of Himachal Pradesh, Punjab
and UP, and we hope that the report
will be ready soon,

at efrrrqw . W wew
X warm # fis e W Gome T
feeelt & gy mgy § v & Wi ww
Faet qxTa X it A wmda
& gg arrr wigan g e @ o
g 1y, @ Iawr wri 4wk
arare AfY a1, gufey dAT wOr
wawmsn fr oo e
fady s § 1
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dt wmmer faw : WY w¥m
Ty Ay §, ¥ eTwre ¥ e §,
Rfer sw& o ¢ 7 & s dmwr
# oF wrm & gEt wre WY faoeh
fadnft 1 &, Fwr 72w o fae
or 1T ¥ 7EY §, few wrow oft 3w
s2n ot fagre & ke o oo
#ro ¥ Tz wT & frgs & qrady
arfr & 1 feny oy ¢ s gl
dwadiy arem ¥ 0w wwAfear
for &7 foar o 1 qwfed qoran
¥ UG ®T T £1 KT AEWTY
t vaar fawmrfemmar

WRITTEN ANSWERS TO
QUESTIONS

Illega] Exchange of Indian Momey
inte Foreigm Currensy

*152, Shrimatl Sharda Mukerjee:
Will the Minister of Finance be pleas-
ed to state:

(a) whether illegal exchenge of
Indian money Into forelgn currency
is on the Increase; and

{b) the number of arrests made
during the last six months for such
offences?

The Deputy Minister in the Minix.
try of Fimance (Shri Rameshwar
Sahu): (a) Government have no
reason to belleve that (llegal ex-
change of Indian money into forelgn
currency is on the increase.

(b) Ten arrests have been made
during the last six months for illegal
exchange of Indian money into foreign
currency or for possession of foreign
currency unauthorisedly.

Forelgm Exchange for Defonce
Production

*158, Bhri 8. M. Banerjes: Will the
Minister of Finanoe be pleased to
state:

(a) whether asdequats forslgn ex-
change has besn provided for mmnu-
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facturing articles for defence pur-
poses; and

(b) whether defence production
will not suffer because of shortage of
foreign exchange?

The Minister of Planning (Shri B. R.
Bhagat): (a) Yes, Sir.

(b) The defence-oriented industries
are being given high priority in
foreign exchange allocations. The
matter is kept constantly under re-
view and every effort is made to see
that defence production does not
suffer because of shortage of foreign
exchange.

Rural Pllot Centres

*160. Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:

Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No. 233 on the
26th August, 1965 and state:

(a) whether the proposal of the
State Bank of India to open a net-
work of rural pilot centres in diffe-
rent parts of the country to provide
short, medium and long-term credit
for production, both agricultural and
industrial, in the rural areas has
since been considered by Govern-
ment;

(b) if so, the broad outlines there-
of;, and

(¢) the steps taken by the autho-
rities concerned to implement it?

The Minister of Planning (Shri B.
R. Bhagat): (a) Yes.

(b) The scheme provides for the
opening of pilot centres in the rural
areas in certain selected districts in
each State. Each pilot centre will
serve an area conteining a number of
villageg or towns, and schemes, which
are of importance to this area, includ-
ing intensive cultivation or other
agricultural production programmes.
land improvement, minor irrigation
and rural electrification projects and

NOVEMBER 11, 1965

Written Answers 1300
the development of small-scale indus-
tries, are expected to be financed by
the centres. The procedure and
forms used by the bank will also be
simplified to the extent necessary.

(c) The State Bank will open the
centres, in accordance with phased
programme, after a final decision has
been taken regarding the selection of
the districts and the areas.

Bird & Company

*161. Shri Surendranath Dwivedy:
Shri Dinen Bhattacharya:
Dr. Ranen 8en:
Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state*

(a) whether any further enquiry
is in progress regarding certain
affairs of M/s. Bird & Company, Cal-
cutta;

(b) whether any prosecution is
being launched against the Company,
its associates or certain other indi-
viduals involved in this matter; and

(¢) whether the Customs authori-
ties have placed all papers including
letters and documents seized while
investigating into the affairs of Bird
& Company before the Ministry and
whether all these have been examined
by them?

The Deputy Minister in the Minis-
try of Fi (8hri R war
Sahu): (a) Certain aspects in regard
to the affairs of M/s. Bird & Com-
pany, and others that came to light
during investigations by the customs
authoritieg jnto the violations of the
customs law are being looked into.

(b) The question of prosecuting the
persong concerned in the case against
M/s. Bird & Company, and the asso-
ciates js under examination.

(¢) The different law enforcement
agencies would scrutinize the seized
d ts and duct appropriate
enquiries. The eized documents
have, therefore, not been placed be-
fore the Ministry.
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-
Visit Abroad by Officers and Non-
Officlals

*163. Shri Vishwa Nath Pandey: Will
the Minister of Finance be pleased to
state:

(a)} the number of Centra] Govern-
ment officers and non-officials who
went abroad on official visits during
the period from 24th September, 1965

Grant-in-aid recommended by Fourth
Finance Commission ts MP,

*165. Dr. Ram Manohar Lohla:
Shri Bagri:
Shri Madhu Limaye:
Shrl Yashpal Shgh:
Shri Bhanu Prakash Singh:
Will the Minister of Fiaance be
pleased to state:

(a) whether the Fourth Finance

to 31st October, 1965 and the
of the countries visited by them;

(b) the purpoge of their visit; and

(c) the expenditure involved in-
cluding the foreign exchange compo-
nent?

The Minister of Planning (Shri B.
K. Bhagat): (a) to (c). The informa-
tion 1z being collected from the
various Ministries and Departments
and will be laid on the Table as soon
as 1t jg available.

Assistanice sought by M.P,
Government

*164. Shri Kishen Pattnayak:
Shri Bagri:
Shri Madhu Limaye:
Shri Yashpal Singh:
Shri Bhanu Prakash Singh:

Will the Minister of
Pleased to state:

Finance be

{a) whether the Madhya Pradesh
Government have gsked for special
treatment in the matter of grant-in-
aid for the State in view of its large
backward population of Scheduled
Castes and Scheduled Tribes; and

ib) if so, the action taken by Gov-
ernment thereon?

The Minister of Planning (Shri B
R. Bhagat): ia) No, Sir.

(b1 Does not arise.

has r ded a low
quantum of grant-in-ajd to Madhya
Pradesh;

(b) if so, whether the State Gov-
ernment have represented against it;
and

(e) i so, the reaction of Govern-
ment thereto?

The Minister of Planning (Shri B,
R. Bhagat): (a) The Fourth Finance
Cummission has recommended a grant-
in-aid of Hs 2.70 crores for Madhya
Pradesh as against Rs, 6.25 crores
which il reccives at present under the
Third Finance Commission's award.
this should not however be viewed in
isolation as the grant-in-aid recom-
mended by the Finance Commission is
intended to cover the non-Plan re-
venue deficit of the State, after allow-
ing for the sums accruing to it by way
of share in various Central taxes and
duties,

(b) No, Sir.
(vt Doeg not arise,
Dearneas Allowance

*166. Shri A, P. Sharma; Will the
Minister of Fi be pl i to re-
fer to the reply given to Starred Ques-
tion No. 527 on the 8th September,
1965 and state whether any decision
has since been taken to give relief to
persons drawing salary above Rs 1,000
a month in view of the steep rise in
prices”

The Minister of Planning (Shri B,
L Bhagat): In view of the present
situation, g decision in the matter has
been deferred.
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Location of Public Sector Plants in
Coastal Citles

*167, Shri Vidya Charan Shukla:
Will the Minister of Planning be
pleased to state:

(a) whether it 1 & [act that TGov-
ernment have decided mot to locate
any major public gector plant in the
coastal cities and towns; and

(b) if so, the reasons therefor?

The Minisier of Planning (Shri B.
R, Bhagat): (a) No, Bir.

(b) Does not arise,

Foreign Exchange Expenditure on
Tours Abread
*168. Shrimatli Mal Suit

Written Answers NOVEMBER 11,
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a view to preserving exchange, the
expenditure om olher loreign tuurs
has not been propurtionately
creased;

(b) if so, the foreign cxchange ex-
penditure involved on the two cvate-
gories of foreign traveis during each
of the years since 1981.62 onwards;

de=

(c}) whether any relaxation in the
rules governing the release of ex-
change for studies is being consider-
ed; and

(d) it so, in what respects®

The Minister of Planning (Shri B.
(a) No, Sir. In the pre-
sent difficult foreign exchange situa-
tion, care is taken to cut out foreign

Will the Minister of Finance be pleas-
ed to state:

(a) whether it is a fact that while
the release of foreign exchange for
studieg abroad i3 being restricted with

exch expenditure on all avoid-
able trayel abroad.

(b} The following table shows the
amount of foreign exchange released
by the Reserve Bank of India on
foreign travel from 1961-62 onwards:

1961-62 1g62-63 1963-64 1964-€§
(In crores of Rs,}
Education . N 49 47 41 41
Others . . . . 65 69 62 57
ToTaL . 114 16 10°3 98
(c) Na, Sir. Bhri Bubbutl Mishra:
8hri P. L. Barupal:
(d) The question does not arise.
Food Poisoning Cases in Dell Will the Minister of Health be

*169. Shri Rameshwar Tantia:
Shrl Himatsingks:
Shri Maurya:
8hri Sheshwar Prasad:
Shri Yashpal Singh:
Shri D. C. Sharma-
Shri 8. M. m
Shrimatl Rennk

Shri Rajdeo sm

Shri Onkar Lal Berwa:
Shri Brij Raj Singh:

Shrl Gokaran Prasad:
Shri Shiv Charan Gupta:
Dr. Mahadeva Prasad:
Shri Kapar Singh:

ataki:

pleased to state:

(a) whether it is a fact thmt there
had been some serious food poisoning
cases in Delhi in October this year;

(b) if so, whether any investiga-
tion has been made into the causes
thereof; and

(c) if so, the results of the investi-
gation and action taken thereon?

The Minister of Health (Dr, Bushila
Nayar): (a) and (b). Yes, Sir.

1304
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(c) A giatement i1s given below:

Statement

171 caseg of food poisoning were re-
ported jn Delhi during October, 1965.
Investigation: have shown that the
cause of food poisoning is due to the
inganitary conditions of preparation
and storage of sweets prepared from
khoya by a swectmeat seller (halwai)
on Sadar Thana Road. Prosecution is
being launched against thjy geller
under the PF.A. Act for selling un-
wholesome food.

Eating places are being inspected by
the staff of the Health Department of
she Municipal Corporation of Delhi.
After the 15th Octuber, 1965, 1,320 pre-
mises have been inspected and 551
notices were issued to the parties for
carrying out necessary jmprovement in
the preparation and storage of eata-
bles. 20,209 kgs. of food stuffs which
were found unfit for human consum-
ption were destroyed under the Epi-
demic Diseases Act,

A meeting of all the halwais in the
Municipal Corporation area was called
on the 15th October, 1965, by the
Lurporation authorities and they were
nsked to take all sanitary precautions
in manufacturing, storing and sale of
their preparations.

Silting of Bhakra Eeservoir

*170. Shri Sidheshwar Prasad:
Shri 5. N. Chaturvedi:
Bhri Yashpal Singh:
Shri Daljit Bingh:

Will the Minister of Irrigation and
Power be plcased 1o state:

{a) whether it is g fact that due to
excessive gilting, the life of the
Bhakra reservoir is in danger;

(b) it so, the steps being taken to
see that its estimated life of 585 ycars
is not reducei; and

(c) the details nf the steps taken
for the protection and up-keep of
other major dams and irrigaiion sys-
temns?
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The l\‘lsl.er of Lrrigation and
Power (Dr. K L. Rao): (u) The pre-
sent rate of siltation iz higher than
the average rate assumed In the Pro-
ject Report Also, the rate of silta-
tion is higher in the ecarlier stages.
Sufficient data is not available to esti-
mate accurately the life of the Bhakra
Heservour.

(b} Suitable Soil conservation mea-
sures in the Bhakra Catchment ly-
ing within the country are being adop-
ted for decreasing the rate of silting.

(c} Besides, Bhukra Nangal, soil
conservation work has been under-
taken in 13 other River Vaulley Pro-
jeclg at a cost of Rs 1.28 crores dur-
ing lind Plan and Rs, 11 crores during
the Illrd Plan 218 sq. miles of critical
arey were treated in lind Plan and
768 sq. miles of critical areas bhave
been treated during the first four years
of the 1llrd Plan.

wdwrfrdi &1 ara wen

*171. WY gew wr wgno
oY geare fex
o gt ot
ot wqv fay :
it qwow Ay
vt fam @@t ow gAY o
4 i
(%) ¥ frow A =&t on
greTar  wgwifegi o g fag ag
TR-AE & qd-ary ant J e 9wl
e g ww @ faar qfg g
LR
(@) afr zr, M1 www ¥ wTTM
g W=
(7} s® sgfer &1 e & fam
1 WA &1 a7t @ gewm ww
w1 faure faem man ¢ ¢

dr w1 (ot ¥e Te W)
(%) oY (W) agx %51 mlw
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AR 1963-64 7§ qfg g€ @1 1
IAF AT TAT WA 9 9 qTwT
far m g awd wmwm o afa
W@ A & Fw mwigw AR awd
g A & WA gfF #1 38 g% 9%
wror ag & % fasftg dawr s«

(m) waremi 1 gerg & wf
g e adom g%z fafy &
gt wdrfEt & 15 w1 w7 F W
¥ Wi, Jgiaw gy @ oW,
I T I qT F g
aagfaa et & an fadwi
Y ®gmm waw Ao & g feme
AT qAT T FRE
wagt @ wg o ¢ R & swme-

Private Capital for Housing
Programme

*172. Shri M. R. Krishna: Will the
Minister of Finance be pléased to
state:

(a) whether the scheme to attract
private capital for the house-building
programmes has been implemented;

(b) the incentives offered to the
private invesitars; ang

() the amount invested by the pri-
vate financiars?

The Minister of Planning (Shri B.
R. Bhagat): (a) to (c). Government
has under consideration a proposal for
the establishment of a Housing Finance
Corporation which would provide long-
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term loang for the construction or
acquisition of new houses, and would
invite depositg from the public.

Appraisal of Third Plan

*173. Shri Alvares:
Shri Linga Reddy:

Will the Minister of Planning be
Pleased to state:

(a) whether any recent assessment
has been made of the Third Five Year
Plan; and

(b) if so, the estimates of the phy-
sical targets achieved?

The Minister of Planning (Shri B.
R. Bhagat): (a) Yes, Sir,

(z) A set of statements showing the
principal targets of production anu
development is laid on the Table of
the House. [Placed in Library, See
No. LT-5125/65]).

Schemes Involving Expenditure above
25 Lakhs

*174. Bhri P. B. Chakraverti:
Shri P. C. Borooah:

Will the Minister of Works and
Houging be pleased to state:

(a) whether his Minisiry has de-
cided to suspend wock on all schemes
involving expenditure uf above Rs. 25
lakhs to effect utmost economy in
expenditure so as to make availabie
all the funds for the defence efforts;

(b) whether works which have
already been undertaken, will be con-
tinued for the present; and

(c) what other economy has been
brought about in the different sections
of the Ministry?

The Minister of Works and Housing
(Shri Mehy Chand Khanna): (a) to
(c). An all out effort is being made to
effect economy in expenditure, A
number of schemes have beep sus-
pended. Only those schemes are being
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executed which are aiready in opera-
tion. An exception is, however being
made in respect of the residential
schemes for the officers in the lower
vategories.

Tax Liability of Ex-Chief Minister of
Orissa

*175. Shri Surendranath Dwivedy:
Shri Harl Vishnu Kamath:

Will the Minister of Finance be
pleased to refar to the reply given to
Unstarred Question No. 1312 on the
2nd September 1005 and s.ate:

(a) whether the enquiry regarding
the tax liability of Shr: Biju Fatnaik,
ex-Chief Minister of Orissa, has since
been completed;

(b) if go, the result of the enquiry;
and

(c) the action Governinent
taken in the matter?

The Deputy Minister in the Ministry
of Fi (Shri R th Sahu):
1a) Enquiries are still in progress.

have

(b) and (c¢). Do not arise.

PL 480

*176. Dr. L. M, Singhvi: Will the
Minister of Finance be pleased to state:

(a) whether Government have con-
sidered all the implications of the
amendment in PL 480 raising our
foreign exchange obligations on wsc-
count of freight charges,

(b) whether it has bYeen founy thet
the foreign exchange obligations on
account of freight charges are dispro-
portionately high; and

(¢) it so, the steps proposed to be
taken in this regerd?

The Minister of Planning (Shri B,
R. Bhagat): (a) Yes, Sir.

(b) and (c). The additional foreign
exchange liability on account of the
amendment is comparatively sgmall s
augainst the value of the commodities,
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which would still continue to be paid
in rupees,

Housing ang Bullding Programme

*177. Shri Harli Vishou Kamath:
Will the Minister of Works and Hous-
mg be pleased to state:

(a) whether it is a fact that the
housing and building programme for
the current year has been or js being

drastically cut;

(b) if so, the details ¢f the propos-
ed cut and/or suspension thereof; und

(c) the reasons therefor?

‘The Minister of Worky and Housing
i5Shri Mehr Chang Khanna): (a) to
tc), S0 far s Housing Schemes are
concerned, no specific cut has been
mposed but some reduction jn ex-
penditure where commitmentg have
not yet been made ig inevitable in
order to meet urgent gefence reguire-
ments in the present emergency. As
regards the Works programme, 1t has
been decided tu guspend a pumber of
major projecty costing more than
Rs. 25 lakhs for the construction of
office and residential buildings in the
general pool. The workg already jn
progress and projectg for construction
of lower types of accommodation will,
however, be continued.

Ajd India Consortium

*178. Shri Yashpal Singh:
Shri P. R. Chakravertl:
8hri P. C. Borooah:

Will the Minister of Finsnce be
pleased to state:

(a) whether any review has been
made of the promises made by fureign
countries to ‘Aid India Tonsortium’
in the light of the recent condlict with
Pakistan; and

(b) if so, the details thereof?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). From time
tu time reviews wre made of the pro-
mises made by the Memberg of the
Aid India Consortium. A statement



1311 Written Answers
indicating the latest picture in respect
of pledges made by the members of
the Aid India Consortium for the
Third Plan period is laid on the
Table of the House. [Placed in Lib-
rary, See No. LT-5120/65].

Economy Committee Appointed in
1962

*179. Shri Harl Vishnu Kamath: Will
the Minister of Finance be pleased to
state:

(a) whether an Economy Com-
mittee was appointed in the wake of
the Chinese invasion in 1862;

(b)it so, its composition and terms
of reference;

(¢) whether since its inceplion, ft
has been more or less still-born or at
best moribund;

(d) if so, the reasong thercfor;

(e) whether it has recently been
revived,

(f) whether it has been asked to
submit a report; and

(g) if so, whether any deadline has
been fixed therefnc?

The Minister of Planning (Shri B.
R, Bhagat): (a) and (b). Yes, Sir. A
Committee consisting of Home Secre-
tary, Secretary Finance (Expenditure)
and Additional Secretary, Planning
Commission, wag set up in December,
1862, for making a summary study of
the staffling position and other mat-
ters ted with expenditure in
different Ministries and make recom-
mendations for economy.
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(c) and (d). No, Sir. The Committee
completed its review of the staff
strength of the majority of the
Ministries/Departments, Its recom-
mendationg were accepted by Govern-
ment angd necessary orders issued in
June, 1963,

(e) to (g). There is no proposal now
for the revival of that Committee.
However, anothér Committee headed
by the Cabinet Secretary has recently
heen set up to review the activities of
different Ministries with a view to lo-
cating activities which can be either
dispensed with or curtailed in the pre-
sent situati The C ittee ig ex-
pected to complete its review early.

Strength of Government Officers

34, Shri Madho Limnaye:

Shri Bagri:
Will the Minister of

pleased to state:

Finance be

(a) the total number of Secretaries,
Additional Secretaries, Joint Secre-
taries, Deputy Secretirizs and Under
Secretaries of the Goverament of
India ag on the 15th August, 1947;

(b) their present number; and

(c) the total apnual expenditurz an
their pay and allowances?

The Minister of Finance (Shrl T.
T. Krishnamachari): (a) and (b). In-
formation as on 15th August, 1047, is
not readily available. However, the
position as on 1st November, 1547, and
on 1st October, 1865, is given below:—

<

iesSpecial § ies .
Additional Secretaries |,
Joint Secretarics

Deputy Secretarics

Under Secretaries .

No.sson No.ason

1-11-47  1-10-65
1R 48
0 20
34 115
70 ais

167 419
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The above figures include ex-officio
posts, but not equivalent posts.

(c) Rs, 1'74 crores per annum
approximately, on the basis of the
strengths as on lst October, 1985,

indicated above.
Indianisation in Forelgn Exchange
Banks
385. Shri Madhu Limaye:
Shri Bagri:
Will the Minister of Finance be
Pleased to state:

{a) the progress made in the last
six months in the Indian'sation of the
top personnel of the Foreign Ex-
change Baunks in India; and

(b) the steps Govermment propose
to take to speed up this process?

The Minister of Finance (Shry T. T.
Krishnamachari): (a) Returns from
the banks concerned are obtained with
reference to the position as at the end
of each calendar year. There was an
increase in the number of Indian off-
rers during the calendar year 1964
from 307 to 414 and of non-Indian
officers during the same year from
228 to 237,

(b) The returns submitted to the
Reserve Bank are scrutinised by that
bank and whenever necessary the
banks concerned are advised to take
suitable action to Indianise the stafl.

Ev of Irrigation Projects

386, Bhri Ram Harkh Yadav: Will
the Minister of Urrigatiom and Power
be pleaseq to state:

(a) whether it is a fact that Gov-
ermnment propose to take Ewvaluation
of some of the major Power and Irri-
gation Projects to azsess their utilisa-
tlon;

(b) if so, the major projects affect-
ed by the scheme; and

(¢) the reasons thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (e).
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The programme Evaluation Organisa-
tion of the Planning Commission has
undertaken g study of fhe irrigation
problems in the following § major
irrigation projects;

(1) Bhakra Nangal

(2) Matatila.

(3) Mayurakshi.

(4) Gangapur,

(5) Kakrapar,

(8) Tungabhadra,

(7) Lower Bhawani,

(8) Malanpuzha.

(P) Hirakud.

The main objectives of this gtudy
are:

() to analyse the problems and
difficulties in the way of full
utilisation of the irrigation
potentia] created under these
prujects; and

(b) to msscss the direct economic
benefits (like extension of
irrigation, and «changes In
cropping pattern, etc.) deriv-
ed from these project; and to
indicate the nature of the In-
direct socio-economic benetits
flowing or likely to flow from
these projects,

The report is expected to be ready
shortly.

LIC Imvesiment in Andhra Pradesh

397. Shri Kolla Vemkalah: Will the
Minister of Finanee be pleased to
state:

(a) the amoun: of investment in
Andhra Pradesh by the Life Insurance
Corporation of Indiag during 1963-64,
1964-85 and 1965.46 s> far either in-
dustrially or in othor sectors;

(b) whether any schemes have heen
submitted by the Government of
Andhra Pradesh to the Corporation
for further investment in the State;

(c) if so, the estimated eost of those
schames; and
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(d) the action taken by the Corpo-
ration in the matter?
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The Minister of Finance (Shri T.
T. Krishnamachari): (a).

Particulars of Investments 1963-64 1964-65 ’ ‘3065
30-9-65
(Rupees in Lakhs)
1. State Government Securitics . 90°24 131°49 327-70
2. Debentures of Central Co-opennvc Llnd
Mortgage Bank . 34°50 1§7°22 59-03
3. Bonds of State Electricity Bom-d. 203°9S 190°44 16°34
4. Bonds of State Financial ‘Corporation .. .. 4805
s. Municipal Securities . (—)o-19 (—)o-20 ..
6. Shares & Dcbentures of compnmes 8-51 67°54 1264
7. Loans to Government for Housing
Schemes . . 6569 137°71
8. Loans to Mummpul Commmecs 50-00 ..
9. Loans to Industrial Estates .. 750
ToTAL . 452°70 68420 471°25
(b) No, Sir. (b) if 30, the Rumbes of persous
died; and
(¢) and (d). Do not arise.

N.B.—In respect of the years 1963-
64 and 1864-65, the figures of invest-
ments are net, that is, investments
made in the respective years, less
sales and redemption proceeds realis-
ed. The figures of investment given
for the period 1st April, 1865 to 30th
September, 18685, are gross invest-
ments, that is, investments from
which sales and redemption proceeds
are not deducted. It is not practicable
at short notice to obtain figures of in-
vestments in the middle of a year
after deducting therefrom sales and
redemption proceeds, as Statewise and
categorywise figures of such sales and
redemption proceeds are prepared
only at the end of the year.

Fever in Cannanore District

398. Shri A. K. Gopalan: Will the
Minister of Health be pleased to state:

(a) whether it is a fact tlut fever
in an epidemic form is spreading in
Mayyil, Cannanore District, Kerala;

(c) the remedial measures teken by
Governmeat?

The Minister of Health (Dr. Sushila
Nayar): (a) Government has receiv-
ed no such report.

(b) and (c). Do not arise,

De t in Kerala

399, Shri A K. Gopalan: Will the
Minister of Planning be pleased to
state:

(a) whether Prof. M. S. Thacker,
Member, Planning Commission pro-
posed the expansion of the pre-stress-
ed pipe factory at Chavara (Kerala)
after his visit there;

(b) if so, what were his proposals
for expansion and Government's re-
action thereto;

(c) whether he also drew govern-
ment's attention on the possibility of
industrial development in Kerala; and

(d) if so, what were his specific re-
commendations?
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The Minister of Planning (Shri B.
R. Bhagat): (a) to (d). Prof. Thacker
with whom the Government of Kera-
la di d the P of pre-
stressed pipe factory at Chavara gen-
erally endorsed the suggestion and
suggested that a detailed scheme be
worked out. This scheme hag now
been received from the Kerala Gov-
ernment and is at present under exa-
mination, The Kerala Government
also generally discussed the possibility
of Industrial development in Kerala
but Prof Thacker did not make any
specific recommendation.

Cancer

400, Shri Ram Harkh Yadav: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that an
Indian doctor engaged in research in
Bacterial infections in the Bland-Sut-
ton Institute of Pathology has discov-
ered a special and effective cure of
cancer;

(b) it so, the details of the discov-
ery; and

(c) Government's reaction thereon?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). From the reports
that have appeared in the Press jt is
seen that a new method of killing
tacteria has been evolved and it is
still in an experimental stage on ani-
mals. It ig too early yet to say any-
thing about the effectiveness of the
method in finding a cure for cancer.
There is a possibility that what applies
to bacteria may apply to tissue cells
as well

Emergency Medical Ald Serviee

401. Shri Ram Harkh Yadav: Will
the Minister of Health be pleased to
state:

(a) whether Government have or-
ganised an Emergency Medical Aid
Service under the auspicious of the
Indian Academy of Medical Sci
and
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(b) if so, the objects and functions
of the Organisation?

The Minister of Health (Dr. Sushiia
Nayar): (a) No.

(b) Does not arise.
Rural Manpower

402, Shri Shree Narayan Das: Will
the Minister of Planning be pleased
to refer to the reply given to Unstar-
red Question No, 321 on the 16th
August, 1985 ang state:

(a) whether the proposals for the
utilisation of rural power during
the Fourth Five Year Plan have since
been finalised;

(b) if so, the broad features thereof;

(c) whether the financial
tions have been studied; and

implica-

(d) it so, with what result?

The Minister of Planning (Shri B.
R. Bhagat): (a) No, Sir.

(b) to (d). Does not arise.

Contaminated Water in Delhi

403. Shri Yashpal Singh:
Shri Bhanu Prakash Singh:
Shri D. C. Sharma:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that a worm
was found in tap water by an L.I.C.

Officer in Connaught Place in the
month of September, 1865;
(b) whether any complaint was

lodged with the Municipal Health au-
thorities; and

(c) if so, the action taken in the

matter?

The Minister of Health (Dr. Sushila
Nayar): (a) A worm is alleged 10
have been found in tap water by an
L.1.C. Officer.

(b) Yes.

(c) An enquiry was made in the
‘matter. It appears that the worm was
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either present in the outer part of
the tap or in the container in whlgh
the water was collected by the com-
plainant.

British Medical Act

404. Shri Madhu Limaye:
Shrl Bagri:

Will the Minister of Health be
pleased to state:

(a) whether India is among the
countries to which Part ITI of the Bri-
t'sh Medical Act of 1958 applies;

(b) if so, whether all the persons
registered on the rolls of the Indlan
Medical Register are entitled to the

facilities under Part III of the British
Medical Act; and

(e) if not, the reasons therefor?

The Minister of Health (Dr, Sashila
Nayar): (a) Yes.

(b) and (c). Only such of the per-
sons registered on the rolls of the
Indian Medical Register are entitled to
the facilities under Part III of the
British Medical Act as satisfy the re-
quirements laid down in sections 18
and 20 of that Act

Medical Councfl of India

405. Shri Madhu Limaye:
Shri Bagri:

Will the Minister of Health be
pleased to state:

(a) whether the reports submitted
by Inspectors and Visitors to the
Medical Council of India are treated
as confidential under the Indian Medi-
cal Council Act, 1956 and the regula-
tions framed thereunder;

(b) whether these reports are being
supplied to the British General Medi-
cal Council; and

(e) it so, since when and under
what circumstances?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes,
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(b) No.
(c) Does not arise.

T W o aw whe et
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Flood Oontrol in Assam

408. Bhri P. R. Chakraverti:
Shri P. C. Borooah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Government of Assam has requested
the Government of India and the State
Governments to lend the services of
experienced Engi s to
long-term Flood Control measures
under the State's Fourth Plan;

(b) whether Government have
appointed the Chief Engineer of the
Central Water and Power Commission
as Regional Officer at Shillong;

{e) whether the Engineers to be
provided by other State Governments
are to be constituted into an organi-
sation to assist the Chief Engineer in
the implementation of Flood Control
measures; and

(d) the long-term measures con-
templated for the purpose?

The Minister of Irrigation and
Power (Dr. K. L. Rao); (a) Yes.

(b) Yes.

(e) Engineers from other States

will work as deputationists.

(d) The long-term measures con-
templated include construction of new
embankments, river training and
town protection works, storage reser-
voirs, detention reservoirs and provi-
slon of adequate dralnage arrange-
ments,

Nutrition Programme

408. Bhri A. N. Vidyalankar: Will
the Minister of Health be pleased to
state:

(a) whether Government hawve
made any evaluation of the Nutrition

programme and made any survey of
the various dietary patterns of the
people;

(b) it %0, whether Government pro-
pose to lay the report of the survey
on the Table; and

(c} the measures being Laken to in-
form the common man of his dietary
needs and about the nature of suitable
teeds for mnintenance -of health?

The Minister of Health (Dr. Sushila
Nayar); (a) Dietary surveys for
assessing the patiern of diet of the
people in different parts of the coun-
try have been carried out by the State
Governments in collaboration with the
Indian Council of Medical Research
and the results have been published in
the Diet Atlas of India by the LC.M.R.
In addition, the composition of a
balanced diet adequate for the main-
tenance of good heslth and details of
different classes of foods and the quan.
tities in which they are nceded to
make up a balanced diet have been
recommended by the Council in their
publication entitled “The Nutritive
Value of Indian Foods and the Plan-
ning of Satisfactory Diets"—Special
Report Series No. 42. The evaluation
of the Applied Nutrition Programme
which is being implemented by the
Ministry of Ci ity Devel t
and Co-operation has been done by
the Programme Evaluation Organisa-
tion of the Planning Commission and
also the State Governmentis concern-
ed.

(h) A copy each of the “Diet Atlas
of India” and “The Nutritive Value of
Indian Foods and the Planning of
Satisfactory Diets” has been placed in
the Library of the Lok Sabha.

(c) The diets recommended as suit-
able for malntenance of good health
are being publicised through exhibi-
tions, pamphlets, posiers and demons-
trations etc. mminly by the Health
education Bureaus at the Centre and
in the States and Nutrition Cells in
the Directorates of Health,
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Backward Areas

410, Shri Umanath: Will the Minis-
ter of Planning be pleased to state:

(a) the action taken to see that the
State Governments constitute Special
Areas Cell in each State to identify
and evolve developmental pattern in
the backward areas in each State;

(b) the States which have consti-
tuted such Cells and the States which

have not constituted and with reasons
therefor; and

(c) the progress of work by such
Cells in the States where they have
becn constituted?

The Minister of Planning (Shri
B. R. Bhagat): (a) In January 1965,
State Governments were requested to
identify backward areas on the basis
of a few indicators of development.
No suggestion was made to set up a
Special Area Cell in each State.
Consideration of State Governments’
replies is in progress.

(b) and (c). Do not arise.

World Bank Assistance to India

411. Shri Vishwa Nath Pandey:

Shri D. N. Tiwary:

Wiil the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 368 on the 2nd
September, 1965 and state:

(a) whether the World Bank Team
has submitted its report to India about
World Bank’s assistance to India; and

(b) if so, the main features thereof?

The Minister of Finance (ShriT. T.
Krishnamachari): (a) and (b). The
World Bank team has submitted a
draft report to the President of the
Bank: the draft has, however. not
been finalised.

Manibhadra Dam Project

412, Shri Gokulananda Mohanty:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Manibhadra Dam
Project, a component of the Tikkar-
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para Dam Project, has been consider-
ed by Government independently ot
the main project; and

(b) if so, the final decision taken in
the matter?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) A detail-
ed project report for the Manibhadra
Project is awaited from the Govern-
ment of Orissa.

(b) Does not arise.

Major Irrigation Projects

413. Shri Linga Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the number of major irrigation
projects which have either been fully
completed or partially completed with
the Central assistance so far;

(b) the total acreage of land sought
to be cultivated under these projects;
and

(c) the reasons for not bringing the
entire cultivable land under irriga-
tion?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Out of 74
major irrigation projects taken up
during the First, Second and Third
Five Year Plans, nine projects are
getting 100 per cent earmarked assis-
tance from the Central Government.
Three schemes are practically com-
plete and 13 more are expected to
be completed by the end of the Third
Plan.

(b) The area to be irrigated by the
3 completed projects (Bhakra, D.V.C.
and Hirakud) will be 52,32,000 acres.
An area of 97,867,000 acres will be
irrigated by the remaining 6 projects
getting earmarked assistance (Cham-
bal, Kosi, Gandak, Nagarjunasagar,
Beas and Rajasthan Canal) when com-
pleted. The total area to be irrigated
by all the 74 projects, when complet-
ed, will be 35.7 million acres.

(c) The area to be irrigated under a
project is decided keeping in view the
principle of benefiting the largest
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numbcr_ of people in as large an area
as possible subject to topography and
limitations of waler availability,

EKehabilitation Finance Administration

414, Shri B. K. Das; Will the Minis-
ler of Finance be pleased to state:

() the amount of loan advanced by
the Rehabilitation Finanee Adminis-
tration which still remains outstand-

ing;

(b) the of cases pending in
the courts against the loanees and
the total amount involved therein;
and

(v) the amount which is regarded
unsecured due to the wheieabouts of
the loanees or their guarantors re-
maining uniraced?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) A sum of
Rs. 446 crores which is inclusive of
interest ealculated uplo 31st Decem-
ber, 1064 still remains outstanding,

thy No case has been referred o
Law Courts but 43768 cases involving
about Rs. 4 crores have been referred
to Collectors for recovery as arrears
of land revenue.

(¢) A sum of about Rs. 16 lakhs is
regarded wnsccured due to the where-
.abouts of the loanecs or their guaran-
tors remaining untraced.

Inereased Bank Rate and 0T Deposits

and Loans
415. 8hei D. N, Tiwary: Will the
Minister ¢f Finance be pleased to

‘state:

ta) whether it is o fact that the
higher ratcs of interest which came
into force cecently are not applicable
to the old deposits and loans;

{h} whether it 1% also a fact tha!
the Ceniral Bank of India has not
increased the rate if interest on the
.old deposits but is charging increased
dending rates on old loans; and

(c) it so, the reasons therefor?
1711 (A LSD—3.

The Minister of Finance (Shri T. T.
Krishnamachari}: (a) In respect of
deposits which are withdrawable on
demand, or ul  very short notice,
banks are prohibited, according to the
Reserve Bank's directive, from in-
creasing the rates of interest. In the
case of term deposits or term loans,
the rates of interest specified in the
old vontracts continue to be in force,
but wccording to the provisions of an
inter-bank agreement, it is open to a
depositor to withdraw a term deposit,
in advance of the normul date of
maturity, on foregoing a preseribed
amount of interest ond to gel the
deposit renewed thereafter at the cur-
rent rate of interest.

(b) and (c). The Central Bank has
not increased the contractual rates of
intervst either in regard 1o term de-
posits or term loans, but is willing to
allow the premature repayment and
subsequent renewal of term deposits,
in accordance with the provisions of
the relevant inter-bunk agreement.

Barna and Halali Irrigation Prejecis

416. Shri Vidya Charan Bhokia:

Shri Hukam Chand
Kachhavaiya:

Dr. C. B. Singh:

Shri Parashar:

Shri Chandak:

Shri Wadiwa:

Shri J. P. Jyotishi:
Shrimat! Minimata:

Shri Dafi:

Shri R. 8. Tiwary:

Shri Bade:

Shri A. 8. Saigal:

Shri Shiva Dutt Upadhayaya:

Shri U, M. Trivedl:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether there is any proposal
under consideration to proceeq with
the work on Barna and Halali Irriga-
tion projects in Madhya Pradesh;

(b)Y it so. whether any funds have
been made available to the State Gove
ernmeni for the purpose; and

(c) the prugress made so far?
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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Barna
Project has already been approved by
the Planning Commission.  Halali
Projeit Report is still awaited from
the State Government.

(b) Nuo earmarked assistance is
being given for Burna Project.

() Preliminary works such as
epproach roads, construction of build-
ings, clearance of site ete. are in pro-
Eruss in respect of Barna Project. A
sum of Rs. 75.3 lakhs has been spent
up to March, 1965,

Water Supply to Quarters in Rama-
krishmaparam, New Delhi

417. Shri P. C. Borooah:
Shri P. R. Chakraverti:

Will the Minister of Works and
Housing be pleased lo state;

(a) whether arrangements have
since been made for the supply of
water to the newly constructed Gov-
ernment  quarters in  Ramakrishna-
puram, New Dclhi, which had been
lying vacant for want of such ameni-
ties for ycars tngether;

(b) if so, when the supply arrange-
ments woere made; and

(e} whether all the quarters have
since been orcupied by their  allot-
tees and how many still remain  to
be allotied foccupied?

‘The Minister of Works and Housing
(Shri Mebr Chand Khanna): (a)
1o (o). Water supply, on a restricted
basis, has breen made available by the
Corporation, Another two weeks or
so will be required for testing and
flushing the water supply lines. It
will be only after these tests that the

quarters can be occupied by the
allottees.
wadm-fawz  fown wndlean

418, st wfsre ww w0
w1 TR gAY g a6 Far
LG

(®) #® ug aw k fe swwTd

NOVEMBER 11, 1965

Written Answers

1328

TEA 1 AT IW AT W aw-<m fow
fosn oA ww d

(=) afear, @t forew ag fewad
#t ffr & gy ma gf; W

(7) &8 =% & fau #wr =@
fratfra far mam 2 7

e HAY (wle gEEn Aw) -
(%) 73 awt &t wify =@ de
o maifeimm & 1@ ag A e
dte fim frfr ofqgw wwmar @Y
2 WRTAL T qE gET 41 AT 26
ATt AT AETE AN

(&) m@ a% g4 fakr & wmww
5 ATA wqq A1 HTE FH KT OAAHTA

g
(w) #wz ¥1 ¥ ey fraifa
E fwav T &
faest & €17 & avlt ot gt
419. =1 wWiwe wrw & c

T TaTESn Wl Ag AT FT FIT LY.
5 :

(%) w1 gg &= g & adwm
WEETT F1 67§ T w7 faet A
& qft #1 g freme TR
it & g #1 favis swew far
g

(@) afz g, & I8 a8 aF
war #

(7) w& 9r fooar sqm g §;
Wit

(7) =g favw sy fa awm
% W TEA 0 wAaew fean mm
§?

e WAt (e gEreT AMAY) -
(%) g



1329 Written Answers KARTIKA 20, 1887 (SAKA) Written Answers

(&) Tt & o o sear
#1 93T FH ¥ fan ot grafrag
TE afgr oF o wMA A1 vy
T fmomr o oW ogn s
TG FAF @A T oo Ay
WAFE T wmr @

(@) sm 31 wTw wwE

(W) a7 aft foerve e

T

T 9® %7 wor feeer

ane. e wE da
w few #d og gmA A oo v
fir

(«V ®7 gz R @ fe gowre @
@ VT ow A e WA femm
i

() afz &1, A1 g PRt wrfir
& toew oo frd w8 Wiw

() 71 A G w1 @Y 727 femery
FT wra w1 wrf geAra £ 7

faw 7t (3} fwo qo vEpareTel):
(%) o, gii

(w) ¥ 304,761 w97 &
foww ardr feg i, Far i 228,05 1
w9 & frek wrdm fod dw &
IR & A fey a7 o ay
we ot & fopsi & s frg

() s,

Allotment of Quariers

421, Dr. Sarojini Mahishi: Will the

Minister of Works and Homsing be
pleased to state:

(a) whether it is a fact that the
Central Government employees have
been greatly affected by the aboli-
tion of ‘Next below' rule for the pur-

1330

pose , allotment of accommodation
in the General Pool; and

(b) if so, the ameliorative steps, if
any, taken in this regard?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a)
and (b}, As far as il is known the
position is quite the contrary. The
ubolition of next Lelow rule in cate-
gories L IL IIT and IV has been greatly
appreciated. There is now a demand
that this should equally be extended
to the higher categories.

Restrictions in Getting ‘P* Form

422, Shri Heda: Will the Minister
of Finance be pleased to slate:

(a) what are the restrictions in get-
ting ‘P Form in the case of the fol-
lowing categories:

(1) Students who get frecships
and assistantships;
(2) Cultural exchanges jointly

sponsored by voluntary or-
ganisations in India and their
counterpart in foreign coun-
tries;

(3) One whose ticket is paid for
in foreign currency and
whose expenses abroad are
teken care of by the spon-
sor; and

(4) Airlines staff who get free
passage from the Companies;

(b} the reawons for these restric-
tions; and

(c) the remedial measures taken to
cut off delays in the sanction of P
Forms?

The Minisier of Finance (Shri T. T.
Krishnamacharl): (a) The following
regulations govern the grant of ‘P
Formg to persons falling in the vari-
ous categories;

(1) In the case of students securing
scholarships or stipends for full
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maintenance and fees from fo-
reign Governments or Univer-
sities or educational jnstitutions
of repute or recognised Inter-
national institutions may be
granted P’ Formg irrespective
of the course of study and with-
out insisting on  minimum
educutional qualificationg pre-
scribed for studenis for taking
up courses abroad,

(2

A limited number of persons
may be allowed ‘P* Form clea-
rance under the various approv-
ed cultural exchange program-
mes,

{3) ‘P* Form clearance may be
given on the basis of acceptable
hospitality from abroad. Broadly
such hospitality should be from
parents|sons|/daughters  or from
organisations and institutions of
repute or from foreign Govern-
ments. The mere fact that pre-
paid ticket and full hospitality
from any one is available is
not sufficient from exchange
control point of view for giving
passage clearance.

(4) Staff of airlines who under their
terms of service are entitled to
free passage are given passage
clearance for stay abroad for a
period of not exceeding 10 days
once a vear provided satisfac-
tory evidence of arrangement
for hospitality is produced.

(by 'P" Form control has been in-
troduced with a view to plugging the
leakage in foreign exchange on  ac-
count  of compensatory transactions
and also of saving foreign exchange
on aecount of avoidable travel

{v) There is proper delegation of

powers to all the regional offices of
the Reserve Bank of India and ap-
proval is given without delay if com-
plete documents are produced.
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Publiec Co

423. Shri Brlj Raj Singh:
Shri Onkar Lal Berwa:
Shri Gokaran Prasad:

tion in Ed a5

Will the Minister of Planming be
pleased to state:

(a) whether Government have set
up a working group for parent-iea-
cher participation for promoting pub-
lic co-operation in the field of educa-
tion;

(b) the composition of this work-
ing group; and

(c) the details thereof?

The Minister of Planning
B. R. Bhagat); (a) Yes, Sir.

(Shri

(b) and (c). A copy of the Govern-
ment of India resolution No. 1/23|64-
Edn. dated the 18th September, 1965
which gives details about the composi-
tion of the Working Group and its
terms of reference is placed on the
Table of the House.

Import of Luxury Goods
424. Shri Onkar Lal Berwa:
Shri Raj Singh:
Shrl Gokaran Prasad:

_Will the Minister of
pleased to state:

Fioanee be

(a) the total number of firma found

guilty of illegal import of luxury
goods since 1st January, 1964;
{b) the punishment imposed on

them; and

(e) the value of luxury gouds im-
ported Hlegally?

The Minister of Finance (Shri T. T.
Krishnamachari): {n) The total num-
ber of firms involved in the illegal
importatinn  of commercial consign-
ments of luxury goods as cargo or by
parcel post since 15t January, 1964 is
708,
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(b) The firms have been proceeded
against departmentally. The nature
of action taken includes absolute
confiscation of goods, confiscation pro-
viding redemption on payment of
fines and mposition of personal penal-
ties. Personal penalties and fines im-
posed so far amount to 1,97,835.000.

(¢c) About Rupees Seven Lakhs,

Ci ealth Fin Ministers’
Conferemce helg in Jumaica

425, Shri M. R, Krishna: will
the Minister of Finance be pleased
to state:

(a) whether Government refused to
participate in the Commonwealth
Finance Ministers’ Conference held
some time in September, 1065 in
Jamaica;

(b) if so, whether Government had
given an asdvance indication to the
Confercnce; and

(¢) the reasons therefor?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (¢). There
was no “refusal” as such to atlend the
Commonwealth  Finance Ministers’
Conference held in Jamaica on 22nd
and 23r4 September 1965, It had been
the intentinn of the Finance Minister
to attend the meeting; but with the
developments on our borders cince
the beginning of September 1885 it
became impossible for the Finance
Minister tp leave the country. The
acting Prime Minister of Jamalea was
informed of India's inability to attend
the Conference as soon as a declsion
was taken ie. on 15th September
1065,

Doctors for Civil Defemce

427. Shri D. C, Sharma: Will the
Minister of Health be pleased to state:

(a) the number of doctors from ins-
titutions, hosnitals and dispensaries In
Delhi who offered themse!ves for de-
fence work; and

(b) how far their services have been
utilised?

The Minister of Health (Dr. Sushila
Nayar): (a) A total of 525 doctors
from institutions, hospitals and dis-
pensaries in Delhi offered themselves
for defence work including civil de-
fence,

(b) Cut of these, 23 doctors were
recruited to the Armed Forces, 454
doctors were used for manning First-
Aid posts and other Civil Defence
Servizes in Delhi and 17 dnctors were
utilized for service outiide Delhi in
Punjub ond Jammu and Kashmir.

Shanti-dwellers in Lajpat Nagar,
New Delhd

428, Shri Mohsin: Will the Minister
of Works and Houslng be pleased to
state:

(a) whether it is a fact thut shanti-
dwellers in Lajpat Nagar, New Delhl
were ¢victed and their huts re-
moveq by the Municipal authorities
recently rendering more than 1,000
people homeless; and

(b) it so, whether alternative ae-
commodation has been provided to
them?

The Minister of Works and Housing
(Bhri Mehr Chand Khanna): (a) No
huts were demolished in Lajpat Nagar
proper. However, 487 hut; were demo-
lished in Andrews Ganj near Lajpat
Napar on the 13th gnd 14th October,
1865.

(b) Alternative accommodation has
been provided to the persons who
were found to be eliglble under the
Jhueeis and Jhopris Removal Scheme.
In this case the number of inelligibles
wag fairly large.
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Replacement of Olg Eleciric Mains

429. Shri Shiv Charan Gupta: Will

the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that Gov-
vrnment  have recommended 1o the
Delhi Electric Supply Undertaking to

replace old mains and sub-mains in
the city:

(b) it so, the progress made s, far
i the matter; and

{c) the future programme in this
regard?

The Minister of [Irrigatien and
Power (Dr. K. L, Rao): (a) Yes.
(b) Old 66 KV mains have been

replaced by new 11 KV mains appro-
ximately to the extent of 50 per cent.
The sub-slation capacity has been
augmented by 100 per cent during the
last 3 yeurs. Low vollage A.C. Mains
have also been replaced andjor aug-
mented. D.C. Load has been reduced
substantially and new A.C. mains
have been laid to change over from
DC to AC. in all the D.C. area of
the city.

{e) Steps are being taken to replace
the remaining old mains and  sub-
mains and this work is likely to take
unother 3 years' time.

Filaria in Kerala

430. Shri Mohammed Koya: Will
the Minister of Health be pleased to
state the special steps taken for the
prevention and cure of filaria in the
filaria infected Centres of Shertalai,
Alleppy, Badagar, Ballapatam and
Ponani in Kerala State?

The Minister of Health (Dr. Sushila
Nayar): There are two types of fila-
ria infection prevalent in Kerala
State, namely, W. Bancrofti and B.
malapi, The B. malapyi infection is
prevalent in Shertalai and Alleppy
whereas W. Bancrofti is prevalent in
Badagar, Ballapatam and Ponani.
Apart from these areas, various other
districts of Kerala State are also
affected.

NOVEMBER 11, 1985
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In so far as the control of W. ban-
crofti infection is concerned, National
Filaria Contro| Programme has been
undertaken since 1855 in various Sta-
tes including Kerala State where 320
fllaria control  units are functioning
in the different filarious areag of the
State. Badagara and Ponani have one
contro]l unit each. Baliapatnam has
been covered by the neighbouring unit
at Cannanore, The State Government
have provided a sum of Rs. 9.35 lakhs
for the continuance of the Programme
during 1965-66. For the control of B.
malayi flariasis, a B, malayi pilot
project has been undertaken. The
staff for the project are being re-
cruited and the control operations
will be started soon. Under the Pro-
pramme, large tracts of Shertallai and
Alleppy talukas will be taken up for
control.

No specific drugs are available for
the comtrol of filaria, However, syste-
matic treatment as well as vnriu?:s
clinieal trialg are being undortakep in
the clinicg attached to the Filarlas‘is
Training Centre at Calicut and also in
the Medical College of ‘l‘rivanf:lr‘w.nm
and Calicut. Apart from the clinical
trials in these selected pl_nces, supt
plies  of Diethylcarbamazine tablet:
have been given to the Medical De-
partment of Kerala State Health .0':'
ganisation for treatment of _ﬂ]ana.m
in various Government hospitals.

Ayurvedic Cure for Lunacy

431. Shri Mohammed Koya: will
the Minister of Health be pleased to
state:

(a) whether Government are aware
that there is an effective cure for
lunacy in the Ayurvedic system; and

[£)] if #o, whether this has been tri-
ed in any of our Mental Hospitals?

The Mintster of Health (Dr. Sushila
Nayar): (a) Ayurvedic methods of
treatment for certain kinds of mental
disorders are known to have benefit-
&4 a number of patients.
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(b) Yes; in the All India Institute
of Mental Health, Bangalore.

Industrial Potemtial of Rural Areas

432, Shri Ram Harkbh Yadav:
Shri Vishwa Nath Pandey:

Will the Minister of Plannimg be
Ppleased to state:

(a) whether Government have re-
ceived the survey report conducted by
the Planning Commission about the
Industrial Potential of the Rural areas
in the country:

(b) if so, the basis of the survey,
the number and details of the special-
1y s=elected areas for the purpose; and

(c) whether the survey covers the
case of Intensive Development spon-
sored some years back?

The Minister of Planning (Shri
B. R. Bhagat): (a) to (c). During
19682-63, the Planning Commission
sponsored a programme  of Intensive
Development of  Small  Industries
in Rural arcas and for this purpose,
45 project  arcas  were selected,
Subsequentiy iz, an 1965-66, four
more projects have  been added.
The formulation and  implementation
of the programme was the responsi-
bility of the State Governments. It
was suggested to the State Govern-
ments that before drawing up plans
of development, preliminary surveys
of the areas shouly be undertaken
with a view to assessing the availa-
bility of resources—physical, material
as well as  human—possibilities and
potentials of development, etc. Survey
reports of all the Project areas, ex-
cepting two of the four new projects
taken up in 1065-66, have been com-
pleted, and the reports submitted. A

" * e 4 £ th. h ‘M
details of the project areas is Jaid on

the Table of the House. [Placed in
Library. See No. LT-432/65]
Farakks Barrage

433, Shri C K, mﬂ-
Will the Minister of
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Pm&e pleased to state:

(a) whether it is a faect that a pro-
posal is under consideration to reduce
the allotment made for the Farakea
Barrage; and

(b)) it 5o, the detalls thereof?

The Minister of DIrrigation and
Power (Dr. K L. Rao): (a) There is
no such proposal.

(b) Does not arise.

Insuring of Non-Earning l.adles

434. Shrl Jashvant Mehta: Will the
Minister of Finamee be pleased to
state:

(a) whether it is a fact that the
Life Insurance Corporation has decid-
ed not to insure non-earning ladles
even though they are eligible in all
respects, otherwise; and

(b) if so, the reasons for different
approach and different standards for
male and female?

The Minisier of Finance (Shri T. T.
Krishnamacharl): (a) No, Sir.

(b) Does not arise.

wAY TiA T OEE Wl
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Construction of Dam on Godavari

437. Dr. M. 8. Aney: Will the Minis-
ter of Irrigation and Power be pleased
1o state:

(a) Whether the irrigation project
for the construction of a Dam at
Kangaon near Paithan on the river
Godavari has been finally approved;

(b) it so, when and the programme
of its execution;

(¢) whether Governmant are aware
that the people of the Marathawada
Division are opposed to this project;
and

(d) if so, Government's reaction
thereon?

1340
The Minister of Drigation and
Power (Dr. K L. Rao): (a) Yes.

(b) The Jayakwadi Irrigation pro-
ject (Stage I), comprising a dam near
Paithan and a left bank canal, was
approved in February, 1965. The Pro-
Ject is proposed to be taken wup
during the Fourth Plan and complet-
ed in the Fifth Plan.

(e) and (d). A few persons have re-
presented against the Project. These
were duly considered.

Fas fop & npy 73 Gals
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Joint Board for Floods and
Waterlogging

439. Shri M. Rampaure:
Shri Mohammed Koya:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it iz a fact that a Joint
Board has been constituted to tackle
floods and water-logging between
States; and
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(b) the names of the States where
this Board will function?

The Minister of Irrigation and
Power (Dr, K. L, Rao): (a) A Flood
Control Board has been constituted to
ensure integrated planning, unified
contro] and direction for speedy ¢ :o-
cution of flood control workg in Delhi
and its contiguous areas of Punjab
and Rajasthan,

(b) The States of Punjab, Rajasthan
and Uttar Pradesh and the Delhi
Administration are represented on this
Board. The Board will deal with the
flood and drainuge problem in Delhi
and its adjoining areas.

Enquiry into Mundhra's Holdings in

440. Shri Dhuleshwar Meena: Will
the Minister of Fi be pl d to
state;

(&) whether it is a fact that Shri
Hari Dag Mundhra has got holding
worth £10 lakhs in London in respect
of which an enguiry was held by the
Company Law Ad istration  and
Enforcement Branch with the help of
Scotland Yard;

(b) it so, how much expenditure
has been incurred on the enquiry; and

(c) with what result?

The Minister ¢f Finance (Shri T. T.
Erishnamacharl): (a) to (c). The
matter is under investigation at pre-
sent and it would not be desirable to
disclose any information about this
case at the present stage.
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Accident on
Bridge (C.A.)
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12 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IM-
PORTANCE

(i) ACCIDENT ON RATLWAY
NEAR SITAMARL

BRIDGE

Shri P, R. Chakraverti (Dhanbad):
I call the attention of the Minister of
Ruilways to the following matter of
urgent public importance and 1 re-

quest that he may make a stutement
thereon: —

“The reported death of four
persons ang injuries to others as
a result of being knocked down
by @ passenger traip on u bridge
over lhe river Bagmati  on the
th Nuvember, 1865.".

‘The Minister of State in the Min s-
try of HRailways (Dr. Bam Subhag
Singh): On the mornicg of 9-11-1665,
at about 6.30 hrs. @ large number of
persons procecding to the Kuartik
Purnima Mela were (respassing over
the railway bridge No. 91-A cituated
at Km. 132/3—4 beiween Dhung and
Bairagnia stationg on Darbhanga-Nar-
kotisganj section of North  Eastern
Railwav. A{ that time train No. 101
Up Durbhanga-Narkatiaganj Passen-
ger approached the bridge. Nine of
the trespassers who could not  get
clear were run over. Of these, four
were killed and five othere geriously
injured.

The driver of the train on arriva! at
Bairagnia reported the incident at
645 hrs. Shortly thercafter a mob of
people collected at the siation and
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[Dr. Ram Subhag Singh]
assuulted the driver, the guard and
the station staff. The driver sustain-
ed serious injuries and fome railway
property was damaged.

The Government Railway Police
and the civil authorities of Sitamarhi
Sub Division were advised, A party
of Government Railway Police arriv-
g it the site at 945 nhrs, About an
hour later, the Sub Divisional Officer
and the Asstt.  Superintendent  of
Police of the district also arrived at
the site,

The injured persons were brought
to Bairagina and the local  railway
doitor attended to them. Thereafter
the injured persons including the rail-
wav driver were taken to Sitamarhi
Civil Hospital for further treatment
tme of the injured persons expired on
the morning of 10-11-65.

It i+ reperted that the police have
arresied eight persons for indulging
in violence and are conducting inves-
tigntions.

Shri P. R, Chakraverti: May T know
whether any provision has been made
fur er gratic payments to the people
alfected by this accident?

Dr. Ram Subhag Singh: We have
appointed a commitiee of senior offi-
cers, and on receiving their report, we
shal) act according to that.
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Shri P. C. Borooah (Sibsagar): May
1 know whether it is not a rule that
speed restrictions are to be observ-
ed by the crew of the engine when
passing over a bridge?

Dr. Ram Subhag Simgh: Yes, the
rule is there and it is being observed
and it has been observed.
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wo v gun oy - Am e & 7
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1 wAT AT ag a9 A g0 e e
X7 wifow $FY HgrowaAm gF
afwmaa g, o 5 @ aw g
aC ey 9w W I W A
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w10 vw gaw fag & aff Frvn
fegrRaw® @ wgt ax ot §
afer agt Qi WIC A & fram
g § fe At s iy, W
e gk @ eI A b
AT |

(SAKA) 1346
12.7 brs,
RE: CALLING-ATTENTION-NOTICE
(Query)

Mr Speaker: We ghali now take
up yesterday's calling-attention notice.
Now, Shri Hari Vishnu Kamath.

Wt ITR TT eHaw (3N
s 5ETRA, A U8 £TH-UF Wl
fzat qr, fom ®71 avavy oF 7% "Eemd
foqa & &

weOW WEYIw & IH R IH AT R
T T AwATg

st oww e (qi7) o owenw
TEET, § 7§ w99 e7ATRde geATH
¥ AT H @ FFT 41, AT T FRI9I,
fe w19 931 &t WA & 1 Tw @
aFg g @ vy g9 A el T g
22 @AY WAGE I AOAY |

WA 1 KT TRIER AT G
TEM FaT 7

ot ny fawa © A1 famw 192 |
N 7 ag A A & faad W
AR a1 Aty § ) wrfas a@ AE e
FF ¥ fom 3 7

e wgRy o aE § awe o)

wt ny famd : o T fw g
w9 AER—uT LA, W W
TR, x LTI 7

e AT
AT |

oft oy frwd : g wTRET 22 gAOT
myd w1 § o dfeF e QA
W s ITTIREY ¥ famm e
qTETT ¥ I A ol fewfy H Atk
arz fow. fam-arfre & gra % & frar
¥ ¥ T FT T THT AW g1 A
a1 famarfasi & for 99 %) iz
& fauy | qT aT o AT S 3Ee

: & wa AE ey
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a# &R, A fee g e AW § i
ar1 § 7 o @ 2 fere difg

wenw wgrew gy e 4
Y T wwar § ) W aw W & Arfew
wTEa ¢, & F = w7 AT w1
frmr &

ot wy femrd : w1q ae et B
AL &7 23X § |

sy agtea & g fa doTgw
£

=it vy fomg : @ oU A swwe W
qWAE |

oo WEYSU g9 wad § w
sIEY FT AU AGH IIA A\

ot @y fAwd ;g9 A gsw R 7
T R S % oAt § AT
STEEYT &1 44 § | SqAEAT &1 Wo AT
WY F) IS TATEET |

oI RENET : qE FgAT a¥7 i
1 f& i w s B

It is & challenge to my authority that
1 cannot exercise that authority.

Shri Nath Pal (Rajapur): You could
have perhaps helped matters by draw.
ing his attention to the reply given
to this question by the Minister con-
cerned when I raised it the other day.
He is raising a vital issue.

Mr. Speaker: Can I give reasons for
every di‘allowance, and would they
be discussed here? My reassons may
be wrong. How can I bave a dis-
cussion and begin to give reasons why
1 have disallowed it? Am I required
to say when it would be taken up,
why it has not been taken up?

oft T¥w ISTEOT, WW Ag FHAT A
A e oW oA § e ow oS
v § ? eI @ oA wrhae et
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Shri Natp Pai: I fully agree with
vou, but the matter would have been
helped by going to the substance of
the question raised, and the substance
was very simple. | do not say you
are called upon to give reasons, I fully
agree with you, nor would I agree
that your authority should be chullen-
ged, but I am sure that Shri Madhu
Limaye would have been satisfied if
you had drawn attention to the reply
given in the House, namely that the
Government considerg that there has
been mismanagement of thy mills and
that Government is thinking of tak-
ing them over. If a copy of that
reply had been sent, he would have
been satisfled,

Mr. Speaker: Was it my duly to
send him the reply that has been
given? Every hon, Member in  the
House is supposed to know what has
happened before. Hp should know
a; much ag I do.

Shri Nath Pal: The issue he raises
iz a vital one,

Mr. Speaker: He can raise it in
any other manner. If it has not been
answered, he might give nolice by
any other motion, and certainly if it
ig vital, I am prepared to take it up,
but how can I take it on the Calling
Attention Motion? That ig the ques-
tion,

oy wy femd: weaw wgiam L.

eI AEEY g9 g/ Wi A7
difay

ot g fowd : g aomar T R, .

oo AR g 97 9gH A8 %Y
L

sft wy feawmt : agm Fr @ A 2
sl g g M A wg ¢ fE W
AT T IE A & o A7 W far
frar oy &Y wmwx & A wmET AR
T 9V §T F419 3% ¥ qq7 § 9T 96
¥ ax fr & eqrede 51 gETy R
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2 aefteaTT I & orow) o o
& T H Tt g afea e ol wm
FoT T XA E 1 197 A Fow @ 9w
fram §sgrmm & f ey oY qrd-
wfts fga & w1 o\ wfaaada
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i ot ¥t ag 3 f fr 7 e 3

g oI ag wn wOm @ AG A
S

Wt wTw amin ( TEIT ) C WIAT
E LA [

wOS WEwW AW 7T ME dE
Gt w7 fr wra A1 E dFAT g AR
fmgmad

aam!fwm't SETA wma

Aligers
ference (C.A.)

L] ;WA A e af
o |Far § | A haen & frar g I
sriwaw g s A wr awy Al
T § 6 e daae

St T W WA | wse WG,
% AT HEET 6T qaAT L
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it pFT weT wuwn
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SEIN WANT  §N A9 § ad) Jor
7 F

=t gFR W vy fem A A
I oAFA R 7

OEAN WEIT  uIy 45 ATET

1350

auE qEY

12.14 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IMPOR-
TANCE—contd.

(i) PoSTPONEMENT or Arro-Asian
CoNFERENCE 1IN ALGiERs—Contd.

Bbri Harl Vishnu Kamath (Hoshan-
gabad): Considering that China, after
the ignominious failure of its diabo-
lical conspiracy in Indonesia, had
strenously  advo.ated  postponement
of the Algiers Conference fearing loss
of face and loss of support in  the
Afro-Asian world whereag India had
opposed such postponement all along,
does the postponement now sine die,
that is the virtusl abandonment of
the cunference, signify a diplomatic
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[Shri Hari Vishnu Kamath]
victory for China and a diplomatic
reverse [or India, and is the blow, to
whith the stalement refers, to Afro-
Asian solidar:ity so severe that an Afro-
Asian summil conference is virtually
or well nigh impossible in the near
future?

The Ministcy of Fxternal Affairs
(Shri Swaran Singh): If I have un-
derstood the question correctly, there
are two points upon which my reply
is required. One was whether it was
a diplomatic victory for China and a
reverse for India. I have attempted
to deal with this to e certain extent,
though not in this very language. In
the balance, T feel that this could not
be termed as a diplomatic viclory for
China althourh they were fur postpon-
ing and they had approached various
governments. The fact remains that
when the Algerian government, the
host, asked and sounded the various
countrics, a large majority of them
were in favour of holding the con-
ference. Although they had gone to
Algiers, they decided that it ghould be
postponed mainly for the reason that
a large majority of the heads of States
and governments would not be able
to atteng the conference. The second
point was. ...

Shri Hari Vishnu Kamath:
blow 1o the solidarity.

Severe

Shri Swaran Singh: I have mysell
said that this is to a cerlain extent
correct—not so much the postpone-
ment—because this ig a symptom, of
the unfortunate absence of solidarity
at the moment and this isz really a
confirmation of the fissures which un-
fortunately had been deve'oping for
sometime in the concept of Afro-Asian
solidarity.

Shri Harl Vishnu Kamath; My
question was whether the Government
think that the Afro-Asian summit con-
ference is virtually impossible in the
near future.

Shrl Bwaran Singh: | have an-
swered that in the main roply itself.

NOVEMBER 11, 1965
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Wl g TRWG C ATEIY 7 WWT-
nfran ‘qriea & SRT A1 g9w 75T
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#r qw w1 fF ug TR g ¥ ar?
# " wafad w07 § ae & {zogrems £
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fegmm & g1 @@ aTREA ¥ ATER
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FO I ¥e1T fgn o m  gwAET ¥
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T FrwA § TrE o Y | nw
qar a1 fr Aifwrz gfaga,  wem-
frr, w7 famyge, faa & gofes
fergmam & g * ft, w4 A0
gt %1 Gwt ufew T # o qanan
WA, FEET A1 geethEm gaa I3 @
g1 a7 TEEYEE & qATeeAw 97 0
sifauz afags & qafeers: fimft & o
qarfaes agt #1 ) 1§ 1 av anéw
W AR 4 | T rmE frmaa 1
gt avg 1 femye @ weafen &
warferrs fogis foemy famr sa &
famr g¥vftfory & fim & w9 i ar
wAufimat & gmfeaw 77, amay o
zwi & wfafafugt &g am ) adx
o, Al garfawa Aad AT
WA apm f& wif qen
AT s f gane ogef 2w ey
awg & ot gardr qafawr & o

oY fesm qzams (Fvawy? ) &Wm
feed wqwal ¥ amx Wit qOETT
A w1 wwwA st § e dwr ofn
o et afew w7 §: ey Gy o
sqfrez o ufir, AT AR
d qw afrar W awTaArd Qwn
uferar |
it e fog I A W
T grawar § 1 Tea § gefedEi-
forsr w% WiTg 1 g7 0% &w & qeafaw
foen & waw # owTAdT ¥ gEfeaE
=7 qifafew
Shri Narasimha Reddy (Rajampvti: [
would like to know whether after Lhis
recent. and last te volue-
face of the UAR and kindred Arab
nations, would the Government give
up ity exclusive reliance on the Arab
nationg and instead cultivate friendly

relations with more  reliable nations
iike lsrael and Formosa?

Shrl Swaran Singh: | do not accept
the suggestion made by the hon. Mem-
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[Shri Swaran Singh.]

ber in which he used the word ‘un-
reliable’ in relation to the Arab group
of countries.

Bhri Narasimha Reddy:

: I did not
say ‘unreliable’. I had asked him to
cultivate more reliable relations.

(Interruption).

Shri Kapur Singh: Diplomatic rela-
tiong with Israe!,

Shri Swaran Bingh: It should be
our endeavour to have friendly rela-
tions with all countries; that has been
our endeavour. (Interruption).

An hon. Member: Israel.

Shri Swaran Singh: But there is no
question of nut recognising lsrael; we
do 1ecognise Israel. There is no ques-
tion on that issue,

Shri R. S. Pandey: May 1 know
whether 1t is a fact that China had
ctipulated three conditions for agree-
ing lo attend the conference and, if
so. what are those conditions and
whether any condition was accepted
by the Standing Committee of the
Foreign Ministers' Conference?

Shri Swaran Singh: The Chinese
had laid down certain impossible con-
ditions and they were publicised on
tie eve of the conference. They had
saig that they would attend if the
Soviet Union is not invited, and some
sort ¢f advance guarantee is given
to  that effect. They also said
that op certain issues speciflc resolu-
tions of the type that they wanted
should be adopted. In a conference
any party. before attending, cannot
demand ns to what the conference
shoulg do. There were strung  TRAC-
{ions ngainst that suggestion, and none
of those things really were cven con-
sidereq by the conference  because
they were conditions which were im-
pussible conditions.

Shri D. C. Sharma {Gurdaspur):

“When the first Afro-Asian conlerence
was hed at Bandung, our  country

11, 1965 Conference (C.A.) 1356

piayed a very major rule there. in
fact, it was one of the sponsors of the
Bandung Conference. May I know
what hag happened. . . .

Shri Kapur Singh (Ludhiana): "Very
major role” is wrong English.

Shri D. C. Sharma: 1 think it is
very right English, but the hon. Mem-
ber, I think, knows pothing about
English. His language is Punjabi and
he is for Punjabi Suba, and thercfore,
he does not know anything. Sir, I
was submitting very respectfully that
the first Afro-Asion conference was
helg at Bandung about 10 years agd
ang our country played a major role
in the convening of that conference
and also in the deliberations of that
confercnce. May 1 know what has
happened during these len years that
we have comi to occupy a place in the
Afro-Asian world which iv so inferior

and alsu our voice hag becume SO
feeble thay we cannol curry other
people with us?

Shri Swaran Siogh: Our country,

along with other important countries
of Afro-Asia did play some role at
the time of the Bandung Conference
ten years ago. At that time, there
was a cerimin  political relationship
between the countries whisn partici-
pated in that conference. If you com-
pare that with their relationship to-
day, the answer 1o the Professor’s
question is there. So, after all, the
Afro-Asian world itsell or the solida-
rity or the inter-relationship ol “ari-
ous countrics is something which is
not entirely within our control. 'That
relationship reflects both the ulmas-
phere and the possible roie that any
country including India can play.
About the second suggestion of the hon.
member, 1 do not accept that our voice
is teeble. Qur voice is there and even
in this conference of foreign ministers
where 45 countries were there,
our country made the main  pro-
posal which was the only substantive
pronosal, because postporement can-
not be regarded as 8 substantive pro-
posal, and there Wwas & COnLensus in
favour of the Indian proposa.

Ed
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Shri D. C. Sharma; We made a

substantive proposal and ncbody lis-

tened to that! What is this logic?

Shri Hem Barua (Gesuhatl): In spite
-of the adroit advocacy by our delega-
tion at Algiers, China, as vluimed by
Peking, has scored a diplomatic vie-
tory at Algiers by manoeuvring to get
the Afro-Asian conference postponed.
In that conlext, mav I know
if our Government have con-
ducted any probe into the reasons,
both psychological and political, why
some pf Lhe African nations, most of
whom are opposed to communism,
supported China and not India at
Algicrs?

Bhri Swaran Singh: It is not correct
that most of the African countr.es,
about which the hon, member is ask-
ing the guestion. supported “he
Chinese stond.

Shri Hem Barua: | gaid, sone,

Bhri Swaran Singh; In fuct, one of
the reaions which could be regarded
ar a possible motive by China to ask
for postponement was that China did
not actually have the support which
at one time China thought it had in
the African world. That is conslder-
¢d to be an important reuson which
prompied China to make a move for
postponement, which was a complete
reversal of their origina] anxiety to
hold the .:onference. So, the premise
which the hon. member is projecting
ig not gquile correct. As for China
treating this as a victory, well, in any
circumstance for their own consum-
ption and for satisfying their own
pride or their people, they can alwaysg
give a particular projection of what
happened in a most favourable form,
so that they ‘may always convert even
their set-backs inte advances or
gains!

Shri Hem Barus:; The minister said
that China projected it for the con-
sumption of their gwn people. Not
that; China hag projected that image
for *he consumplion of the people all
over the world,

1711 (Al) LED—4,

KARTIKA 20, 1887

(SAKA) Conference (C.A.) 1358

'ﬂf?‘uﬂﬂ qeEg o dET EAr
wERT ¥ A §, weAEd ¥ age
o wifew A1 % ag qeaew &1, afeT
afcfrafaat & #ron qgariew  Fafrg
g mr 1 ug % a7 w it efey
grawrg | Ko g g f adr
aftfeafas & @ gz aviww
gramTd W maEy ¥ qeTTRt
v afafenm &

it vt fag ' Tk e 4
qUAT T FF QN7 TZH 97 W AT |
Fa e faw

sitqrie frg (Adme) -
7§99 ¥ qun g A faegw e
& it o f& whrer o ofr &
fema awgmiaa & | g frafa s ooy
q WA AT WA H AR w9
fir forg & wrar? o FORTT g FAT-
Tt i fr ag weehifoar # sAwta
gl ? faw T 3w 7 ow & fam
e

ot e fam - g6 ag atq avA TeA
wfge 1| weATTar #F avn & o gal
Wi & a & qafeaw qor am fe ag
FAGE F qraT wigh € av A A
T\ efta 45w am, gt O
wrly fraeft # Tw mpg 1 Ay wEd W
i WA EE §1 | 9 79 AW €7 7 ST
fr ar it fag ot ag = o fe
fr gwr oY wmEd 1 WY W A €W A AT
ot mw &7 frm i e ofe agam
mam vgw A f ffE wwt
a g A1 7oy oAt & synfaw gw oY
IR | g7 A F IR o7 "wwAl
e aft ¥

oft grw a® wgTw : 18 afg A
aferar % 2w Aranfa & fam S
w0 At fear 3, va crewnt | dEE
s=E & far 3odm faeqr A 2



1359 Algiers Conference
(C.A)
[t z¥% a7 Fgam]
& S amga g ff o gw afwe
F g7 TaTA & fAU o7 a7 £Y 7
CIRCUN

Shri Swaran Singh: I am sorry,
Sir, 1 have not followed the livst part
of the question.

Mr. Speaker: He wants to know
whether the Government is going to
tuke any action sp that this Con-
ference may be reconvened in the near
future. Is that the question?

Shri Nath Pai: No. Ilis question
was this, He said that no eocd has
come for any Asian country from this
Conference. In spite of this  expe-
rience and the fact that this platform
15 utilised for propaganda against
India, he asked, will the Government
persist in its effort to convene the
Conference; if so, why?

Shri Swaran Singh: We have made
the position clear—if that is the ques-
tion really that as been put—

Shri Nath Pai: That is exuctly the
question that was put.

Shri Swaran Singh: We have made
the position clear that if and when
there is any proposal for re-conven-
ing the Conference we will consider
as to what is the situation that pre-
vails at that time and in the light of
the situation prevailing we will react
1o the possible proposal, which I do
not anticipate in he near future of
any proposal being put [arward, for
convening the Afro-Asian Conference.

Shri Surendranath Dwivedy (Kend-
rapara): I would enly like to know
when the Government of India knew
that the host country, Algeria, was
also in favour of postponement of this
Conference? If they had knowp it
before our delegation left India, was
it necessary for them to send the en-
tire delegation; could they not have
managed with only sending the Sec-
retary General for the Conference

NOVEMBER 11, 1865
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Motion (Query)
thus saving a good deal of fore'gn ex-
change?

Shri Swaran Singh: IL was only
when the discussions proceeded there
that it appceared thal the Algerian
Government also were not very an-
xious to convene the Conference. Not
only right up to the date of conveming
the Conference but even in the initial

stages of the Conference the
Algerian  Government was  very
anxious and keen  that the
the Conference ghould be held In

fact, the Foreign Minister of Algeria
met me only I think, two or three
days before the Foreign  Ministers’
Conference in New York, and he him-
self gave me the impression of show-
ing very great keenness and desire for
convening this Conference.

Some hon. Members roser—

Mr. Speaker; Let us proceed now
1o the next item.

Shri Hem Barua: I think the
Prime Minister wants to say some-
thing on that.

1233 hrs,

RE: MOTION FOR ADJBATRNMENT
(Query)
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91T AT AT A WA EL AT A
T et wEwa T WAt 7Y faA e
A fenr fe ey ofefeafaat &
gt drr ot fegaw & gz oamd,
wa & 37 37 At o # o gwd
FNE WIEATAT BT %1 97 fF grer
® A az fofr g ® A 29 @
fow a2z #zw WY AaTw @Ew
T A W AT 3y S weT
&Y 929§ | UF NI G WO AT
¥ €6 A77 ¥ ATE A R aga aga moiar
¥ fe o @ A 2w wAn & g7 Tz
a1 g8 74 7 w2y fad afe
frafagt % 3 groft v 1 sma & famy
AATC @ AT | WAL AR A
foer amom, gmifedt ¥ s &
Al W WA W AT A TR §
oW & amw g e gart faawml &
UETT J6 A WA R WD

F ¥ wfgw

IAE gAT A T A
# fam wwimt o7 arfeenfagi & wsar
fomr g oa% ot ¥ §1 W T

fafre &t g ¢ fe A §w qura
wft A AEEw AT IR T
ANgd agy F g1 W7 AR A T
vor WY ST @ wrer a1 T §
I A FG g Weq §, wifE i
B w5 & qTC W #Y agT w0 A
ot WY &, I AvET H W agE e
& maer weEa, ¥ @z fadm oA
T ...

W wftay ST ATEE, ST
arér o fw A gwx £ my frnt
THATSHT FoaT ey & o o &7 §
o fomn &4 wher Y faam 2

Yo ¥m wAET Fifgn - a7 w2
T AT q Ak g S

SOH WERY ;A7 uTTHI Ant
A ® oy faw A 39 aww @ Ay
T wfgmm

¥o T wAgT tgar : gafm
f....

WEOW FERT ¢ A& THIT ATES |

To W WAWE wifgar : o7 WA
A AR T R ...

wa wERg ;& g% 0 A
T | W wifra eI o fyde
T8 ¥ A gaT ay own aee & f v
fore safen a9 A% 2 A E

o T wART Awifgar - § e
w7 % fr fomar wm & oW
a 71 @it wafaat pfew £, w
Ty g A w7 g dv W
&fag Afea ag a1 g7 Afaw & 3400
wgT ¥ mEnTfa WY arATmgted
WY ope @ mfY oY | W & T s a
&1 ¥\ T A% o= 5 At
AR ol
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WO SEEq R AW § ur @
? afF e aw wEr 0z oA
TETHAT T 7 W e qifed
A oag A A g &
w3 e wafezr 3 78 2 qwar

ag 341 i wfer & | ard i o

T AT wwT | (saamir) o adow
wIE |
ol gEN T sy (W)
Wi A fam o # mEr wmoe
T AT 1 i e e sy o
IR WERT . WA 6 wEy
e ot ag rard

Wl g7 w7 v qR OF Q)
forz = aw Afm | &
ERWT WO WA #T Qe W
g ¥ ow difew foar ar fr o wrew
T A e a1 fe arfee
wﬁﬂaﬁmamgq 374
T At am, |

weaw wgRw o we Atfea fear
a1, & ¥ qqT &2 fewm 1 w9 I
& 39% a7 wa w7 & W %

=t IR T wPATT WY IAR
o AR S W A A E ) F ey owm
WA T G G E |

waw Apm . faw a@ oIme
#aa foar wrg 3 6 & forar | oy w
A ETIR FT FTH KR /AT, .

. W gFR W T AT AR
AW § TR, I AT AN TAT A1

wEw WElwm W wwEA ®
WA T ag awmy 3 frowme § W
¥ wi § s aw e oow ww
®! rod A Tifg | o owE Tq
TS ®) "Ar fear W 9o W TR
oA T aw g O FeaT f
ST Y % o g Eem | o W
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it wy fma (47) : ¥ oW
TIET KT oW ¥

oW WERW : HTE SqaE W1

T AR

ot vy faud © w1 syavar W
&1 3% g A

WEW WEEA . W Sgaedr &1
T TG &Y FFAT | "l OF FrH wew
o

ot aq faad oW A g
T sEET AT I P

WS WEIAW : §I9N g9y § 9
7z & {5 7y fomrd amga famdt wwrae
A T § W wTH o I ) A9
wAl H W § Aw WE @ %L AMA
A g L.

# & wga wxiva fom § = W
TEA SqTIT A T qEAT | WAL IA
1 waes 4% & {5 QR e s E A
7 g1 %% A ag wa F wg 6N
Y gTI F wA AT AT I 9T QWA
| | T IO TR A AT AT A
gfr frg a7 ag ¥ @@ g g
oI oW A% AZ A1 AT AX AT
o1 ot I Wt 1 w3 0 wne &Y AR
Wt 397 w¢ fr uRr qg wigse
1w A s e
g vt % & fs & ot wgm o @ a=a
A ) gII A E wEgEE A
agfer Y @1 wwdt § 1 F 57 7 a1
axter 4@ &7 gk wT A § ¥w
A W

ot wq famd : & 7 A7 T w_;
woaw wgw o & @R Ad a=
FW A X g § AT WTT A &%
qiM | g #8 F g1 A § EEA
?
" Papers to be laid on the Table.
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Cxxrorp  Aunrrors’  (AMENDMENT)
Rurms, ScHEMES UNDER — Bankmic
CoMPANRIES ACT ETC.

YThe Minister of Planning (Shri
B. K. Bhagat): I beg to lay on the
Table:

(1) a copy of the Certified Audi-
tors' (Amendment) Rules, 1965,
published in Notification No.
G.S.R. 1480 in Gazette of India
dated the 8th October, 1865, un-
der sub-section (3) of sectivn
642 of the Companies Act, 1856.
[Placed in Library, See No.

LT-5111/65].

(2) a copy each of the following
Schemes under sub-section (11)
of section 45 of the Banking
Companies Act, 194%:—

{i) Scheme for the amalgama-
tion of the Malnad Bank
Limited, Tarikere, with the
State Bank of Mysore, pub-
lished in Notification No, 8. 0.
3173 in Gazetle of India dated
the 16th October, 1985

(ii) Scheme for the amalgama-
tion of the Josna Bank Limi-
ted, Cochin with the Lord
Krishna Bank Limited, Cran-
ganore, pub'ished in Notifica-
tion No. 5.0. 3175 in Gazette
of India dated the 18th Octo-
ber, 1965. [Placed in Library.
See No. LT-5112/65].

(3) a copy each of the following
Notifications making certain
amendments to the Kerala Land
Reforms (Tenancy) Rules, 1964,
under section 130 of the Kerala
Land:Reforms Act, 1963, read
with clause (¢) (iv) of the Pro-
elamation dated the 24th March,
1965, issueg by the Vice-Presi-
dent discharging the functions
of the President, in relation to
the State of Kerala:—

(1) 5R.0. No. 208/65 published
in Kerala Gazette dated the
27tn July, 1965,
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(il) ﬁﬂ‘ No. 315/65 published
in Kerala Gazette dated the
10th August, 1965.

(iii) S8.R.0. No. 334/65 published
in Kerala Gazette dated the
24th Augusi, 1865. [Placed
i!; Library. Sce No. LT-5114/
65].

NortrricaTiong UNDER Customs Act,
CentrAL EXcise AND Savt Arr, Cus-
ToMS AND CENTRAL Excisg Duties Ex-
PORT DRAWBACK (GENERAL) SEVENTH
AmenomeNT Rures, DeuAt Saves Tax
(AmENDMENT) RuLrks, NOTIFICATION

unDER IncomE Tax AcT.

The Depuiy Minister in the Ministry
of Fi (Shri R: hwar Sahu):
1 beg to lay on the Table:

(1) a copy each of the following
Notificationg under section 150
of the Customs Act, 1062 and
section 38 of the Centra! Excises
and Salt Act, 1044:—

(i) The Customs and Central
Excize Duties Export Draw-
back (General) Sixty-eight
amendment Rules, 1965, pub-
lisheg in  Notification No.
G.S.R. 1466 in Gazcite of
India dated the 2ng October,
1805. [Placed in Library. See
No, LT-5115/65].

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Seventieth
Amendment Rules, 1885, pub-
lished in Notification No.
G.SR. 1514 in Gazette of
India dated the 18th October,
1065. [Placed in Library. See
No. LT-5116/65].

(2) a copy each of the following
Notifications under section 150
of the Customs Act, 1062:—

() GSR. 1515 published in
Gazette of Indla dated the

16th October, 1965, [Placed
in Library. See No. LT-5118/
83].
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(ii) G.S.R. 1539 published in
Gazette of India dated the
14th October, 1865, [Placed
in Library., See No. LT-5119/
65].

(iii) G.S.R. 1585 publisheg in
Gazette of India dated the
27th Oclober, 1965, [Placed
in Library. See No. LT-5121/
65].

{iv) G.S.R, 1569 published in
Gazette of India dated the
30th October, 1965. [Placed
in Library. See No. LT-5120/
65].

{3) a copy of the Delhi Sales Tax
(Amendment) Rules, 1985, pub-
lished in Notification No. F. 4
(98) /64-Fin  (E) in Delhi
Gazette dated the 29th  July,
1965, under sub-section (4) of
section, 268 of the Bengal Finance
(Sales Tax) Act, 1941, as in
force in the Union Territory of
Delhi. [Placed in Library. See
No. LT-5110/65].

(4) a copy of Notification No.
G.S.R. 1401 published in Gazette
of India dated the 30th Septem-
ber, 1965, under sub-section (4)
of section 280ZE of the Income

Tax Act, 1961, [Placed in
Library. See No. LT-5117/
65.]

12.43 hrs,

RAILWAYS (EMPLOYMENT OF

MEMBERS OF THE ARMED FOR-

Mr, Speaker: Further consideration
of the ‘ollowing motion moved by Dr.
D. S. Raju on the Bth November 1965,

namely:—

“Mhat the Bill to make certain

NOVEMBER 11, 1965

provicsions relating to the employ-
ment of members of the Armed
Forces of the Union in the working
and nmnagement of railways, be
taken inlo consideration.”

(Employment of
Members of the
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St " Svw 4 (w0
T\ 9% feqar vy | owEn g 7
AW ARy 31 §2 %1 a9
% fau a7 forg 0 7 45 foe &
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W
g

T & W it | ST A s fee

e T g
Shri D. C. Sharma (Gurdaspur):

My

first duty is to pay my humble tribute
to the rai'way workers of all grades
in al] parts of India for the splendid
part they played when we were fight-

ing aggression from Pakistan,

You, Sir, were kind enough to send

u parl.amentary delegation to the
ward areas.
taries of thiz secretariat was with

for-

One of the under-secre-

us.

He had prumised to give ug a meal
at Ludhiara. He wanted to see where
we were located and he held a torch to

see whether he could find us out.

But

he was talea hold of by the milway

authorities, thinking that he was

a

Pakisian spy. He was not able to come

to us.
30 minutes,
the railway authorities have been
the time of the aggression.

1245 hrs,

| Mi, DErUTY-SPEAKER in the Chai

H. wag held there for about
‘Inat shows how vigilant

at

r.]

I tlink I am fully justified in saying
that tne railways all over India have
given a very good account of them-

selves.

This hecomes all the more

apparent when we come to those areas

wherza *he war actually fought, in

the

Punjab and Rajasthen, and also Asgam

and other Staies of India.
what the railway workers did
alonyg ine from Amritsar

bl

1 know

all
to

Pathankot. I know what wonderful
work they (i in the railway line from
Ludniana w Ferozepore and Fazilka.
In the same way, railway workers of
all grades i Rujastan did their duty
by their country. Their work was a

work of ded:ation.
country is proud of it

1 think the whole
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[Shri D. C. Sharma]

So far as my own constituency is
coneocned, it “:ad to bear the brunt
of Pakistani uggression.  Gurdaspur
wag bumbed, Pathankot was bombed,
Dinaagsr wag bombed, Bhariwzl and
Batala were bombed. People lived in
a vare strunpe kind of atmosphere.
Of course, thev had po fear. All the
same, they know they were liable to
attack any time of the day or night
As w1 know, a railway train car-
Tying poiro! wag bombed at Gurias-
pur. In ipe snme way, the murshal-
ling vard ut Diranapar railway station
wa: Jdameged. Wiile T pay my tri-
bute to the railway workers, 1 also
pay my trinu'c- to tre citizens of the
Gurdaspyur  district, Dinunagr and
Bats'a and Pathankct who volunteer-
od theaselves 3t that time in hundreds
in ocdes to ofler their services. Some
volunteered to disengage the
burning  wagon from the other
wagons. If  that petrol wagon
had not been disengaged, 1
think Gurdaspur would have been re-
duced to ashes that very day. So the
railway workers and the voluntary
workers are all to be congratulated
on bearing the brunt of the Pakistani
aggression.

At the same time, 1 fecl that this
is a wholesome Bill, because 1 feel
there are occasions when our civilian
forces cannot work as efficiently as
our armed forces. This happens when
there is any kind of aggression. All
these strategic lines of India from
Amritsar to Pathankot, from Ludhiana
to Ferozepore and Fazilka, all the
lines of strategic importance—in fact,
I do not know which line is not of
strategic importance now—all the
the lines of India have, 1 feel, to be
taken over sponer or later, at one time
or other, by the military authorities
because they can ensure greater safety
of p gers, greater todi hip
of goods and greater preservation of
the transport activities of our country.
This Bill is almed at that.

But 1 find that this Bill does not re-
fer only to that. This Bill relates to
the past. But in the Hindustan Times
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of Sunday, Tth Nov, I read an ac-

count which shows that the Defence
Ministry has not to sleep over
this Bill; it has pot to go on a holiday
after the Bil] has been passed, but it
has iv think of the immediate future,
the near future. In the Hindustan
Tires issue of the date I referred to,
it is given that there is a very heavy
build-up by Pakistan in the Sialkot
anq Lahore sectors and that the
Jammu, Ferozepore and other districts
ure very much in the purview of their
military activities, that Pakistan is not
going to be content with these things,
but it is also thinking of staging some
kind of aggression in Kashmir and
Ladukh; it might do so after the smows
have melted.

Then there is the question of those
persons who have been displaced from
the Chhamb area other places
occupied by Pakistan.

As 1 was submitting, this Bill 15 &
Bill meant for the future safety of

our country.

Mr. Deputy-Speaker;
Member's time is up.

The hon.

Shri D. C. Sharma; 1 would make
u few suggestions and then ait down
because you have rung the bell so
soon, Firstly, in order that the rail-
5 shouid be safeguarded and the
armed forces should be strengthened.
an armed belt should be ereated
within 15 miles of those districts which
are called border districts, such as,
Ferozepore, Gurdaspur and others.

My second suggestion fs that
should see to it that within that 15-
mile belt the people are armed as
fully as possible. This will help the
raiways and the army men. Thel_'l.
the civil defence apparatus, which is
of course under the Home Ministry,
has got to be geareg up. My fourth
point js that anti-sircraft guns have
to be supplied as abundantly as pos-
sible in order to counteract the air
raids which were so frequent in the
Gurdaspur, Ferozepore and Fazilka
sectors,

way,

we
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1 was told that about 5000 private
carriers were deployed by the Pun-
Jab and about 600 came from the UP.
All these private carriers who helped
the Government shoulg also be tak-
en note of and something should be
done for them also.

So, 1 would say that this Bill is
welcome because it assigns deflnite
duty to the military personnel for the
protection of railways and for safe-
guarding all our cargo, cquipment
and everything. It also gives them
those very privileges which are due
to railway workers. This is good.
Though ostensibly they may be in the
armeg services, practically they will
be in the railway scrvice. It is a
very happy compromisc. But 1 would
also say that the Minister should
bring forward a comprchensive Bill
covering the railways the Navy, as
Shri Raghunath Singh said, the pub-
lic carriers and other vehicles of
communication also so that {he people
in thase pinces  which are border
States or border districts can give a
good account of themselves and can
be a real gource of strength to the
armeq forceg of our country.

st wtere s StE : gaTSTW
wereg, & 9 aiY mEE, ey, WU
Ty wafal Wi dfFst @ g
@iz i@ g faEw yw v weA
feafs # sromm afwe fem 1 & & oo
o ¥ owrAr et @ odmy g fe
am-aui @12 g3 W =i o W-mfet
&rF o i T o 0 ey AR
I arelY Y o7 @ A T SRR
i wgh & v fem fe s
wY faadAr ot sgraat & 9@, 37 W
faam ot s feam oA, ag I
wrgdt & gwray ¥ faegw Fra &0
6 da ¥ & w9 £ A § GEEIC
wre a7 o ¥ af o v Wit 9w
& g wgw grar e fs ofor A
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faoreft s @Y & A fman w7
aT ] Fut Ay Wy R At 9 A
#F 92 aF wid Fg g1 ey 9
o wzat ¥ 43 gu aig o wEY fem
AT AT 91 | g afvfeafaat #§ § dfw
st mfsqi &1 W w4 1w 9
o fam & g gaey o glamd & o
wr & ea % oy # A ek & od Al
gramar £
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Wy 1 g7 gfawd @ sAR
&Y @1 afgd, &fwa g o< fag
7Y weq g% §, @A A 9T 3T & q=_,
afesgi & forr fimer o1 srear &Y ST
afzn 1 9A4 &1 @AW omfz Frs0
wez g @, ag & s =l
wifw ¥ Awz  wew frafa
¥ wa @ri o7 e ww fean g,
IFFT FvA AE e o @A | e
swmRd IF &7 foagar ¥ FOET 6,
T G

ATEA qF AT ATET ATET 9T, I T
&+ 9T & guwe ¥ Afw w9 T
FAT ¥, &) A e qr fE oam #
1 wowwr @ §) S gt aeEn
¥ ww fem fr g wafa & o
ufwdz T4} g Wi arfaat w1 fedY
wrgfaar ®T qTET A ST g 0
feai wEw #, dormw, AR W
dami wifs ot @El 9T SER
T ¥ qEeT wree syaea #7 fir Wl
i @ wE A gk B Gt arft
T &9 qT gL T &7 Wi Ew §
Tar g |

a fawr g0 @ w2 § w3,
% 9u w1 g%9 & ®Wm  wn § WK
wwiw W ) WE fawmr sy
37 S 1 aw gfafads T afgg ¢
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[ sifere e deen)

% §19 1 & ag Y =g ¢ e
T HFE-HH feaf & e, amEw
WY Fo dre adivy &) gfiqurdt &1 2w
& ah, I7 % UTEHT & 9, qre
T @E Aol T AT aF o
wE 413 g ¥ W g o g
& wh I & A ww
2| wmfAT oz grmns § fF o3 9
wd fgweT wor & fag ogwew
Fitey & ol A gfamd @ $Fwr
Wt & Frg

TR e, AT wel, & e
TITHGE A7 & AT T A1 56 47 g,
X I F oAwdn wva g nerat-
FNE T A £ A1 397 & g9 & gang
AT T OTREqTT W T A7E 49 GF,
F7 fodt v ¥ St dvzw e 8,
afem amAT & owt fodt 7 foo
@ & fF 39 9 90 owy A% ) g
Y AEA & A 7 FF Arage i qeE-
TITRYE a0 WEt §, waiAT 94 7
9 L R A g R | e @t ax
U TR TR WY, &' agl 9%
® 189 ¥ frow v, F giw wa
TG T AT GHT, AT ATy wretEat
=t e gk, 97 oz A g

% ag o frdms  wT wmen
& & s feafr # qfqae
WY Ry T § e ¥ fred i ar fedt
dRagafre ftad 1R fe & 7
g w71 §, @R ¥ i, 3w,
m¥ i He o =iz w1 gfggy
oY 3T fr amd, 37 ) xeA &y A,
ofe & &d wodr fewram s aw

fom ot #t g wrafE w1 AT
W aur §, far fard & wm o

RN & ft wrfiw |
gﬁ:ﬁ;ﬁw%ﬁﬂ,ﬁf*
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A F i, o Ao 9T v wi-
afai Y & ar oy § 1 vy

Shrl V B. GsndM {Bombay Ce:t-
ral South):; Mr Deputy-Speaker, Sir,
I sec that this Bi'l has been receiy-

ing pereral support from all sides of
the Fouse,

W1 gTR T ey (Yamw)
DTS WERW, AW ETEET T AW
& 1A ¥ oy A g

Mr. Depuily-Speaker: The bell is
being rung. . . Now there is gunrum,
Shri Gandhi may continue his speech.

Shii V. B Gandhi: This is as it
shoud be. It ‘5 a gimple Bill for 1l
it asks of us ‘s thut when members
of tn, armed forces are employed .0
assist the rai;way services, these mem-
bers af the arwed forces should have
the same powers, . . .

Wl gTH T wWEm  3UmsEer
wERA, W STTe o6 s ) grew
¥ worgfer Ay &

ot gfc fooq wrwm (groimarz)
oA e A gt X

ot faq qa (wfezre) : qvvefrs
FrIZT KT A0fEY
Mr. Deputy-Speaker: There is

quorum, Shri Ganchi may continu.
his speech. Please go on.

13 hrs.

Shrl V. B. Gandhl: As T was saying,
thiz is as it should be. It is a simple
Bill. All it askg is that when mem-
bers of the armed forces are sent to
assist the rallway services, they ghould
have the same powers, the same
statug and the same immunities as

b of the ay services have
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[Shri V., B. Gandhi]
1In other words, we should sce that
the members of the armed forces fall
within the definition of a ‘railway
servant’ under the Railways Act of
‘1880

Wi R T FWTA 0 ITTH
wEwEd, T34 F Iy A E oo
Mr, Deputy-Speaker: The bell is

heing rung—Now there s quorum.
Shri Gandhi.
Shrl A, S. Saigal (Janjgir);: On a

point of grder, We in this House have
decided that between 1.00 end 2.30
p.m. quorum shall not be challenged.
So is it in order to raise the point of
guorum now? If you refer to the
proceedings of the House relaling to
that, you will see that we have taken
thig decision,

Mr. Deputy-Speaker: That conven-
tion iz given up.

Shri Hari Vishnu Kamath: He is
talking of ancient history, not modern
history,

Shri V. B. Gandhl: As I was saying,
it is only fair that the members of
the armed forces employed in rail-
way service should have parity with
the snembers of the regular railway
service. They should also have the
same protection because without this
protection, it is not possible for them
to handle railway property and to give
instructions. It is not unusual for
members of the armed forces to come
to the wussistance of the railway ser-
vices in times o emergency. That is
done all over the world when major
emergencies are to be faced,

Now, what is the idea behind asso-
ciating members of the armed forces
with the railway gervices? It is mot
that they only supplement the mem-
bers of the railway service; It is more
than that. These armed forces are
in @ position to supply cetain skills,
they are in a position to supply a cer-
.tain stiffening; they are in a position
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to supply a certain element of dis-
cipline, and above all, they are able
to provide resourcefullness, which js
of great value in gmergency.

1376
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Mr, Deputy-Speaker: The bell is
being rung-—-Now there is guorum,

Shri V., B. Gandhi: That members
of the armed forces are to assist the
railwuy services is no reflection on the
quality of the railway services. After
all, Shri Indrajit Gupta askeg the
other duy what was the raison de'tre
of this Bill. The raison de'tre of
this Bill is not that those members of
the armed forces are required to pro-
tect or guard railway property or do
any such thing; for that, we have the
Railway Seccurity Force, But it is
these gualitics I have referred to that
the armed forces are expected 1o
supply in an cmergency. There are
occasions, i{here wnay arise occasions,
when it will be necessury to assume
exclusively the wholg of the working,
management and maintenance of the
railways or a portion of a railway or
a section of it. In such cases, of
course, the Indiap Railways Act will
not apply; only the Army Act will
apply. This is all that the Bill seeks
to achieve.

Shri Priya Gupta: I rise to make
a few observations on this Bill and
1 would solicit the Minister to clarify
the points. First, in the first portion
of the statement of objects and rea-
sons, it has been mentioned thatin an
emergency, occasions may arise when
memberg of the armeg forces have to
be employed to assist the railway ad-
ministration.

ot gew @7 wgTg o TITETN
wgvE, grEw # gl aE 2o
Mr, Deputy-Speaker; The bel] is

being rung—Now there is quorum.
Shri Priya Gupta.
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Shri Priya Gupta: What 1 wanted to
say wag that the first portion of the
Statement of Objects and Reasons
says:

“The personnel so employed do
not, however, fall within the defi-
nition of "Railway servants” under
the India Railwayg Actl, 1890, even
while actually working on Rail-
ways, It is, therefore, pecessary
10 confer ypon the members of the
Armed Forces so employed the
same powers, status and immuni-
ties, and impose upon them the
same liabilities, as are applicable
to Railway servants under the
Indian Railways Act, 1880

This ig the first portion. Then, the
latter portion says:

“During the perivd of such as-
sumption the Indian Railways
Act, 1890 should not apply in res-
pect of the Railway or portion or
section of the Hailways so taken
over. . . "

Here you say that during the period
of :uch assumption, the Indian Rail-
wavs Act. 1890 should not apply. But
in the former portion it is said that
this is to bring them at par. . .

The Deputy Minister in the Minis-
try of Defence (Dr. D, 8, Raja): For
the latter portion, they come under
the Indian Arms Act,

Shri Priya Gupta: Then, | want to
know whether the entire working of
the Railways inculding the works of
the guard, the driver, the Station
master the points-man, the fire-man,
the controller and all other tr
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rial to Punjab frontier, Assam fron-
tier, West Bengal frontier and Bihar
frontier.  Similarly, there arc some
other war production centres in giffe-
rent parts of [ndia and not o single
railway routc will be left byt where
the military and emmunition move-
ment w.ll not be made. So, I want
to know whether the entire 12 lakhs
of railway pmployees will be replaced
by 12 lakhs of armeg personnel. I
want to know further whethgr in the
portions taken over by the military,
there will be the railwaymen work-
ing in those portions. What I intend
to say is this. During the Second
World War, during the period 1042-
45, when the castern portion was tak-
en over by the US.A. armed person-
nel, they were running the railways
along with the railwaymen work-
ing as gtation masters, guards, points-
men, fire-men, controllers, DTS,
ATS and so on. 1 want to know
whether the Minister means thig gort
of arrangement or the entire replace-
ment of these railwaymen.

Secondly, when taken over by the
military, 1 wanit to know, whether
the “General Rules” prescribed by the
authorities in respect of safety and
the operational rules which come un-
der the Indian Railwayg Act will also
be abolished. Recently, the Acci-
dents Commission had said that Safe-
ty Rules must be more strictly ob-
served—it gave certain decisions glso—
that many guards and drivers, A.S.Ms.
etc. are losing their jobgy because of
stiffening the safety rules. I wany to
know whether during the period of

ption of charge by the military

tation work will be done by the mili-
tary personnel or there will be rail-
waymen working in those areag also
which come under the latter potion
of the statement of Objects and Rea-
sons. That ghould be clurified. If the
position is that wherever the military
assumes a section or a portion, or the
entire Railway Zones, there will be
no . railwayman. I want to
know the criterion of rhoosing
such areas. Take, for exemple, Poona.
Poona supplies war production mate-

people exclusively, these "“General
Rules” and the “safety rules” will
also be abolished. During the emer-
gency It is not proper that something
most essential should be done away
with, These safety rules are the
basic requirements which are to be
followed in the matter of safe running
of the trains,

Thirdly, T want to know whether
wherever the railwaymen andq the
military people will be there, the
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trade union rights, the service condi-
tions and other things as given to the
railwaymen by virtue of the service
sgreement will remain in tact. Dur-
ing the Second World War, we have
seen that the trade union rights, the
service conditions, etc. had remained
in tact. The hon. Minister may clari-
fy the actual position in respect of
the fate of these things wherever the
military personnel will administer a
portion or take over the entire work-
ing of the Railways.

Then, there are also the
and Discipline rules,” for Railway-
men. ] want to know What will
happen to them.

What will happen to the public?
Will they get the facilities as they
have becen ensured under the LR.C.A.
rules in the matter of sending and
pringing malerialg from one province
to another and in the safe running
of the trains?

Then, during the Secong World
War, the railwaymen were given 25
per cent allowance of their basic pay
on account of their working on the
war front. During recenty Pak. aggre-
ssion, we have all appreciated their
sacrifices and have stood up in reve-
rence for the deceased railwaymen
who sacrificed their lives in protect-
ing the motherland in the border
areas of Ferozepur,, Gurdaspur, Jodh-
pur, Amabala ang other places. You
have appreciated their services. Is it
because of the deflciency in the work
of the railwaymen in the matter of
running of trains that you have
deemed it necessary to assist or to
replace them by the military person-
nel? Iy so, are you going to give
these Armed Forces proper training
of transportation which {s the funda-
mental pre-requisite from the opera-
tional point of view?

My submission is that you must
clarify these points. On the one
side, you appreciate the services of
the railwaymen and on the other side,
it will appear to be a great slur on
the railwaymen that they are incap-
able and ineficient in running the

“Appeal
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Raiiways. I request the hon, Mims-
ter to clarily thess points, If the
intention is otherwise, if it is in the
greater interest pf the country, I have
no objection in supporting this mea-
sure. These points should pe clarified
befure you proceed with the passing

of this Bill.
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Mr. Deputy-Speaker: He should
conclude now.
Shri Priya Gupta: Lastly, I give

my respectful ovation to all the rail-
waymen who have been working
round the clock We expect the Min-
istry of Defence to give them proper
facilities and to give them the war front
allowance. They should also be pro-
vided with subsidised grain shops for
which they have been crying for 5o
long. Rice is being sold at Rs. 2.75 p.
per kilo in north Bihar and Bengal in
estern parts of Bihar and in Assam
also. The prices have shot up. The
prices of all the essential commodi-
ties are going up. As for the efficient
running of the trains, coal is requir-
ed, similarly, for the efficient work-
ing of the man fooq is required.
The ©Prime Minister has been
telling the people TF TT AT BT
WA TA R AN @ EE
TF TX @AT AT FTHAT G 2
Only that will not solve the problem.
My question is: Why ghould the
price shoot up? Have the Govern-
ment thought of controlling the price?
That is my demand. 1 request the
hon. Minister to clarity the points
that I have made.

dt wo foy wpmw : IUEw
o, =g ® faw oo T § W E I
¥ w9 e wfge s Qg
g wag agdfe ...

st g ww wwEw ;. dQ
STEET FT FATH § | geE ¥ gy
LU
1821

(v &t &  aomr )
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Mr. Deputy-Speaker: Thig is the
5th or 6th time that the quorum bell
is being rung. I request the members
to keep the quorum.

Now there is quorum. The Hon.
Member may continue.

st w0 fwo  wWgmw : FuTEIW
S, F g wgem qv fe gt wew
GrRT K1 T ogw 71 9 A f
T3 T3 1890 ¥ ArTge A w-
rfai 1 & 1 A TN T JgE
@ #wem wgw g fn oo faw A ag
g1 § fr o wifadi o ot
FqT A, Fi A e e erd@e
97 &7 &, ¥aw Aaaw ag 4 § fw
™A ¥ AW W wg wom fw §
¥l TEr T owwd o @ e A
o Ragm frag ™ 9 N =
Bl

ag (&7 A A aE7 @ g A
# ww %1 are s7ar g, afes afe-
A g Aot F a1z A frafa wew
@ uf § IF @A g TAW OF
Fofgfer  fam a1 afgg ar
I wifgm fr zarl ardl freea
® W O IAT A2 GE wEA
arxe e fro & wq@e gaedEr &
aF gWIC ATE KT F AW €1
SaTET & SATET W 1 o AF | EEHE
s & a4t oy Af Fgm fe rwE
FA WO gEET T ATE W aEs
Frr arfzy fxaw Fwd wrRT ¥
A THA & W FT D

gRA W93 qE 9§ FEVAR T
zar 3 fe 1 Ama wA ¢ Iaw
g A ¥ TR i gfaw
At & Afem wo ware § e ae
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& et wgrm & Fgan faogard
Wt F @ wR fr g g qed
gu sver fardt o me Y o7 v
& & ot arfgy 1 g wewi & g &
I wrag e v 4z 0w ynvigfer
faar g aw S @ 2w T o
w a@ i diw fam oF & wmEr
AL

1 Wz ¥am § gw faw o
aRGT FTATE |
Dr. D. §. Raju: Mr. Deputy-Speaker,
Y gEW WU wonO JuTen
qEIET, FU SAAEqE w1 6§, g€
% iy oy 8

Mr. Depuly-Speaker:
being rung

The bell is

Now there is quorum. The Hon.
Minister may begin.

Dr. D. 8. Raju: Almost all the bon.
Members who participated in the dis-
cussion of this Bill have given their
wholehearted support except perhaps
ane or two members who have given
their consent rather unwilllnghy.

The Bill, in a sense, has got two
Clauses. There are two possible con-
tingencics in which armed personnel
might be inducted into ‘he Railway
administration: one is for assistance
only and the other js that some por-
tions of the Railway lines might be
taken over by the Army authorities.
These are the two contingencies. When
the Armed Forces personnel are In-
ducted into the Railways, actuslly they
do not come under the deflnition of
‘Reilway Servants'. So some difficul-
ties arose: they could not give ins-
tructions or issue orders or handle
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property. So it has been found neces-
sary to allow to them the same privi-
leges, status, duties and also liabilities
which are conferred on Railway ser-
vants. That isg why Clause 3 has been
put in here; oitherwise, it has been
found difficult for these people to
operate and help the Railway adminis-
tration. Clause 4 comes into opera-
tion when a portion of the Railway
lines hag been completely laken over
by the Army authorities, in which
case the Armed Forces personnel so
inducted would not come under the
Railway Act but would come under
the Army Act. These are the two
essential things.

Some hon. Members have raised
the question as to what would happen
to the railway employees who are
already serving in g certain area when
the railway line is taken over by the
armed forces. 1 would submit that
the question of the removal of those
railway employees does not ipso facto
arise at all. They are railway em-
ployees, and they will continue to be
railway employees, but perhaps a few
transfers or such other arrangements
will have to ba made by mutual
consent with the railway authorities;
that is probably what is going to
happen.

Shri Priya Gupta: To the extent
that the military personnel take over
the gtrength of the railway servants
will be reduced.

Dr. D. 8. Raju: That is what T am
saying; so, they may have to be
transferred here ang there; afer all,
our whole cquntry is there; a vast
area ig there to ba catered to by the
railways. So, if it becomes necessary,
they will be transferred here and
there, but only it it becomes neces-
sary to do so.

Shri Priya Gupta: Where are the
posts for them? 7

Dr. D. S. Raju: There are other
portiong of the country ang there are
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other railways which are still there
and where they can serve....
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Shri Priya Gupta: Already there is
a declaration about their being sur-
plus according to Austerity move.

Dr. D, 8. Baju: But I would like
to bring to the notice of hon, Mem-
bers one fact, namely that quite a
number of railway units which are
called territorial army units actually
consist of railway employees already.
So, it is the duly of the Army autho-
rities to employ the railway units
first, that is, the territorial army units
congisting of the railway employees,
ang then only if it becomes necessary
so to do, they can be reinforced by
other Army units.

Shri Priva Gupta: But I, would
like to have one clarification. ...

Mr. Deputy-Speaker: Order, order.
There cannot be a running commen-
tary on the speech.

Shri Priya Gupta: It is a very im-
poriant point. So, kindly permit me
to seek a clarification.

Mr, Deputy-Speaker: He cannot go
on making a running commentary.

Shri Priya Gupta:
ning commentary,
seek one clarification,

It is not a run-
I only want to

Shri Harish Chandra  Mathur
(Jalore): The hon. Minister can say
that there woulg not be any retrench-
ment ang dispose of thig point in one
sentence.

Shri Priya Gupta: When the Army
units take over, will the Army men
and the railwaymep remain there to-
HEHEP. e oeit

Dr. D. 8. Raju: That is what I have
said. It is only for helping....

Shri Warior (Trichur): The point
is that it must be guaranteed that
there will not be any retrenchment
on the plea that these people are
surplus owing to the fact that the
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raillway iine has been taken over by
‘the Army units.

Dr. D. §. Raju: They are perma-
‘nen{ servants of the Railway Minis-
try or the Railway Administration.
S0, how can there be any retrench-

- ment? There will noy be any re-
trenchment.
Shri Warior: Perhaps the hon.

Minister does not know that there
are ever so many temporary posts
- apg casual posts apart from the per-
- manent posts. So, the fear is that
these badlis will be retrenched.

Dr. D. 8. Raju: These provisions
are only for emergency purposes.

Shri Warior:
gency now. _
Shri Priya Gupta: Does it mean
that military personnel will also be
posted there and the railwaymen who
are working there will also work
| there in the areas where the control
4__ is assumed by the Army units?
l Dr. D. 8. Raju: Anyway I think
there will be no retrenchment on
account of it.
Shri Priya Gupia: Thank you.
Dr. D. 8. Raju: Hon. Members
we paid very handsome tributes to
 railway servants and to the Rail-
y Administration for their perfor-
mance during these operations, I
Wholeheartedly associate myself with
the tributeg which have been paid.
They have done excellent work. The
- facy that this Bill hag been brought
- forward should not be construeg to
ean that thera was any deficiency
ineffectiveness on the part of the
ilway Administration. That is not
at all. The last experience has
given us the lessons. Some territo-
army units were inducted into
of the forward areas, and they
done excellent and very good
But, in future, we must be
y ﬁ)r any contingency ang any
ali Bigger battles might be
gger battles on a vaster
t be fought where there

We are in an emer-
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might be greater employment of

Armeg Forces.

Shri Hari Vishnu Kamath: Bigger
battles? Does my hon. friend appre-
hend bigger battles next year?

Dr. D. §. Raju: We are not afraid
of them, but we must he prepared for
all these eventualities. Perhaps, hon.
Members do not know tha; in some
of the major battles whole cities will
be completely destroyed, ang a num-
ber of railway stationg and wagons
ete. will be destroyeq and can be
destroyed. ...

Shri Hari Vishnu Kamath: God
forbid. Let my hon. friend nog say
‘will ‘be’, but ‘may be’,

Dr. D. 8. Raju: In a major battle
these things are likely to occur.

Shri Hari Vishnu Kamath: He
shoulq say ‘likely to be destroyed’
or ‘may be destroyed’.

Dr. D. 8. Raju: Hon. Members per-
haps do not have the experience of
major baftles. 1 have some experi—
ence of these battles. Civil life will
be completely paralysed. Under such
circumstances it jg very difficult for
the Railway Administration to func-
tion, whereas the Army unils which
are well disciplined and well equip-
ped will be much more fitteq to take
over the functions at that time. That
is the reason why during this emer-
gency this Bill has been brought
forward.

Sy §FA wE I | IIHEA
wElEE, WU sgEEAr &1 e § fE
o ¥ i Wl g )

Mr. Deputy-Speaker: The hon. De-
puty Minister may resume his seat for
a while. The quorum has been chal-
lenged.

The quorum bell is being rung,
Now, there is quorum. The hon. De-
puty Minister may now resume his
speech.
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Dr. D. 8. Raju: Shri Raghunath
Singh, Chairman of the Shipping Board
has raised the point that similar legis-
tation should be brought forward wih
regard to commercial shipping. Ac-
tually, under the DIR, commercial
shipping can be taken over and reguis-
itioned by the Navy. This has been
done in the recent war also. Two of
the ships had been requisitioned; one
has been derequisitioned, while the
other is still with the Navy. So, that

dors not require any extra legislation
at all.

One hon. Member had raised a simi-
Jar point with regard to road transport.
Under the DIR, road transport also
can be taken over during an cmer-
gency. So, there is no necessity to
bring forward any additional legisla-
tion for that purpose.

Shri Indrajit Gupta suggested that
there was no necessity for this Bill,
I am afraid that he has not paid suffi-
cient attention to this Bill. Probably
this did not come in the list of his
prioritics, and therefore, he has not
paid enough attention to this Bill. So,
he has said that this Bill is not neces-
sary at all, and there is nothing much,
either good or bad, in this Bill; so, he
did not either oppose it or wholehear-
1edly support it. A'l the same, this
is a very important Bill. . ...
Shri Harl Vishnu Kamath:

neutral.

He was

Dr. D. 8. Raju: When the territorial
army units of the railways are embodi-
ed, they are no longer railway ser-
vants, but they become Army units.
That is a very important point to
remember. They automatically be-
come Army units at that time, and so
clause 3 of this Bill would apply to
them. After all when an emergency
arises, Arst of all, it is the territorial
army units which will be employed
first, which are already with the Rall-
way Administration, and then only
the other army units which are train-
ed for this purpese will be inducted
into this.
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Shri Indrajit Gupta had also raised
the point that there was
sion in this regard in section ¥1-C (4)
of the indian Railways Act, and, there-
fore, there was no necessity for the
application ur exemption of the pro-
visions of Chapter VI-A. Actually,
section T1-C (4) relates to the ques-
tion of hours of work, hours of rest,
overtime, periodical rest etc. The
present provisions, that is, the provi-
sions in this Bill will apply only in
emergency, such as when bridges are
broken or other unforeseen circums-
tances occur, when accidents can hap-
pen and so on. But actually, even
there, they ary entitled to overtime
allowances and sO0me other conces-
sions. But under the Army Act they
are not entitled for such overtime
allownnces. So, this is also necessary.
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Shri Priya Gupta: Army persormel
may not get it. But the railway peo-
ple who are working there should
get these things az conferred an them
under the Act.

Dr. D. 8 Raju: The railway ser-
vants are railway servants, and they
are entitled to all the benefits under
the Railway Act.

Shrl Priya Gupta: 1 am not refer-
ring to the military personnel, but
to the personnel of the railways who
may be working there. They should
be allowed to enjoy the benefits of
overtime allowances and all those
other rights.

Dr. D. 8. Baju: If they come under
the Army Act, they are not entitled
to all those things. But so Yong as
they are railway servants, they are
entitled to these benefits, and that is
very clear.

Shri Priya Gupta: The Army Act
will apply to the military officials
and the Rallway Act to the railway-
men working in the area. That is
what vou mean.

or. D. S. Raju: Yes, that is right.
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I have tried to answer the points
raised by hon Members. T move.

Mr. Deputy-Speaker:
is:

The question

“That the Bill to make certain
provisions relating to the employ-
ment of members of the Armed
Forces of the Uniort in the work-
ing and management of railways
be taken into consideration.”

The motion was adopted.

Mr, Deputy-Speaker: The questi
is: L

“Thay Clauses 2 and 3 stand
part of the Bill."”

The motion was adopted.

Clausey 2 ang 3 were added to the
Bill.

Ciuuse 4 was added to the Bill

Shrl Hari Vishnu Kamath: When
Members stang up, please look up
before you put the Clause. They may
be allowed to speak on the Clause.
He stood up to speak on the Clause.

Shri Priva Gupta: 1 wanted to say
something.

Shri Hari Vishnu Kamath:
not lift your eyeg at all.

Mr. Deputy-Speaker: There was no
amendment.

Shri Harl Vishno Kamath: That is
no reason.

Amendment made:

You did

Page 3,—
after line 29, add—
Repeal “5(1) The Railways

and saving. (Employment of Members
of the Armed Forces) Or-

dinance, 1965 is  hereby
repealed.
(2) Notwithstanding zuch re-

peal, anything done or any action
taken under the said Ordinance
shall be geemed {o have been done
or taken under thig Act as if this

1M1 (Ai) LSD—8
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Act had commenced on the 29th
day of September 1865." (2).
(Dr. D. 5. Raju).

Mr. Depaty-Speaker: The question
| H

“That new clause 5 stand part of
the Bill”,

The motion was adopted.
New Clause 5 was added 1o the Bill.

Clause 1.— (Short title, extent and
commencement.)
Amendment made:
Page 1,—
omit lines 6 and 7. (1).
(Dr. D. 5. Raju).
Mr. Deputy-Speaker: The questi
is:

“That Clauge 1, as amended,
stand part of the BilL"

The motion was adopted.

Clause 1, as amended, was added to
the Bill.

The Enacting Formula and the Title
were addeg to the Bill

Dr. D. 8. Raju: [ beg to move:

“That the Bill, as amended, be

pasged.”
Mr. Deputy-Bpeaker: Motion moy-
ed:
“That the Bill, as amended, be
passed.”

Bhri Priya Gupta: From what the
Minister has stated, 1 understand that
though the military will be adminis-
tering the railways for certain pur-
poses, the technical or working side
of it will be left to the railways, that
the safety rules, protection of service
conditions, the priviieges conferred
on railwaymep etc. wiil remain. |
hope the assurance given on the floor
of the House by the hon Minister
will be communicated to the Railway
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Ministry for its proper implementa-

tion.

There is a very important question,
whether the public will be allowed
to travel in the sections administered
by the military and whether they
will be alloweq to book merchandise
for consumption in the country be-
eause there arp some parts which do
oot produce goods ang have tp get
them from other parts.

Thirdly, I would again repeat the
demand for war front allowance; to
be given to the railwaymen working
in those areas and subsidised grain
shops which is a pre-requisite for the
rnllwajﬂ'neq to run their families be-
cause grains are not aveilable even
at Rs. 2.756 per Kg. This should be
ensured to them ay was done earlier.

I request the Minister to communi-
cate this to the Ministry of Rallways
and the Ministry of Food to arrange
for these things.

Dr. D. 8. Baju; This is a national
emergency and I think the defence
of the country has got to receive
prior attention. Consistent with
that, all the proposals which are made
will, of course, be given dug conai-
deration. These things will be con-
veyed. to the Ministry of Railways
and if any rules are to be framed,
they will do so. All these things
will be given gympathetic considera-
tion.

Shri Priya Gupta: We are grateful
to the Minister for his assurance that
the service conditions will be kept.

p Mr. Depuly-Speaker: The question
B:

_ “That the Bill, as amended, be
passed.”

NOVEMBER 11, 1965 1302
1346 hrs, _ _
INDUSTRIAL DISPUTES (AMEND-

MENT) BILL
The Deputy Minister in the Migls-
try of Labour and Employment (Shri
R K Malviya): 1 beg to move:

“That the Bill further to amend
the Industrial Disputes Act, 18947,
as passed by Rajya  Sabha, be
taken into consideration.”

This is a simple Bill io amend the
Industrial Disputes Act of 1047. The
proposals for amendmert of the Act
were considered by the Twenty-first
session of the Standing Lahour Com-
mittee, a national tripartite body,
which met in New Delhi on 2Tth Dec-
ember, 1883. The Commitiee recom-
mended certain proposals for amend-
ment of the Industrial Disputes Act,
The Bill now presented before the
House seeks to give effect to the re-
commendations of the Standlng Lab-
our Comimittee and a few other pro-
posals.

st gew W wgww (¥w)
e wEEn, @t e faw dw
sl AT gt ¥ omnify A
[ 3]

Mr. mﬁ-b‘ Speaker: The bell is
being rung....Now there is quorum.

8hri B. K. Milviya: Under section
2(a) of the Industrial Disputes Act,
industrial disputes in respect of Indian
Airlines Corporation and Air India
Corporation, which have been estab-
lished under the Air Corporations Act
1853, fall in the State sphere. The
functions of the two Corporations are
to provide safe, efficient, adequate,
economical and properly co-ordinated
air transport services, whether inter-
nal or internationa', and to develop
these services to the best advantage.
In order to gsimplify the existing pro-
cedure for handling disputes in res-
pect of these Corporations, it is con-
sidered necessary to bring them with-
in the jurisdiction of the Central
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sphere as in the case of some cor-
porations of all-India importance e.g.,
the Agriculture Refinance Corporation
and the Deposit Insurance Corpora-
tion. This will obviate the necessity
o! handling labour relations in the
various branches of the Air Corpora-
tions by different State Governments
individually and the need for prior
consultation with the State Govern-
ments for referring such disputes to
a national tribunal. Such ap arrange-
ment will also have the avantage of
ensuring  expeditious, co-ordinated
and uniform action by the Central
Government in handling disputes, The
State Gover Wwere ot Ited in
the matter and almost all of them
agreed to the proposal.

Sections 2(p) and 12(3) of the Act
stipulate, among others, that a copy of
the settlement agreement or the memo-
randum of settlement ghould be for-
warded to the appropriate ghvernmenf-,
It is proposed that instead of di
a copy to the appropriate suvernment
and also to other officers subordinate
to it, the copy need be sent only to the
officer authorised in this behaslf,

In construing the scope of ‘industrial
dispute’, courts have taken the view
that a dispute between an employer
and an individual workman cannot be
an industrial dispute but it may be-
oome one if it is taken up by a union
or a number of workmen making a
common cause with the aggrieved in-
dividual workmar, Cases of indivi-
dual dismissals and discharges cannot,
therefore, be taken up for conciliation
or arbitration, or referred to adjudica-
tion, under the Industrial Disputes Act,
unless they are sponsored by & unlon
or a substantial number of workmen.
There has been a demand that the
machinery under that Act should be
made available in such cases. The
standing labour committee, in its 21sl
session, also r ded an
ment to the Act go as to make the
machinery under it available in such
cases. It s proppsed to make such a
provision in the Act.
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Secﬂdnﬁ.'bc of the Act provides that
a worker who has completed not less
than one year of continuous scrvice, on
being laig off, iz entitlcg to receive
compensation uplo a maximum period
of 45 days during the course of any
twelve months, Where, however, the
period of lay-off after the expiry of
the first 45 days comprises continuous
periods of one wcek or more, the
wolkman is to be paid compensation
for all the days comprised in cvery
such subsequent period of lay-off un-
less there is an agrecment {o the con-
trary between the workman and the
employer. This provision is open to
abuse inasmuch as o workman can be
denied lay-off compensation by being
made to work for some days in each
week after the first 45 days' lay-off. It
is now proposed to amend seclion 25C
of the Act so ag to provide for the
payment of lay-off compensation for
all the days of lay-off after the first
45 days whether the period Is conti-
nuous for g weck or not, The stand-
ing labour committee has also agreed
to the proposal.

1394

Section 20 of the Act provides for
imposition of a penalty for breach of a
settlement or an award, which may be
imprisonment for a term which may
extend to six months, or fine, or both.
This section does not, however, pro-
vide for enhanced penalty in the event
of continued breach of settlemcnt or
awards. As a resull, some unscrupu-
lous employers are able to successfully
thwart the implementation of settle-
ments or awards, even after conviction,
by paying a fine once, which may be
far leas than what the obligation would
otherwise entail. Consequently, the
workmen are unable to get the benefits
of the settlement of award although
the employer might have been convict-
ed for the breach, Thus, the absence
of provisions of deterrent penalties for
continued breach of settlrments snd
awardy is acting as an impediment in
the way of implementation of settle-
ments qnd awards., It is therefore,
proposed to provide for the imposition
of suitable punishment In case of &
continuing breach of a settlement or
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an award after conviction for the first
breach. Thig has  also been recom-
mended by the 21st session of the
standing  labour commitiee. With
these remarks, Sir, I commend the Bill
for consideration of the House,

Mr. Dep Speaker: Moti
ed:

1 mov-

“That the Bill further to amend
the Industrial Disputes Act, 1047,
as passed by Rajya Sabha, be
taken into consideration.”

The time allotted for this Bill is three
hours.

Shri Indrajit
South West):
Bill,

Gupta: (Calcutta
This is rather a mixed

tara

Shri Harl Vishnn Kamath (Hoshan-
gabad): Mixed grill?

Shri Indrajit Gupta: It is a mixed
gri:l of course. It contains both good
and bad in it rather more bad than
good, I am afraid. One reason for
this is that the Labour Ministry has
always followed g policy of making a
sort of ad hoc and piecemeal amend-
ments to the Industrial Disputes Act
instead of any comprehensive amend-
ment in the light of the discussions
which take place from time to time in
the tripartite conference and tripartite
standing committees. Therefore, from
time to time they come forward with
minor amendments relating to a certain
particular section or part of the sec-
tion which leaves many other prob-
lems undecided and creates sometimes
new complications and  problems.
What is there good in this which could
bLe supported straightway? First of
all. there is an amendment to section
2. which I certainly welcome, which
has cxtended the coverage of this Act
to the employees of the Indian Airlines
and the Air India Corporation. But
here ngain they have gone one inch
forward and then stopped. I would
like to ask them, if the object of this
Act is to bring about harmony and
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industrial peace in as wide an area as
possible, why are they not a little more
bold in the coverage thay is proposed
under this Bill? For example there
arc  so  many types of emp-
loyees  who are excluded from
coverage under this Act on the techni-
cal ground that they are not workmen,
I can give one or two examples. There
are the employees of hospitals, Here
is a case where it is particularly ne-
cessary to take steps to see that any
genuine grievances that might be
there are speedily remedied and that
no kind of dislocation takes place.
Nobody wants dislocation in a hos-
pital; nobody can say that because it
is a hospital therefore the employees
there may not have any genuine
grievances. Certainly they may have
and certainly if some machinery is
available to them for peaceful settle-
ment of those dispules, it is very much
to the interests of everybody, includ-
ing the public. But strangely enough,
this particular category of employees
are excluded from the aplication of
this Act on the ground that they do
not come within the existing defini-
tion of workmen under this Act.
Therefore, what are we left with? Hos-
pital employees in the country have
a genuine grievance, but they could
not find a remedy under the proce-
dure of conciliation, arbitration or
adjudication under this Act. Therefore,
with all the goodwill in the world,
you cannot prevent every now and
then some dislocation or some
strike or some stoppage of work taking
place in hospitals. That is most un-
desirable. But there is no remedy left
open to them. Here when they decide
that section 2 should be amended, why
do they put in only the Air India and
the Indian Airlines Corporations, I
cannot understand. They know very
well; they know the history of these
disputes in the hospitals, In the edu-
cational institutions, there are those
emploveeg of the universities, teach-
ers and so on, and other emplovees
also. The same position exists there,
They may have some genuine demands
and grievances; why should the
machinery of this Act not be available
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to them also, so that there can be a
speedy ang expeditious and peaceful
settlement of these disputes, instead of
driving them to a point where they
may resort to some sort of direct ac-
tion. So, while I welcome this amend-
ment, as far as il goes, to section 2, it
is really very shortsighted and very
incomplete. I hope the Minister will
come forward in the not too distant
future with a ‘'more comprehensive
amendment to section 2 which will
also involve, of course, changing or
modifying the definition of workman
under this Act so that these other
sectiong could alsp be brought within
its ambit.

14 hrs.

Then there is the insertion of a new
section—section 2A—which I also wel-
come and support as far as jt goes. As
a matter of fact, if my memory does
not fail me, severa] years ago this posi-
tion did exist, which has been restored
now by the insertion of this section,
namely, that an individual workman,
even if he i not represented by a trade
union or even if his case is not taken
up by a number of other workmen
acting collectively, he was in a position
to agitate his individual case before a
machinery of conciliation and adjudi-
cation. But subsequently, at a certain
stage—] have forgotten the exact
date—that position was removed from
the legislation. It has now been partial-
ly restored, 1 welcome it, because this
i« really a recognition of the fact that
in our country, a very, very large
number of workmen are still unorga-
nised, They do not belong to any
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Gupla will correct me if I am wrong—
even its claimed membership, is  not
even half of the totul number of rail-
way workers. So, it was only natural
that @ workman who is wrongfully
discharged or feels he is wrongfully
discharged or dismissed or retrench-
ed or his services have been termin:! -
ed, when he has no union ta go to or

* there is np union which represents

him, or hre does not feel like being re-
persetend by any union, should
nevetheless not be deprived of the
natural justice which js provided to
him now by this amendment and
which enables him to take his case
up to a conciliator or to an adjudi-
cator. So, 1 welcome tig certainly,
but here too, I must say that that
same mentality of going so far and
no further has also dominated this
new section 2A.

When jt is conceded here that the
individual workman should be given
this facility and right, why is it again
curbed and circumscribed and is only
restricted to cases of discharge, dismis-
sal, retrenchment and termination of
services? It is good as far as it goes,
but what about g case where the emp-
loyer wrongfully suspends somebody
or, let us say, demotes him, or in some
other way, adversely affects his con-
ditions of gervice even short of dis-
missal or retrenchment? As we know
in this country, the state of industrial
relations is such even now that a huge
number of instances of deliberate
victimisation of workers takes place
all the time. There are a large body
of employers in this country who have
not reconciled themselves yet to  the
very exXistence of the trade union

union, This may be a sad ¢ Y
on the state of the trade union move-
ment, but there is no point in not
facing the realities; and despite all the
claims of membership that are made
by the various trade union organisa-
tions, T am sorTy to say that perhaps
almost 50 per cent of all the workﬂ_'s
in this country are probably unorgani-
scd even today Even in an organisa-
tion like the Ali-India Railwaymen's
Federation, the membership which it
claims officially,—I think Shri Priya

it and whose one concern for
24 hours of the day ig how (o break a
union, how to disrupt a union. how to
intimidate the leading workers of &
union, how to create division inside the
union, gnd for that purpose, all man-
ner of harassment and victimisation
also goes on, which may come in the
form of suspension; sometimes indefi-
nite guspension and somelimes the pen-
ple are domoted. Sometimes, varlous
other forms of harassment of this type
take place. Smetimes, they are
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transferred arbitrarily from one place
o another, so that the office bearer of
a unwn cap no longer function nor-
maliy. This goes on in the railways
the whole time; they are transferred
from one piace tp another place 500
miles away.

Su, the point is that, here, I feel that
this scet.on should be eniarged to
cover not only discharge, dismissal, re-
trenchment and termination of ser-
vices, but also the caseg of victimisa-
tion, those cases of alleged wvictimisa-
tion which can be established as un-
fair labour practice as motivated solely
by the desire to penalise a worker or
intimidate a worker. Such cases ghould
also be covered by this section, because
we must remember one thing, namely,
when an individual worker feels he has
been wronged, and wants to take ad-
vaniage of this machinery—of course
in the eyes of the law he js put on the
same footing now as a worker who
comes through a union—in  actual
practictice, we find and we will find,
1 am guite sure, the machinery being
what il is, that the cases of these in-
dividual workman are likely to be
neglected. They will remain there,
lying there for months and weeks to-
gether und  nobody Dbothers about
them; wheareas, jf a union or some
other body of workmen represents
that worker's case, they are likely to
be ablé to get a muth betler hearing.
The individual workman's case is lia-
ble to go by default, and in respect
of these conciliofion officers, labour
officers and so on with whom we ge-
nerully have to deal in all our States,
already we find that cases are lying
there in the flles for weeks and
months together. But where it be-
comes a question of choosing between
the case of an individual worker and
w case brought by a upion, there is
every danger and likelihood of those
individual cases lying buried under
the files for a long time to come.
Thercfore, the Ministry should also
copsider the question of strengthen-
ing the machinery of conciliation and
adjudication, The conciliation officers
themselves tell us sometimes: in some
cases they complain that they are
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hopelessly under-staffed; they say
they cannot  cope with the

huge number of cases that come up
to them; the State Labour Departments
also complain about it; in some cases
I think these complaints are justified
and in some cases they may not be,
but this machinery must be strength-
ened by the appointment of more con-
ciliation officers, industrial courts,
tribunals and s0 on and enough re-
sourceg should be put at the disposal
of these podies to deal with the cases.
Although some benefit is being con-
ferred here, through this section, on
individual workers, in actua] practice,
the workers may find that these cases
are not taken up for months and years
together.

Then, in regard to the amendment to
section 29 of the Act, my support to it
can only be a mixed one, because
something is given with one hand and
then taken away with the other. What
is glven with the first hand, I support
It ig nothing revolutionary; it simply
says that if an employer continues to
commit breach of the provisions of the
Act, then for each continuing breach,
he will be fined Ra. 200 for every day
during which the breach continues.
It is very good; up to now the penalty
which was there in the Act was abso-
lutely ridiculous and no employer
ever bothered about it. So, this penalty,
for a continuing breach, of Rs.200 a8
fine for every day is certainly a good
thing and it would act ag some form
of a deterrent, but what is given by
one hand is taken away with the other
in the concluding clause of the Bill
which says, “Rs, 200 for every day
during which the breach continues
after the conviction for the first.”” That
means for the origimal sin of commit-
ting the first breach, he must have
been prosecuted and convicted, and
only after he has been convicted,
thereafter, for any subsequent breach,
he will be fined Rs. 200 per day. That
‘means, the pre-condition of this con-
jinuing penalty is that he ghould at
Jeast for the first breach have been
prosecuted and convicted. Who can
proseciite ang convict the employer?
The prosecution can only be launched,
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under this Act for any breach, ©°ffered to the employer bere.

by the Government itself. In our country unemployment js om

The workmen who are the sufferers
cannot suo moto of their own accord
slary any kind of case against their
vmployer. Only the government on
ils own injtiative can prosecute, But
our experience shows that such prose-
cutions are few and far between The
labour depariments are most reluctant

a prolific scale and there is no worse
fate in society for a man with a family
than to be unemployed. It is better
to cummit suicide. Suppose an wun-
employed man is offered 3 job in &
factory. The employer says, “I will
give you the job as a temporary or
badli worker; but first you must sign

ever to launch prosecutions, Therefore
this pharse “afler the conviction for
the first” would nulliy to g great
extent the benefit which is sought to
be given here.

I am opposed to the provision seek-
ing to substitute a new section for
section 25 'C' “Right of workmen laid
off for compensation.” I know in-
centives are supposed to-be given 1o
workerg for production and so on. But
here a direct incentive is being given
to the employer to use any kind of
dubious method in order to compel &
worker by hook or crook to enter into
ap agreement with the employer to
the effect that, “if T am leid off by
you, you have to pay me compensa-

tion only for 45 days; from the
46th day onwards, you need not
pay me any compensation, even if

you keep me laid off for another six
months”. This js the meening of the
second par: which says, “if there is an
agreement to that effect between the
workman and the gmployer, np such
compensation shall be payable after
the expiry of the first 48 days. In our
country in so many industries, we
find—the minister who is  connecfed
with the mining industry also Knows—
thut there are numerous sections of
backward workers who are illiletrate.
Even now when they receive  their
monthly wages, they cannot sign thelr
names on the receipts, they merely put
their thumb impressions. This is hap-
péning in the plantations, jute mills
and mining areas. It is very easy for
the employer by subterfuge and deceit
to forcé g workman to sign some state-
ment which will amount to his saying,
“it T am lald off, beyond 45 days, you
néed not pay me compensation after
the &th day”. This Is the incentive

this agr t. Otherwise, you would
not get the job." Willy-nilly he will
sign it to get some means of livelihood
for a few doys. And he will
sign away his right of compensation
for lay-off beyond 45 days. This is a
very dangerous clause which should be
deleted,

In the same section, there is this
provision that “any compensation paid
to the workman for having been laid
off during the preceding twelve
monthg may be set off against the com-
pensation payable for retrenchment.”
That is {o say, if I have been laid off
for a period of 45 days and after that
the employer says he is going to re-
trench me, the statutory compensation
which is payable to me will be made
minus the amount that has been paid
to me already as lay-off compensation.
This is in my opinlon a most Iniquitous
provision.  Retrench t
tion is paid for the purpose of that man
being able to rehabilitate himself
after he ig retrenched. He may start
a pan or biri shop to keep himself
nlive; whereas compensation for lay-
oft—50 per cent of the total wages—
is paid to him for the actual days that
he has been refused employment by
the employer. Wherever he may be
living, he has to go to the closed fac-
tory every day dnd sign hig attend-
ance there. Otherwise, he iz not pald
lay-off compensation. Now It s sald
here that after 1 am retrenched alto-
gether, the money that I got during
the lay-off period will alao be deduct-
ed from my retrenchment compensa-
tion. ‘This is a niggardly, miserly
outlook and thig provision should also
be deleted.

A word about the badli worker. The
Bill says, any badli worker who has
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completed one year's employment, will
be cntitled to lay-off compensation.
My experience of 25 years in  the
jute industry is, no badli worker will
ever complete one year. It is deflned
in another place that any badli worker
who has put in 240 days work in a
calendar year ig considered to have
put in one year's work. I have ap-
peared before many jute industriel tri-
bunals and I was a member of the
wage board. I have found that hardly
6 to 10 per cent of the registered
badliwalas are ever permitted by the

t to pl 240 days’
work in a calendar year and they are
never allowed to become permanent
in that sense of the term. So, this
clause will defeat its own purpose.
What should be there js that any re-
gistered badli worker whose name
is maintained on the rolls of the com-
pany for a full year should be paid
compensation if he is at any time laid
off. It should be enough if his name
has been carried in the rolls for one
year, even though he might have
worked only intermittently. In that
cage, he must be eligible to get this
compensation.

Sir, this 15 a small Bill, but I am
afraid it has got so many points in it
which are complicated. 1 would re-
quest the ministry to give a little
thought to this matter and not keep
resorting to this sort of piecemeal
amendments every now and then. If
a fresh problem is created after two
months, they will again bring in a lit-
ile bit of amendment, not one inch
further. Therefore, there is very
limited beneflt registered*in this Bill
to the workmen and I would request
the minister to accept at least the
amendments which we have tabled.

=t FEH WX wHATT . JUTSTM
wgET, AT aravar W g ¥ )
GECE UG EEELE
Mr. Deputy-Speaker: The bell i

being rung—now there is  quorum.
Shri Vidyalankar,
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Shri A. N. Vidyalankar (Hoshiar-

pur): S8ir, 1 wholeheartedly welcome
this Bill, which was long overdue and
on which all the trade union workers
and employees in general had been
ingisting. 1 think the minister has
tried to meet most of the points that
the workers had been raising. Al-
though the industrial dispute machi-
nery had really come to the assgist-
ance of the workers, it has also
created undesirable spirit of litiga-
tion. I deeply feel that our policy
with regard 1to delermination and
settlement of disputes should be well
defined and dynamic one and the
government should act with determi-
nation.

At present, we have just set up
the machinery for adjudication. Most-
ly cases go for adjudication. Concilia-
tion is of course attempted, but con-
cilmation in important caseg and in
bigger organisations is mostly un-
successful and cases have to be
referred for adjudication. A long
time is taken in decisions and the
workers and employers have to wait
for months with the result that the
atmosphere in the industry is never
peaceful. Therefore, 1 think, the
Government should think in a deter-
mined way and should formulate a
definite policy as to how to deal with
most of the disputes and had to  get
their number reduced.

So far as this machinery is con-
cerned, no big effort is made to make
it efficient. All the cases must be
decided expeditiously, and whatever
decisions were teken they should be
implemented thoroughly and pro-
mptly. We know of a number of
cares where the disputes had been
settled by courts and tribunals but
decisiong take pretty long to be im-
plemented. I am glad that the Minis-
ter has brought in a provision here
providing for deterring penalties
where the awards were not imple-
mented, where the settlements were
not properly executed in all such
cases pena)l clauses have been intro-
duced and the employer concerned
will be punished, For continuing the
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breach of the provision of the Awards
a continuing penalty has been pro-
vided for.

St gFN WA wYATT ;. IIIEA
wERT, grIw & wryfy A9 g

Mr. Deputy-Speaker: The hon.
Member may resume his seat. Quorum
has again been challenged. The Bell
is being rung.

Now there is quorum. The hon.
Member, Shri Vidyalankar, may
continue his speech,

Bhri A, N. Vidyalankar: Sir, I was
referring to the methods of dealing
with cases of dispute and I was saying
that the Government ghould have a
determined and dynamic policy for
settlement of disputes.

We have been talking and listen-
ing about the joint machinery for
settlement of disputes. Just now my
hon, friend, Shri Indrajit Gupta, was
referring to certain class of emplo~
yees, the employees in the hospitals,
in the educational institutions, in gov-
ernment service and other services.
I quite agree that there also it is quite
natural that the disputes would
occure and there also some suitable
machinery to settle those disputes was
necessary. Why is it that the joint
machinery about which, we have
been listening and discussing for so
long, has not been set up in all these
institutions? That means the whole
scheme of introducing the joint
machinery for settlement of disputes
is not yet complete. I think the
Government should expedite this
matter because quite g large nun?ber
of workers are working in these ins-
titutions. These institutions are
important. That is why they have
been excluded from the Industrial
Disputes Act. Because they are
important, because their services are
important—for instance, the hospitals
and educational institutions—we should
see that no disputes were allowed to
drag on and just kept pending deci-
sion. We have not set up any machi-
pery, we have not provided for any

KARTIKA 20, 1887 (SAK4) Disputes (Amdt.)

1406

Bill 4
other methed, for seitling those dis-
putes. Therefore, il is very necessary
that the Government should complete
the scheme of joint machinery and
some machinery should be set up so
that the disputes in thcse institutions
might also be settled. I quite agree
that the Industrial Disputes Act, as it
stands at present cannot be applied to
the hospitals or educational institutions
or to the teachers and others. That is
why I say thet the joint machinery or
some other efficient machinery should
be provided for

At present more than 50 per cent
of the workers are not members of any
trade unions. My friend, Shri Gupta
was also referring to that. What is
the reason? 1 had occasion to ask the
workers themselves, I had discussions
with them, and the reason given by
most of them was that because most
of the trade union organisations dab-
bled in politics they did not come in
these trade unions. I think, it is for
us, the trade unionists, to find out
ways and means to create an atmos-
phere so that most of the workers
would be able to join the trade union
organisations. That is how the trade
union movement can be properly
strengthened,

I welcome the provision so far as
individual workers are concerned. In
cases of dismissal, retrench t or
discharge, the hon. Minister has
kindly provided for reference of their
disputes. In the cases of suspension,
in cases of demotion eic., some method
should be provided for. The wspirit
behind should be, in all matters where
collective needs and collective deci-
sions were y, such question:
couid not be taken up on individua
level. An individual eannot place anv
demands that concerned the whole
class of workers. If he was not a
member of any trade union or no trade
union had not taken up his case, then
he could rmise any dispute only in
such matters where his  individual
person is concerned. I quite ugrec
with that. But there are other
matters apart from discharge, dismis-
sal or retrenchment In which an indi-
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vidual is deeply concerned. For inst-
ance, the increment of a person might
have been stopped or the promotion
dug to sp individual worker might
have been refused, These are per-
sonal matters strictly. But these are
also very imporiant matters where a
person's well being  was  involved.
Therefore, in such cases also an indi-
vidual should be allowed to raise a
dispute and secure satisfaction. I
think the provision In the Bill shoula
be so drafted that in regard to all such
matters where the conditions of ser-
vice of an individual were altered in
any manner or when he was deprived
of personal benefit earlier due to him,
he should be allowed to raise a dis-
pute and he ‘should be allowed to get
some kind of satisfaction and some
kind of relief

Then, so far as the penalty clause
is concerned, 1 quite welcome this
clause. 1 agree with this provision
But here also, these words “after the
conviction for the first" should be
omitted; because; ip a case where the
award is no} properly implemented,
from the very day when the award
was given, the worker was entitled for
relief, Rather, 1 would wish that
because he had not been paid—some-
thing was to be given to him and he
had not been denied the same—some
part at least out of two hunderd
rupees, should be given to the worker,
ts compensate him for his suffering.
He has suffered, in many ways be-
cause he has been purchasing provi-
sions from his shop-keeper on loan
or otherwise; he had to pay often a
higher price for that Therefore he is
entitled to some kind of compensation.
So, out of this two hundred rupees,
he should be paid some portion of it.
It should also be provided that from
the day the award was given, from
the day when he was entitled to get
rellef, he should be entitled to get
reliet from that very date. Some
such provision is very necessary.

And lastly, a word apout the pro-
posed new 25C and the pro-

viso containing the words "if
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is an agreement to that effect”. As
regards this gquestion of agreement,
my hon, friend Shri Indrajit Gupta
has also referred to it, and those who
are working in the trade unions know
how agreements are secured and how
the employers get things in writing
hey jus. get their signatures on
blank paper and keep the same on
record. Whenever required, they
wrote something on the blank paper
and presented the worker with a fait
accompli saying “you had signed the
agreement”. The worker required
some kind of protection against that
kind of thing. Therefore, in regard
to these so called agreements, some
one, a labour officer or somebody,
who should see whether this kind of
agr was ine or permissi-
ble or not, whetMr it was in the
interests of both parties or nou
There should be some security
against thege bogus agreements. Such
agreements are forced from the
workers because of their weak posi-
tion. This clause should be improved.

1 welcome the Bill and thank the
hon. Minister for brlngmg forward
this Bill which, as I have stated, was
long overdue.

Shri Ranga (Chittoor): Mr. Deputy-
Speaker, I am generally in agree-
ment with this Bill, and I am glad
my hon. friend Shri Vidyalankar has
nrade a very constructive suggestion
to improve upon the position that has
been taken up by Shrl Indrajit
Gupta, that whenever employers ob-
tain these agreementg in writing from
these employees saying that they are
satisfled with whatever the emplover
has offered to give to them after they
are laid off for forty-five days and
therefore their other claims need not
be considered thereafter, it is best to
ensure the presence of a labour wel-
fare officer or some responsible officer
in order to guard against the possibility
of these poor workers, especially un-
organised’ workers, from being de-
celved or misled by some of the bad
or unscrupulous employers.
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I am very glad that this Bill at long
last recognises the need for pro-
tection of all those workers who are
unorganised till now, Shri Indrajit
Gupta and his party who have been
taking much interest in labour organi-
sation are frank enough to admit that
nearly fifty per sent of the industrlal
workers are yet unorganised into
trade unions. These people need
protection. Government have realls-
ed it at long last and have brought
forward this Bill. There I welcome
this Bill which secks to protect these
people.

Secondly, ] am anxjous to see that
retrenchment ought not to be con-
fused with being laid off. And therc-
fore, whatever compensation a worker
is entitled to get whenever he is
retrenched either in continuation of
being laid off or without it should not
in any way be interfered with and be
redured by whatever a worker is en-
titled to be paid for being laid off
against those days.

ot gEN T wEEg . IS
qgted, WO srarqr ST WS & gl
T 9 AW A AT g A
gl AGT R

Mr. Deputy-Speaker: The quorum
bell is being rung—Now there is quo-
Tum,

This is the eleventh time that quo-
rum has been raised. Hon. Members
will please consider what the coun-
try will think of us. The quorum
should be maintained.

Prof. Ranga may now continue.

Shri Ranga: It is not necessary to
think of giving any kind of incentives
1o the employers. They have enough
of incentives, and if Government re;l-
ly is keen on giving some incentive
1o the employers the best way to do
it is by reducing the tax burdens on
them, instead of trying to give these
incentives to them at the cost of the
waorkers.

1 am particularly happy that any
dispute that a worker may come to
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have with hig employer in regard to
all these items namely, his dismissal
or retrenchment or his services being
terminated, would be treated as an
industrial dispute. But then, this
would become really ineffective until
and unless the conciliation machinery,
as has been suggested, is properly
strengthened. As it » now, they do
not have sufficient number of pesson-
nel in this conciliation machinery, so
much so that individual complaints
are likely to be ignored. So I would
like to press upon the Government
the need for strengthening this machi-
nery if they really are keen on sceing
to it that the beneflt of this new pro-
vision iE given to these individual
unorganised workers. Ang I sincere-
ly hope that Government will try and
take sufficient steps in order to see that
these individual workers, when they
do not belong to any union at all and
when they begin to make these com-
plaints, are given as much attention
and are gshown as much sympathy as
others who are being sponsored by the
trade ynions. If they do so, then it
would be possible in this  country
really to effect labour welfare for all
thoge Jarge numbers of people who for
some reason or the other are unwil-
ling and unable to join any union. It
is very well-known that there is too
much competition between rival
unions here in our country sponsored
by political parties and quite a iarge
number of workers would not like to
belong to any political party and, at
the same time, would like to look af-
ter themselves and would like to
render their scrvice to the nation by
working in their respective factories.
All these people need the considera-
tion and svmpathy of Government.
So, I am glad this Bill has been
brought forward by the Government
and I siacerely hope that the Govern-
ment as well as the employers will
try and help these unorganised work-
ers apd ace ikat they do not remain
cotinually urorganised or unorganis-
able’ but are properly protected.

Dr, Melkote (Hyderabad): Mr. De-
puty-Speaker, 1 welcome this Bill. I
have nothing particular to add. Many
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[Dr. Melkote.]
of my hon. fricnds have already spo-
ken about this Bi!l and drawn atten-
tion of the Government to some of the
drawbacks and what ought to be done

™ oaw Tt § o qEe &
FA1 geAd g G E gAr e §
ATAA 0 FFET A & [qiowT eara

to remedy them, particularly my hon.
friend, Shri A. N. Vidyalankar. 1
support the Bill entirely.

ot wy fama (Wi ) goTS@M
wgew, ug Wt snew  fadaw gwIL
gwY e g g9 ¥ g9 Al & fors
g1 wfe 30 omw ¥ g @ A
w3 f5 og o Wi seg
A § 39 H o arcEwET §t
g afem it o s Y Ay
OF W& HeEe  feaaw w14 &
TaTE AET gWT & | SEE AT
g P ifs g QT & aw
A Ay fadws o § AT gw W
I 9 faam wo qwar g

qgH1 AT a1 5| fagaw & avaew
i & ag wgm v g e @ aw
ARl F A A qErs § ¥ oAl
gwdT® §E HWE ¥ g Al @Rl
€ A% g9 & 90 WowAT SO
wgfom Fatd ogige Fgrmm
g s A1 agi w5 T & Ay weer

g wd B wow =W g
X aret & oW faemr sTean

g fo7 & gra 25 (&) 7 4 9v-
WO A w1 e fem mn oW
I ug v o g fE s Al
W mfawi & w6 wa< g s 3
o fex st 3 & wravmwar a
¢ T g gaAT o am oS dar
fem ampn s ® @ o 4y qan
¥EAEEI T A AT Y waTe:
T w H T & gwe
i ¥ A fada T wEw
I

fesmar  wmgar g 1 At # gfem
gaET I e: A 1 oF Ay
SqTET AW I 9 e wE § ) agEr
ot ® 7w faw & 9 wgA &,
g aweaig  fredr afgw A
A & wgEe | afe s @
A gaEty Agr fael & ) owEl we
A FEld Aogdd A IAET WAy
aqraT § fF ag ardm w1 g% aeearg
faed ardt ff AT Afem s om
¢ e o o aw fem gameEe A
fasfi & oft woge 3 ITHT adeA
Tt famdt | @ mAmd & AT W
q FTEAI T aqwAig fas 2, T we-
g0 F1 Aaerg faelt § o @ 7= aqn
g &7 = fumi i & werwem
IEE TR H AR HT GW R | LA
uF I ¥ 59 fAel w oo gne &
& foar a1 9\ fee wwer 1AW w4
oY FA-F0w 0T FUT RUT OAFT
AR Fa I faAl & @1 omm ot
fore mmiy safaast & v &, wrferni &
g § 7 g faen w1 3 o gaan
AT gz & fx fe o faw @ g9
A E 2 T ox amg AW F A
ot @7t ¥ g3 m ¥ | gAfAn 9w
/R TTA ¥ dwed avy § & s
f& e A1 o wslatTE SEA
durr & fom & @ awAw & A
A ama § @t 7 5 S At
9 fam = ¥ & awew w1 @
fear @t &%

st aamfrars wtedt (wgeT)
& g gdre Fifwa

stag fawg - sww ag ¢ %
T 1% & | ¥ ag e fae
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3 ag (ATt & wwa & o wiew

- gL g fr A Gar, grEaten G
ar | A ¢ e & gane ¥ fom W
wq gar g W g W e w1 e
&% g1 At g a1 e ag 3 fei #
frq wife® Fea R A @
qg & wEstw &% w1 oA awerd
& & jEo ST g, IED q@n
FCAT & T e § & awlw § ar
T qT AH T ATEATE

7® # TT7 wAAT §9 a5 wnaife
Fqq 1 ¥ ¥ ag & fr g wrewm
%, FOETE AFEH H A a9 F AL
| BT wa o 0 S g fRe
% faoms At T A dEAn &
fom & ) o a1awg W SRTE =
o= TR A & A A g
2 7am w1 s feear arfgy A
f‘qa-a1§|mlﬂ1":fﬁm*
o qaAT AAgd ¥ AW 9T e
ar # 1 wearé gl #Y F g Aoy
2 uF fegm & T s f
wi g ww . g @ forew
grart aF1 T A1 gwar § afwa feg
! 99 518 ®1 F74 & faw fom w1 somn
AT OITRL 1414 W 1515
AT9 A% wEqEl TP WA A
qifsrdl 7 68 @ §, s @
g7 wewn § 3w § @ & & ife
14-15 ATAH FH F74 91 @ § Al
ma N6t IAE A g § 3 weard
wﬂﬁﬂ?lf%ﬁ'ﬁﬁmﬁi‘;t
FETOAAT | TH WAL AEAT W
qAg7 £ 49T AORT K1 TT AR
& ary i wrf GAT 31 F1A TG A
aifgy v fomn o a1 Sl wan
¥\ faega wen 7@ fom A A A
FEAT mugd & W weardt woge €
4% A fedt off v A & ww wfa-
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wa & #fo et ot mgER R @
wreaTy ¥ A T A Wi At s
 UF A F gAR A
& T gt sl & oo g are fer
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ag wwed gu | AfeT wawwar @
@z OF w79, 8 /0 g o,
whafaivm v 3 T o A ¢
gfr sawe £t e aw oA gt @
aTeTT 7 g fw frdy vree & oo
o AE F1 g9 T A9 qd § 1 GAT
7 ¥ ol ggd wm sfEEa o
wrgd! TeEETH (0 wig saATH
% fr fore® wepeTe wfafaio weat
w1 oy fafmez wafa & o=T wr
QEFAAT ATHT AT TIZ § A AWM wTAY
T 1

Fat ot qogi ¥ a1 7 qum fer
wy | swrwEre wgdl § ot § oAt
QF "ATATE R EW AT § oy
W1 OGT 21 OAET FIH T AT AT
worge § T Woifirw s & e
AR A AT AT ) g T
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wfrat w7% q7wT7 7% F1 AT FEeAT 77
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fis &TQ wwEmd AF z g AT

Dr, Sarojini Mahishi (Dharwar
North). Mr. Deputy-Speaker, Sir,
organised labour is assuming more
and more jmportance in a developing
country like ours. We have noticed
what this otpsnised labour can do.
It can create a lot of havoc in the
country when this organised labour
responds and reacts to the gweet
whims and fancieg of certain politi-
cal parties. Therefore, it is but natu-
ral that this organised labour and
the unorganised labourers also should
be given certain facilitics; at the same
time, they ghould be kept under dis-
cipline also.

Thig particular Industrial Dispules
{Amendmient) BIill, which tries to
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give cerfain facilities to the indus-
trial workers, tries to cover more and
more workers coming under the
different wrganisations

| ST W e W s
#1 g & | oagn § oA wwe
a1t g wE T anr & gl wd
g1

Mr, Deputy-Speaker: The bell is

being rung...Now there is quorum.
She might continug her speech.

Dr, Barojini Mahishi: In spite of
all the good intentions, this particu-
lar Industrial Disputes Act has not
been able to cover 50 per cent of the
aggregate number of industrial
workers working in gifferent indus-
trial establishments and concerns,
Besides that, I may also add that 78
per cent of the people in our country
are engaged inm  agricu'ture, nearly
50 per cent of whom are landless
labourers working in others' flelds.
The 1861 census has categoriged
agriculturists as agriculluristg tilling
their own lands, agriculturists work-
ing ag tenantg in others' lands and
agriculturists who are landless labou-
rers earning wages by working in
others' flelds. Agricuiturists belong-
ing 1o the third category, the cate-
gory of landless labourers, are very
great in number and when these
particular facilities are given to plan-
tation workers, worker; in mines and
such other things, why is this big
section of workers werking in the
field of agriculture not being covered
by some such Act and given certain
facilities? Even the M'nimum Whapes
Act is pot made applicable to these
people who arg workinz in the field
of agriculture They are nnly geaso-
nal labourers working in the fields
belonging to others. Therefore when
the Minister thinks of expanding the
scope of this particular Act, I hope,
he will take Into consideration this
bigger section glso of landless labou-
rers who are working in cthers'
flelds.

_This particular Amendment Bill to
the Industrial Disputes Act tries to
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cover more and more workers; for
example, workers working in the
Indian Airlines and such other orga-
nisations; but, as mentioned by my
hon. friends, why is it that workers
in educational instifutions ang in
hospitals, which are roasidered 0 he
essential services are not covered?
Unless these people belong to an
organisation of Class IV services,
as individual workers, they can-
not scek relief. But scction 2A
which Is being added after section 2
in the origina] Act, provides for the
individual worker to go to the court
when he is retrenched, discharged,
dismissed or when his services are
terminated. He can go to the indus-
trial court and scek redress of his
grievance even though he is not a
member of any particular trade
unfon. This is, no doubt, an addi-
tional strong point in favour of the
individual worker. Of course, how he
is going to be influenced under such
circumsiances, =as an individual
worker, we have only to wait and
see.

Ag far as new section 25C is con-
cerned, it is supposed to be p very
important substitute, It says:—

‘“Whenever a workman......
whose name |is borne on the
mus‘ar rolls of an industrial est-
ablishment and who has completed
not jess than one year of con'l-
nuous seryice under an employer
is lald off, whether contimiously
or intermittently™.

Thus, making provision for his lay-
off. either continuously or intermit-
tently. Even if he is laid off, he i
entifled to remuneration for a perlod
of 45 dave, amounting tn 50 per cent
of the total basic pay, dearness
allowance and such other things.
But there is a provision which says:

such compensation
shall be payable in respect of any
period of the lay off after the
expirv of the first forty-five days,
if thera ii ap agreement to that
effect between the workman and
the employer:".
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[Dr. Sarojini Mahishi]
Secmingly it is a clause in favour of
the workmun, but the workman, who
is always in needy circumstances and
who is always s weaker party, can
be forced to enter into guch an agree-
ment and the employer, while taking
him into his service, may make it a
condition prerequisite for taking hum
into service that he should sign an
agreement that he would not claim
anything beyond that  particular
period. Therefore, how far this
particular clause will be a strong
point in favour of the workman under
the existing circumstances of labour
in our country is a point to be seen.
It is no use giving in theory certain
rights which cannot be translated
Into action or which cannot be en-
forced in practice. It is with that
end in view that we have to give
wvertain powers. If the intention of
the Government is so good and it is
in the interest of the workman, the
clause has to be drafted in such =a
way that it will be in favour of the
workman. I do not know whether
the good intentions of the Govern-
ment and the draftsmanship come
into the clash with each other. If that
is the canse, there is also scope for
some remedy.

15 hrs.

The next clause is about this parti-
cular compensation given during the
period of lay-off or during the pre-
vious 12 months that can be set off
for compensation payable for re-

trenchment. After a period of 45
days of lay-off. if the workman is
retrenched, the o tion that he

has received during this period of 43
days or during the previous twelve
months can be set off for comoensa-
tion for retrenchment. Now, I
eannot understand the logi- behind
this. It there is compensation for
retrenchment,  How can  this  be
sct off amainst compensation that
he has recetved for lay-oft. 1
do not understand as to how
thls will be in favour of the
workmen.  Therefore, instead of
making matters more  comolicated,
instrad nf mnaking matters more con-
fused, it is better to lay down in a
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very simple language that this person
15 entitled to po compensation at all
even if he is retrenched. It is better
to lay it down in such simple words
If that is not the intention, then he
should be entitled to certain com-
pensation for being retrenched for
no fault on his part.

Then, as regards the Explanation
added, it is stated:

“‘Badli workman' means a
workman who j3 employed in an
Industrial establishment in the
place of another workmen . .."

Of course, the very nature of the
work of the ‘Badli workman' is that
he is 8 temporary, worker whose ger-
vices are automatically terminated
as and when the man who is origi-
nally there joins service. Therefore,
he cannot continue to be in service
for s period of twelve months conti-
nuously either as a casual worker or
8 ‘Badli' worker. That is the case
of the casual workers in the Ratl-
ways. For 8 to 10 years, they have
been working as casual workers but
they have not been given all these
facilities.

Shri Warlor (Trichur): That is not
the reason.

Dr. Sarojini Mahishi: 1 am referring
to the casua] labourers. So also is
the case of labourcrs who are em-
ployed by the contractors who have
taken contracts from the CPW.D.
These people are working for ycars
together but they are not getting any
benefits. Therefore, I ask: How is it
that we are going to cover all these
people? The very nature of the work
of the ‘Badli' worker is that he
cannot continue to be in service for a
period of twelve months. In case he
continues to be in service for twelve
months, he ceases to be a Badli"
worker and he is counted among other
workers. If certain benefits are to be
given to the substitute worker or to
these casual workmen, then special
provisions are to be made for them.
It cennot be done by adding a line of
explanation or by putting eertain con-
ditions which are quite impossible to
be complied with and then we say
that we have given certain facilities
to them.

1420
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Under section 29 of the principle
Act, certain words are to he added,
that is, a penalty clause, “which may
extend to six months, or with fine, or
with both". As was said by many
Members in the Opposition as well as
on this side, first of all there should
be a prosecution and then conviction.
This penalty of Rs. 200 per day in
case of continuing breach that is appli-
cable only to such cases where the
breach takes place after the convie-
tion is a very rare thing indeed. I
may peint out that in many indusirial
concerns and in manv theatres also,
you may be surprised to know that
even after the awards of the courts are
given and the decrees are passed, the
decrees are not brought into force
and the facilitics are not given to the
workers. According to the Factories
Act, | know that where 50 women
workers are employed in a factory, it
is provided that there should be a
creche and certain other facilities for
the working mothers. But no em-
ployer has gone to the extent of giving
these facilities to them ani complying
with the terms of the gward. There-
fore, the best thing is to see that these
awards are impl ted and e ted
and that all the facilities according to
the Factorizcs Act and the Workmen's
Compensation Act are brought Into
force and that the employers are made
to implement these things. It is no
use giving so many rights to the work=
men in throry alone and at the same
time not trying to enforce them in
spirit. Government should try to
enforce these things and should try
to cover more and more workmen
working in other institutes and other
industrial concerns also.

Shri Priva Gupta (Katihar): Mr,
Deputy-Speaker, Sir, the Industrial
Disputes (Amendment) Bill, 1865 has
been presented before the House in
conformity with the behaviour of the
Government always to give a latitude
to the capitalists. That has also been
expressed in the amended portion of
the Bill

In Section 2A, the protection has
been given to the individual workers
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for raising a dispute only in respect
of termination of service, discharge
from service and dismissal from ser-
vice and nothing rlse. This protection
has been given. But this should apply
to all other conditions of service in
respect of which he is penulized, say,
for trade union work, for victimisa~
tion in the manner of transfer, rever-
son and stoppage of increments and
such other punishments,

In this Section, the Governmant pro-
pose to include the Indian Airlines
Corporation and the Alr India wor-
kers. They should have also made
provisions to include employvers under
the Solicitors and the Attorneys Com-
panies, the employees in the hospitalg
and the teaching and non-teaching
staff working in the universities, col-
leges and schools

Then, the provision made under Seo-
tion 25C is a verv dangerous one, that
is, the lay-off compensation which
even if it be granted will be set off

4 inst retrench t ¢ tion.
Al] the Members have spoken about
it. There is a proviso:

*“Provided further that it shall
be lawful for the employcr in any
case falling within the foregoing
provisg .o 1etiench the workman..”

They are still making the provision
of retrenchment also. In the same
breath you are talking sbout lay-off
compensation and about the sciting
off of the lay-off compensation against
the retrenchment compensation and
at the same timg strengthening lhe
hands of employers in the matter of

retrenching the workers. That is
very flne. It remindg me of a story
of my chi'dhood. 1 wused to ask:

Why lIs it that Mr. Burla and other
big czap:talits  are joining the
Indian  National Congress? 1 was
told that it was because they had a
common ground, that is, the removal
of the yoke of subjugstion by the
Britishers. But there was 230 aoD-
other thing which way not concern-
ing the masses. The capital'rts
thought ther duriag the British
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[Shri Priya Gupta]
subjugitiun, the pusinessmen of for-
eign larq werc dominating in India
and, ‘herefore. when India bezomes
free fror~ that, they would come to
power in controlling the Government.
And todny mory and more privileges
wre bein: gven to them and the Gov-
ernment 1 svpporting them in all the
enactmenis by protecting these busi-
messmen and capitalist groups. 1 do
mot mind it. Let them do it. It is
part of their agreement and, there-
fore, they are supporting them . . .

Shri Raghomath Singh (Varanasi):
With you: agreement alzo.

ot fra v - 9w a1 v {f-
T AWAT FWE A § | DT F ww
ATATT § AT WAW g Mg § |

8hri Warlor: It ia the sanctity of
the contract

Shril Priya Gupla: Yes, it is the
manctity of the contract which was
made by the then leaders of the Con-
gress with the businessmen

Now, I come to the question of the
badli workers. The term badli means
in replacement of. A badli worker
means a worker working is place of
somebody in a sanctioned post. T &
Badi worker continues in scrvice for
#0 many years that means that the
worth of charge necessitates an in-
crease in the quantum of workers.
Bo, in effect, these badli workers are
only regular labour, and hence they
must be given the same protection as
the other regular workers without
any restriction as to the perlod of
service such as ope year or so, under
the provisions contained in  the
amending BUL

In the last line of clause 5, the
word ‘continugus’ in place of ‘conti-
nual' has been used. Both the adjec-
tives have almost the same memlng
The word ‘conti
while ‘continual’ means ‘after taklng
the gaps into mceount’. So, the word
should be ‘contlnual’, 1f the total
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restriction or embargo is not lifted by
the Ministry of Labour, at least the
word ‘continuous’ should be replaced
by the word ‘continual’.

Clause 6 relates to breach of settle-
ment or award. In such cases why
shoulj the individual empioyee he
expected to go to a court of law?
Why should the trade union be ex-
pected to go to a court of law? After
all it is checked by the labour inspec-
1ors who have now been designated
as “Entucen.ent Officers,” When heir
mames have been changed to Enforce-
ment officers, they can very wel] go
and check and find out whether a
particular employer has violated any
award or has committed breach of
settlement or award of a tribunal
Why does the Labour Minisiry require
the matter to be raised in a court of
law and then expect the court of law
to intervene and decide whether there
is a breach or not? It is cvident that
the matter should be autommtically
taken up, and any employer violating
an award or a setilement should be
treated on & par as if he has been
convicted gand the same penalties
should be imposed wupon them as a
deterrent meusure.

Shri Warlor: Let the employer go
to a court,

Shri Priya Gupta: Yes, let the em-
ployer go to court to disprove the
contention that he has violated the
settlement or award.

The Industrial Disputes Act is a
very big thing. We were hoping that
many things would be done s a re-
sult of this. But after the passing of
the Industrial Disputes Act, we find
that the assurances given to us by the
Government of India in regard to
several things have not been fulfilled.
The terms for recognition of labour
unions, the cenditions in regard to
raising of a uirpute ete. have not been
dealt with properly by the Ministry
of Labour.

One hon. Member had raised a
qQuestion as to the time-limit within
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which the conciliation officer should
cdeciare his opinion in respect of con-
ciliation atter a sirike-notice is given,
1 am reminded here of the assurance
given by the then Labour Minister
Shri Jagjivan Ram on the floor of the
Upper House when Shri Guruswami,
the pre idzrt of the All India Rail-
waymen's Federation wanted to
aemend the Bill and make g specific
provision in regard to the time-limit;
the Labour Minister Shri Jagjivan
Ram had then told Shri Guruswami
“Well, we are also Indians, and my
hon. friend is also an Indian; we are
not apathetic to the labourers, Let
not my hon. friend think that at any
tima the ennciliation officer's report
will be shelved and Government will
take shelter under this provision and
will never exercise the right to ex-
preag Jpenilbn in the required terms
for one year or two years or never?
But when Government did not com-
municate decisions on the conciliation
offizer's ¢arress opinion in respect of
the sirike notice given by N.E. maz-
door union in 1958, Shri Guruswami
bad said that probably like King
Dushvanta who forgot the ring that
he had pgiven to Shakuntala and
could not recognise Shakuntala, like-
wise, Shri Jagjivan Ram who was the
Labour M'nister earlier and wheo had
told Shri Guruswami that the provi-
sions would not be superscded, on
becoming o Railway  Minister after-
wards could not recognise the assur-
ance that he had given in the past,
just like King Dushyanta. That is
what it comes to, Instead of doing
things according to a plan and giving
a positive power to them to express
their opinion within  certain time-
limit, this ig what is happening, Seo,
1 would submit that it should be spe-
eiflcally provided that within a certain
time-limit for Government to cemmu-
nicate lhe concilaton offfcer’s express
opinion when a strike-note ig given.

Under the Industrial Disputes Act
there are also provisions whereby by
virtue of agreements between the trade
union leaders and the management,
there can operate a machinery in lieu
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of normal conciliatory procedurse
under the Industrial Dispules Act
Accordingly, in 1851, Shri Jaya Pra-
kash Narain, the then president of the
All India Railwaymen's Fod. rotiom
after having had m talk with tie them
Railway Minister, Shri N. Gopala-
swami Ayyangar, came to an agree-
ment, and under that agreement the
procedures wag laid down in respeet
of conciliation proceedings and tha
terms of references In relation thereta,
In other words, that agreement lald
down a procedure for disposing of the
problems of the disputes of railwap-
men, whether individual or en blog
by means of 3 machinery in lieu of
the official conciliatory machinery
under the Industria] Disputes Aet
That machinery is callrd the Permae
nent Negotiating Machinery.

Under that machinery, three tlels
were envisaged. One tier at the
bottom was at the zonal level, or bt
the General Mamager's level havirgg
its sections at the district and divi-
sional headquarters; the second tler
was at the Railway Board's level or
at the Raillway Ministry’s level or #t
the level of the Government of Indh,
and the third tier was the “Tribunal®,
‘The tribunal was an automatic thing
under that agreement. When there
is no agrrement at the first and second
level, that js, at the General Managery
level or at the Raflway Board's 'evel
be!ween the railway union Federation
and the administration, then the
matter goes to the tribunal; that is dn
automatic process. But | am veéry
sorry ‘o tell you that till today, frofm
1951 till 1965, not a single tribunal ks
been set up under this scheme. When~
ever we raised this point, we used
be tolf that th.ore was one Shankar
Saran Tribunal. But 1 would like to
point out that the one-man Shantar
Saran tribunal was not as a resuit «f
the three-tier formula; it waa o sprck
fic tribunal for the purpose of solving
the anomalieg arising out of the imple-
mentation of the First Pay Commis-
sion's recommendations. That |ribun’l
did not fall within the purview o
the three-tier system.
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[Shri Priya Gupta]

At he meeting of the Labour sub-
committee which was presideg over by
Bhri Sanjivayya, Shri Peter Alvares
ms the General Secretary and myse!f
a8 the Assistant General Secretary of
the All India Railwaymen's Federation
pleaded before the Labour Minister
that this tribunal for arbitration of
the disputes at all levels should be
guarantesd, and the Labour Minister
saig that it should be guaranteed. We
bad given a list to the Railway Board
level in this connection, and that is
#till under exomination. We do not
know the fate of it, and we do not
know what is going to be done. That
is how things are being managed by
the railways.

Ag regards casual labour, the hon.
lady Member who had spoken earlier
could no. express the position very
clearly, but the fact ig that they do
the same work as a regular worker.
But in the railways, whereas a work-
man or 8 member of the class IV staff
has got to be paid his regular pay as
per the railway ruies, a casual lubou-
rer because he is only a casual labou-
yer is ge ting only Rs. 1.25 or Rs. 1.75
or Rs. 1.80 or at the most Rs. 2 jor the
same regular work which he dees. [f
we point this out, imme.iately we are
told that the worker is on'y a casual
worker and, thercfore, he would be
paid only on thai basis. But I would
ke to submit that the casual labourer
is really not a casual labourer at all.
A casual labourer i one whom you
wtilise for work which is casual; you
can term a worker as a casual worker
or a casual lobourer on'y when he is
employed on work which is of a casual
mature. But in the reilwavs there are
cmsual workers who are employed on
work of a regular type. So, how could
much workers be designated as casual
workers or casual labour? The Rail-
way Ministrvy has not yet clarifleq this
peint and done justice to these casual
workers who are employed on regu-
lar work.

I know that the Labour Minister
weuld immediately turn round and say
at the Minimum Wages Act is there
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to protect their interests. But I would
categorica.ly ques.ion that statement,
The Minimum Wages Act provides
that the District Magistrate of a dis-
trict should announce the chart of the
designa.ions of the persons who can
be designated as casual labourers. But
in none of the gazette notifications or
other notifications publicising the list
of those coming under the Minimum
Wages Act, has any District Magistrate
ever announced the designation of
'‘Gangman’ or other categorics oblain-
ing in the railways as coming unaer
that list. Therefore, the arminen! that
the Labour Minister may advanre that
they are covered by the Mimimum
Wages Act hag no meaning. | may
point out that under the electrifica-
tion schemes and  under the project
schemes etc. in Railways there is a lot
of exploitation of the labour, and they
are given only half the pay of a regu-
lar worker though the work done by
them is the same as that done by a
regular worker. Governmrn' are talk-
ing of {iplitening up the economie
structure in the name of austerity ani
so0 on. But thaf does not seem to be
applicable to the gaze'ted offi ers and
other officers: an officer emploved In
a project work gets the benefit a'l
right; during the emergency, an TAS
officer could also get an increm=nt of
Rs, 500. But so far as the easual labou-
rers are concerned, Governmeont are
not attending to them at all in the
name of austerity.

In all other countries I have tra-
velled, T have seen there is a national
policy for fixing wages. Th: Lakour
Ministry here should also intr.duce
some provision whereby whenever
an empleyer  wants to start
an establishment, he must first agree
that the worker will be paid the
minimum subristing wage at par with
cost of living index. Just ag the work-
ing hours are fixed and safetv factors
are taken care of by the Fact-ries
Act. the formula for the minimum
wage of the worker should also be
ensured by some provision of law
by the Labour Ministry, Why
should an emnlover be allnwed to
start an establishment if initially he
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eannot afford to make the payment of
the minimum national wage to the
worker? The Government of India
have not so far laid down a national
policy in this respect. Whenever there
is a cry, they set up a wage board here
and a wage board there and they give
an increase of Rs, 2 or 4. Thesz are
all ad hoe, arbitrary arrangements and
will not do. Government must come
forward for the protection of workmen
by legislating for the enactment of a
minimum national wage specifying
what it is. Then there should be a
stop put to the rise in the cost of
prices.  This condition of the labou=
rer should also come under the Indus-
trial Disputes Act.

Lastly, in all cases of disputes con-
cerning workmen working in an estab-
lishment, whether they are of an indi-
vidual character, whether coming
within the purview of these provisions
or not, all matters concerning their
conditions of nervl-ce. auch as
transfer, promotion
stoppage of mcrement snd “all o‘l.her
things as for example, quarters, uni-
form, rations, education, medical
benefits etc, in ell these cases the
administration must be forced to talk
to the ynions or individualy and
settle the matter. Alio in &ll cases
where the individual concerned has
to spend some money in connection
with this, provision has to be made
by pnactment for glvmg him the
e; other-
wise, t.he poor man cannot go to a
court of law and get redress, even
though by the proposed section 2A
it has been specified what all cases
will constitute an industrial dispute.

1 hope the Ministry will consider
all these points and do the needful.

&t Tagrer fag (M0AqR)
ITEIT WE T,

o) TEW 4 EETM ;. JINad
wEET, s(AEAT ¥ ST & 1 grem
¥ morgfer T & 1
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sally w0 Y @A W
T g—oa FT gt omar §

ot fegre fog : SmeTer
Tw foioy o @wr famw gt 9@
g qf 5 fodaw 7 T g
e g 1 owa & fw gEit
I AwgEET wEET AT wen wfgwat
gun wEgkl & @ M7 wend v Ey
fear &3 ¥ 9T gRoT §® W F A
Ty & fa wagdl w1 wfe 7 wfww
gfgur g7 geftefat & fodr, ¥ O @
fordaw w1 wda w5 W@ §, @ W
iz 2 1@ &, 18 W @mg 77 %
i g dwargt
15.27 hrs,
[Dr. Sarosmvt Mamismr in the Chair)

@ va fordaw § @ ad qw gat & feg
frmrE Y 1 o® F1 TR oy AT W
wé Bf s sy el gfam w1 e 7
ot ), 7o o afawrt faaor o
¢ i s 9wy fds fam wig, AF
¥ wen fmr ond, 3w € oear g, A
T §), & A a7 wwy A frgaw o
mrfad v & ®AA § AT dam %
¥ 1 PwA ¥ gy awy wewr aa d
@ g AE g

gEe, o Ak Wi 25(d) w
¥ gg faam fear o 721 @ e a1 w-
g wmer—w faw fo e
o o o1 o T A gl—arTE wi
w14 9T ¢, vEEN & fH w1 g,
Farz wgE gt 2 Faw
ST OIATAT 36 %) WA § wE e
¢, AN ag U Aq W o9y S T
w7 THATT ZWT | ¥ § a7 s wft
g7 ¢, ot 6 wride [s=7 wT avah
Hrqret TIHI Y I g AT Aawg A
frmanfes Wl @t gfaer
e Tawe W far -,
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HER I R E TR IRt §]
#rE ot wifas ag frar & fr o
45 fA T ag ptar ¢
fedY Y o §, A1 IX ag wigeT
g fF tww 2, @ 2 qEd
srfae & ag wgt av
‘“Provided further that it shall
be lawful for the employer in
any case falling within the fore-
going proviso to retrench the
workman in accordance with the
provisions contained in section
25F at any time «fter the expiry
of the first forty-five Cays of the
lay off and when he does so, any
compensation pajd to the work-
man . . .may be sejoff...”

qq7 45 fa7 @1 w19 T G A R
45—-45%® TF 9 TO ALY TAM Y
g O af sfeqme @ aofer mifow
gifa T, qz &0 W wfeme =@ 0
qUiT | gE TT A%AT &1 TAR A
£ TG foamr ) 1y e Aty §
fegq ¢ a1, I &2 WTE €T
T oy §wd fF g7 oA oW
w9 @ mfys s Om @ fa
g wfes &1 IeEm T Fmar
@ afgs &1 9w faw agmann
f Fm oWk wagd § ey
TEE FETAN A KM I T
wfas o7 9% HIT T wAW
gfs w0 a7 & f5 T
¥ s 8 F@ & fa7
g Fm w7 & Ay waqr @
wiamm faar ¥ A ag fra dm
97 gH a77 § A ) wIE
FRN I EYT HAE AT W T ;¥
F{OTIT | 43 IR WA AT
R EF Ao wEEm R
TF FAMN A gL UF A WS
g FAT AqT T AR 9T 9w
®m, g TRES AL @ A g
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at Vgl oz frrofin 30 & wgw
ffe waw aaw ¥ &t o Y

g
E
2
v
|
oy
%

{

:
1
71353473
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w4 g

O 77 faa¥ & AT oA
g
GLS

§ AR TAT ST wAT
¢ 3oy ATsTR v § 0 W1 qATR
g g A A frmn wifza oA

Lidic B eixiiak eI ER (o O
R R v feom
faelt § “qrzd wR e’ | TEd
v (7 fear & fe org a5 wifee



1435 Industrial

[# Fergree Ferg]
& &, qAEr oY § IEwT QT X wzATa
T g AT % ¥ W ww
g, a7 a% ¥ AnE S ET ) wg
wE vAwa § aifE gz qdiefa g
aifr @z fasr miww & | m@ o%
Ffefme @ g ygaa g fo w=
a% wifez dac «df grm, qAE &
o ¥ diw  SE FearT adt g
T TEF AT WS @A, A gEh A H
w9 1fg7 i wrg avdiRar ¥ &9 )
94 AAY AL A a1 W W e
ot a§ar W\ Ew w A PO 1 T
e wagdl Wt wiEst & diw
AT /) A1 AE Y TERT W7 FL FLN
qrTSEnE ¥ Ao dafin o e
gt §, dofndt sqwewr ® WX T
s § S A A wwer q
W= a9 QT T w § 3@ am e
& g

A W oww T § e
el o) gorg ¥ @ &1 @
gt og & fr ew fisgar it sAwn
frds o, Ioma g o &
W gW K€ amT 3G & o o aw
@t A W, v Al d g

ot gtw e frEG (Vo)
qrg 1 F W e e g ) A e
w19 fay agi w@ & 7

o Fergrer feg : W A @ A
& farars s&m1 | gg fgoma @t & &<
wwat ¢ | Afer I9E Az W ag
qE &1 & Wem o A % gue $
TR, T 2z N A ye e 1
¢ frdw ¥ fr e s ¥
at W g e 1 Y Ao R g
twagew M@ d
W@ & WX X w3 a@ @ A IJEH
@ s A @ owgd fe 7 fon
oy a1 Y g
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st gt i G@h . iview
®t gefafrdna §

) fegrew faw @ qgiview ®
@t g & whw 3% e geafe W
faw gu & 1 wefafedna fom sifaom
1 @A F (g Fwdr § o€ #T ¥ T
wwa g gl wafiar wwa g &
wmr g & Wl agg fwmaadt ¥
g Ty 9 ;I fa=re % | ag a2
FE % fgddl & 1 gwit wehdar angw
A 81 3 fgnv w3 g@ e 9T | @n
T v A & oy o fegr g 1 ag @
T &Y @I & | 19 W 7 At E
swat § alalafa § ix wlidt o §
ug sfalafaa =t & & <gat g
gfF ua @ e gEet aw sHEs
B o5 § 5= #X | W I mfeds
%1 fama € ww @Y I gedEE ¥
FS W17 g @hal &, a1 g | T
A U wIE WX AE W@ oawar g o

wnafy ngiem @ st gEw s
FEATT |

sl g¥W W TEEW : awrefa
Tt i agd R aw %, fow
TRAT F1 A IHAT gA F |
T oA R A &
g fe & dtewn qE %%, gl §
s =ifEd o

st wgra: o aw o R
oF ORI g T g | g sEE
TGV §X |

St gaw T EHEW c wwWIfa
wgrRa, § 54 faw ®1 gwdw e
g T IR @aU § Q) WA sgm
STEE g | % faw % wimw gant
sgiw ;=71 & 307 Afafos faax
wfafraw a1 w17 faan o g1 8 ag g
WS a1 § | afew qw W gy Ty
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g a0 fem o anfey v v
qR ¥ guTe gt sy frw fowy
T g

o fadgs # oy agfema & o
g fr #1% oft s=rd wor gy ¥
¥ o1 wFar § w7 f a5 o7 sqaeqr
ff fiF € ot ®ardr wwd W o,
a qaew @ faarg #1 aafem
w9 ¥ Tl & I wwan qr, frer afam
¥ T € T 9T HEAT 97| qg AT G
we A et @
wraeg § & weg AW HT IFEIU AT
g § 1 AT wrw g e e s
Afeafidmcor g & a0
qwgl & ge ¥ art A Wit off arfo
daeT 7€ AT 1 KF w1 THE wTOr
ag § fe wer wRw A foaa® @ A
aw § ¥ wifewl & ¥4 gg &
x| fay & wred grar aver ¥ frwa
1 9 g B for oft s o
TN awm FF W AT
faar ot ar grf & F Wowr g

gl o wmTe § W W
wifewi gra o Wi qmd ant §
U K7 IA I qIE NG § ITH CF
ara 3aF & firelY | Feft sewdw Fag
wa § wAdi ag & A S g s
famr fom w3WT & s W ST
¥ frgm § o+ fieeg e s & af el
wage & s gvow g 918 @t 9w
T @ agh & AT wifeeT @
AT & g P Iy E fy A A
WTAT AT § 1 AGT T T AT G T
P @ T oag we g R
TWHT T W WK AAGT A2 A M
e ¥ 39 a1 faar g wfgg o

o ¥ w7 ¢ fewgr aF A W
45 foa & arx W 468 fom
T wmit #7¢ FogyET &2 @ I @ Ww
aft o, ¥fer s wrfaw Wi
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ot & Bré e @ o o o
I frasa g1 4 few et fadw
wan g AR agan § e wwgd @ wiw
=F AGT FEENAT FL GFA & WGIE
o A 1w qg g § fr 3§ v
frer fgd 1 A9gT F1 TA Y
et d, g wTT g g uw el
T 92 W K fag wyg fEe e
% HWRId 9T gEA 6T SFATE |
wTT &Y qar & 5 7oqT fea vy
W feaar wwr glar § 0 T
& d v & %7 93w § wen wwEi
o drEl ¥ gl W am
wgr § 1 g faegw wweft 2 €
TR W gE ¥ A ¥ w wm
a# grar § W ag fwdft swc & oY
TEATTR qT FEATHL KT T § | qIfaw
T Ty fowa #T a9y g
AT & o 37 9 o s dar g Wi
awwtar far ot g, ag deenAr o
§ 1o & doerh ff AT amn wrfy 3,
o\ g8 ® qwrer fear amn wfd o

WT9E FEEIE A AY ag g from
femgurmdgaEam orr § o
% q1F A1 g s gart &w & weT urke
o &o Jo HTo 1 A1 3¥xTE w47 M
2 OE AT 8 IW L) ge wm AT
I 8 S avr R wdifw af
a% ag #1947 ar fy faer  Feed s
STA i & a8 9 ¥ A ¥ At
A wa ¥ o 4R A ¥ W aga
fzat arz ot § afea (6T i ot a1 &
w1t g faaws gF W w1eT o1 o aga
d@r wwad g0 gl § 1@ A G
e & @ e & ow (mdgaw
FET A AOTTETE

o A WA T AT e g fE
9T wrE wifew wwd T 9T ge—
Y % IT WY W 95 §oAw g
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(4 g iz )
-1 a IR A AT 200 To JATA
wYgRir | gk a1 & & A S
g femgaag sar @t fr wwemfes
QF ATT T FTAT 47 AT A FIAT EHT
T W AT o4t 79w & are gwE
w1t 97 w2 UF @ d | I gy
g FCA1 g IEFT w6 fgara femma
Fff qr 1 HfET wE oW A g
dear 1 ¥ a1z afz ag WOy T
ot 7f iz savar & sarar §3 A7 Y frmr
AT GFAT § A% 200 Fo FE | K7 200
To FI AME FT T 9 | gATT HIT FqTT
¥ SATAT 10,000 Fo AT =ifEgy WX
%1 qrAA | g Sy

FH A ZATE WEIW F FHAACET
& ey ¥ o wfafaow ) =y fem §
v & o ara wgar wwEen g fw a we-
ame & sl § mfeT i
ooy femr & 7 W17 39 F oAt §
fare #q4i Adf w77 ? wewarE 0w
aar /1 § 757 & AT ggAT A AT
w&¥, st " Aft @ awd §, AN
Y frerer w1 T wETAT & w4-
10 A1 FE A1 A A AT
ot & st & fods w79 g
g fr g gk fadr sk o7 w20 o1
W yErad & st w1 ag wie-
FTE

wrgt aw forstn deardl w1 ey B,
wg ag e gl @ AT-we,
ot fawafaaea i, S aq & H
gTerT Rt faw 1 &1 § w=2w I3 Tifed
W1 I AN § TC AT ¥ FT AW
w0 izg | FZF aF grewi T A
3 g8 ¥ waafal @ aafarst
& mdwfedi &1 W a6 Wil wwan
t ) fad aoer o @2 wid zwE
¥ gt @t A fadaw w0t §, a8 aga
TS & | IHE 0F 1T goraar famne
wT & mfgy ATz & arx fod-
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o AT g § 7 wgar 5 &g o
wE FL 1 WA § 0% @ & W
gy wfew gw faggi ov fa=re &
i & wagT g, W A gl g
ME  ®EET @A AR gl Al
armA FWRT g ww YW F TRl
¥ may § mdrm ¥ famy ik
agt 9¥ gAEsT avivA fegTw awm vy
e g% 39 97 fa? xd |

FET TF q5AT TH 1 W FAOT
& %o g fs Al &1 OF 0% a1W
LopR ek e CE LR E dek A s O
aar gq fag Y 1 & 410 & g0 wel oY
w1 s faenar gat g fx fsaq on
wer fae 77 g o et 97 e Ty
& mfaw s cgdl ®1 @7 w7 I
w0 3 § g0 ¥1 g & soewar
g | W A fw fadt w fae
Tt qrw § (gl T | WY e 0%
e & o § a1 oF wEH W e
¥ a1z 3% g fza1 sTen § 1 W A
% &g 97 4577 § FT TqF [15 (6T
I Y [EATT 1 TAT § | FRAT NE OF
wREfRE I | A A
1 FTH € F7H T F7 2T 2 AT
g WMTE 10D § T ag T
w1 @Y ¥ T A ¥ o ey oy
g 1 azE wETD YRd RO
FronfeETai § W EF § 1w ey
¥ aaeft ¥ e A oy oW § ) oww
o M7 A wrfow f fe sofaagi sy
o 7 ¥ W fieen § 7 ok efaal
w1 af Fewd ¥ s for g,
wiq F1 TF THT FW F@ F7F A=Al
A g

& qw g § 0¥ AT AT ¥EAT
wrgat g e faedt oft Gt & wd foary
=T E AT, AY AT qgt Wi Ay
st & =g mfers ¥ agi wa diam
rouw oz g fe qmfwd ag =a &
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g ® o fond g g 1 qa6r ug
A H{4d T WWE 9T Wy § )

it «graw & & fagdr aiw W@
FET 47 41T 71 5 drguan g 6
THT ¥ 1 foraw § ag ©F Frdr q41
AT FE § 1 ITR AT FF g
FIM F AT, T FTTHHA F 9L,
afrafadial ® €& o g afgd o
gL IomEA # AaEge AeiRi e
T.fz0 | Iwawag worrETT AF LT,
o7 WgAT ¥ W19 17 w9 & @mq 7w
A TE FT AFAT |

# qF a/@ QY wgAT q0gAT g
wrrg s g § e ag {at sar
g o wifas § 1 afew mfas =
Iz Y 7171 W e 3o {47 Fardy
& T Fr, gm0 wood § o A
THA AT 47 # § A7 gurdr ot
qHT K 3 | & g g Al
A A AT e W g g9 weEed
¥ frare &7ar wfgg 1 &0 Wadm
g1t vgreg & fras § fe &% o gard
feq ¢ 33 97 {gaT FT& AL g07 ¥
Fard

Mr, Chairman: Shri Warior, 1
request the hon. Member to take not
more than seven minutes. If he
finiches within flve minutes, it will be
good.

Shrl Warlor: It is not a question
of minutes; there are very important
things to be referred to. Although the
provisions of the Bill are cnly a few,
they cover very many people. So, it is
very important. First of all, my opi-
nion is that when a legislation of this
sort has been brought forward, it
must have some reflection of the
actui]l realitics that obtain in this
country. Apart from that, if it is an
abstract piece of legislation, I do not
mind. It is a universally accepted
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maxim *lt whenever a piece of so-
cial legislation is brought forward, it
must have some reflection, at lenst »
distant reflection, of the actua] reali-
ties that obtain in this country. The
Government speaks about badli work-
ers. ] think many of our hon. Mem-
bers do not even know who is a badli
worker. There are so many categor-
ies, according to the legislation, in
respect of the workers. There are
permanent workers; then there are
badli workers, who take up jobs then
and there when the permanent worker
is abscnt. This is to cover absentees
or the absence of those who take
leave, Then there are the casual
workers; there are trainecs; there are
those who are called optionals. All
sorts of categories or categorisation
are there. In this legislation, we are
on'y covering the badlies as far as the
first amendment is concerned.

There are certain factories employ-
ing power, where there is not a single

per t worker d ted as such.
AII are badlies. I know from my own
experience in my own town in the
workshops, the engineering workshopa
there, there are certain cases where
the employers employ iwo or three
lathes and who do not at all register
their factories and the work done in
them. They cnnsider the factories
just like their own kitchens. They
consider it as their kitchen affairl
Take for instance, the plantations.
The Minister also should take note of
that. Ewven in the organised planta-
tions—leave ulone the unorganised
p'antations—and the plantation indus-
tries, managed by Europcan compan-
jes like Harrison and Crosfield, who
own large tracis of land in the West-
ern Ghats, there iz not a single estalo
in which they have taken ony deci-
sion that there should be so many
permanent workers and so many badll
workers. Throughout all these vears,
they know what is the permanent
nature of the work; they know how
much should be the complement; but
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they never employ the permanent
complement. Suppose there is an
estate of so many acres having so
many tirees, and the industry is a
pucca, organised industry, they know
that there should be so many tappers,
so many weeders, and so many oilers
and other workers. They know that.
But they never have a register or a
muster-roll wherein they can show
that so muany permanent workers are
alwuys permanent or at least so much
of the quota or the quantum of the
number of workers are always per=
manent and those posts are always
filled up. The list is always in arrears.
Suppose an estate sghould have a
thousand workers on ils permanent
staff, or on the permanent muster-
roll, suppose it is so0, what action will
this Government take to sce that that
institution fulfils that requirement?
Actually, they are left with only 500
or 700 workers and the rest, which
conatitutes 8 huge number of workers,
is left as badli workers. That is the
actua] reality.

Therefore, the first point is to see
that every organised industry at least,
whether it uses power or not, such as
an organised plantation, industry, they
must have a permanent list of per-
mancnt workers, and the number of
permancnt workers must be statuto-
rily provided in these industries.
Then only the badli workers have
their first protection.

Then there are casual workers;
many people do not know what is
happening. You will be amazed, Mr.
Chairman, that in this year of our
Lord, 1865, there are casual workers
who are called casual workers simp-
ly because on the last day of the sixth
month, for one day, 24 hours, they
are kept out of the rolls and then they
are re-employed. They might conti-
nue to satisty the provision of 240
days in & calendar year, but there is
a break in the sixth month. Supjose
on June 30th, a worker is discharged
for that day, and on July lst, he is

and he iy considered as
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a casual labourer, what do you think
of it? On that particular day, he is
unemployed. See the mockery of the
whole thing. He is employed for al-
most six months; he is working as a
gang cooly, but on that particular day,
30th June, he is under the category
of casual workers. As my hon. friend
Shri Priya Gupta has said, he is paid
only Rs. 1.25 or Rs. 1.50 or so for that
particular day. Actually, on the pre-
vious day and on the next day, he is
getting about Rs. 4 a day; it is the
very same worker who gets like that.
This arrangement continues for 9
10 or 11 years. But the worker is
sticking there owing to the conditions.
One is, the cheapest market in India
today, and it has been so for so many
years, is the labour market. Although
the prices are rising, the labour mar-
ket continues to be the cheapest. Se-
condly, this glut in the labour market
is exploited not only by private profi-
teers and private individuals and en-
trepreneurs but also by the socialistic
government. 1 wish that this tall talk
of socialism is left in cold storage for
sometime 80 that the rights of the
workers may be protected during that
period!

Why should they speak of socialism
sp much? We have nothing to do
with socialism. We have not even
any distant relationship with social-
ists. But in this country, have we not
come to a time where the Government
and the people should see that the
workers' rights are protected at least
to the minimum? The investors’
rights are always protected. Tomor-
row a Bill is coming in that respect;
it is a shame on this country, when
our jawans gre dying, the hoarders of
gold are being given so many conces-
sions and not even a living wage, let
alone a fair wage, is given to these
workers. And the Government is
bringing forward this legislation to
implement the aspirations of the
workers. Then, like a stingy miser,
so many provisions are there. I ask
the Government and the Minister,
what is the meaning of this word
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“workman”? What is this word used
in the singular? It speaks of “work-
man and his employer”,

Shri Priva Gupla: Why not the
union?

Shri Warlor; No. They would not.
I ask the Government: give a stick
more, a long danda to the employers
to beat all other workers with, those
workers who insist that they will not
sign the agreement. Then, that will
be much more helpful to the employ-
ers. In this country, where there is
so much of competition for living, for
earning a livelihood, to take out their
daily bread, do you think that a
worker will not succumb to this? All
right. You want a job; give that, and
you lirk my boots. Even licking of
boots will be done in this country
because the peop's are poor and are
unemployed. The unemployment is
so much that you might give surh a
provision ns well. Well, I am not de-
veloping that argument. But T think
that even in this year of our Lord,
1865, to bring such a legislation with
such a loophole or | is a sh
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stated. Government is very keen to
recover its dues and fines, but not so
keen, oo ioo as this legislation goes at
least, to recover the workers' dues.
The minister himsel! knows the
labour problems whuat are the stumbl=
ing blocks, what is the a-tual practice,
what our workers are getting, what
they are denied, etc. But he is in &
particular position and he cannot . . .

16 hrs,

Bhri R. K. Malviya: This provision
is already there; it need not be re-
peated in every amendment.

Shri Warlor: It may be there, but
in actual practice, workecrs are not
getting their dues in time.

Shri Priya Gupta: Another court
case for that!

Shri Warlor: I support all those
who have proposed that a comprehen.
sive legislation must be brought.
There are the conciliation boards.
But employers do not turn up on the

on the part of this Government who
have brought forward such a measure
before this august House.

Now, my hon. friend Shri Indrajit
Gupta has dealt with the provision
about the fine imposed on the em-
ployver. Of course, only after convic-
tion, the defaulting employer will
have to pay the filne. But what about
the dues of the workers? Wil the
workers' dues be recovered from the
emplovers through the Land Revenue
Recovery Act?

Shri R. K. Malviya: That is the
provision.

Shri Warlor: Where is that provi.
sion?

Shri R. K. Malviya: In the Indus-
trial Disputes Act

¢ that is the provi-
It there is
explicitly

Shri Warlor:
slon there, it is not here.
a provision, it must be

The District Labour Offi-
cer sits there and we are all there
punctually at 11. But the employer
sends a letter to the District Collector
saying his life is in danger and there
is a chance of his being molested in
the labour offi~e or nearabout, and he
never appears. There is no provision
8t al]l to summon him or to issue a
warrant against him.

When we discuss the lay off ques-
tion, what is the implicit meaning
enshrined in the parent Act? There
is a mill. Bomething goes wrong with
the machinery; some accidents o~cur
or & boiler bursts. There is electri-
city cut. Such other contingencies are
there. This is expected to be of a
very temporary nature, not beyond 45
days. After that also, if the machi-
nery is irreparable, the mill has to
close down and workers will be re-
trenched. It is not that for 45 diys
they are given free meals, half the
wages are given and so on. Exrept
in Bombay, Calcutta and some big
towns, even in urban areas, these
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workers come 6 or 10 miles walking
in the ear.y morning. When they
come to the gates, their names are
noted down in the muster roll and
they are sent back. If the company
blows a whistle, all of a sudden the
workers have to come. They are
treated like bolts on the door. If I
want, I will bolt the door or if I do
not want, I will release it.

After 45 days, the workers should
be given all retrenchment benefits.
Why shou'd the government be stingy
about that? This half wage for 45
days is not given out of gratis; it is
earned wape. The workers are there.
Whether he works or not is not de-
pendent on him; it depends on other
circumstances, which 1 have explain-
ed. Suppose a mill has no raw mate-
rials. How can you penalise the
workers? That is why lay off is pro-
vided. For no fault of the worker,
there is stoppage of the concern. It
goes on for 45 days. Then if it be-
comes difficult to run it, there are
other provisions for the government
taking over the mills. But govern-
ment is very reluctant to do it. There
are textile mills run by a Coimbatore
magnate in Trichur. For how many
days they have been closed! After 45
days, they say, lock-out. Thousands
of workers are emp'oyed there.

The question of bonus issue is there.
As soon as this bonus enactment was
passed bv Parliament, before it was
sent for Presidential assent, mills be-
gan to close down. As Mr. Manubhai
Shah explainrd, there is a gult in the
market.

Mr. Chairman:
now.

He should conclude

8hrl Warlor:
tant.

This is very impor-

Mr. Chairman: I am not saying
this is not important, but within the
glven time he has to complete his
speech.
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Shri Warlor: I am not repeating
anyihing. 1 am simpls g ving ins-

tance af er instance. with the 35 years
of experience I have in trade union-
ism.

Mr. Chalrman:
in two minutes.

He may conclude

Shri Warlor: I reguest you to be
patient with me. Tlere s cnough
time t.l1 five o'clock and we are pre-
pared to sit for more time also.

Shri Kapur Singh (Ludhiana):
Madam Charman, if 1 have been
able 10 understand my hon. friend
correctly, his main grievance seems
to be that this Bill ought not to have
been introduced in the year of our
Lord, 1865, Let it wait til. the next
year

Mr. Chairman:
delending himself.

Shri Warlor: Mr. Kapur Singh can
expound my cause if | pive him a

He is capable of

vakalat. But I have not given him a
vakalat. I will expound my owan
cause.

When this bonus gquestion came up,
the m'lls took advantage of that,
kicked up a dispute and closed down.
Actually, the South Indian Mi.l-
owners' Association, in their meeting,
passed a resolution to cuy down the
shifts in the cotton mills. Why not
they say straightway, “Lcok here.
We have gtocks which are not lifted.
We have no money. Thy Reserve
Bank has squeezed 'wnur credit. We
cannot run the mills” Why not say
80?7 Water flowg down only, not up.
The worker is down and naturally
they want (o get on the shoulders of
the workers. They kicked up the
subterfuge of bonus question and
closed down. When woag~ boards
give awards. the same practices are
adopted 1o defeat the wage boards.
All sorts of disputes can be kicked
up by the employers. If the govern-
ment glso falls a vict.m to that and
trics to justify them, where can the
workers go for protection?
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I think these realities must be
taken into consideration.  All those

things which had becn taken up in
the tripartite labour conference must
be taken intp consideration belore
government brings un u comprehen-
sive labour legisiation to give protec-
tion to the workers. Then only this
Bill will in proper order. Qther-
wise, the draft itself jz wrong,

Shri V. B. Gandhi (Bombay Central
South): I welcome this Bill . . .

&l g ww g : guntT
WERT, ¥W @99 ®Wed #  qorgfE
LU 4

Mr. Chairman: He may resume his
seat. The bell is being rung.

There is quorum now. The hon
Member, Shri Gandhi, may proceed.

Shri V. B. Gandhi: Madam, this
is a good measure, more good than
otherwise. I will also say that we
have noted the observation of the
hon. Deputy Minister that the provi-
sions such as have been incorporated
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provisions in clause 3. In clause 3 we
insert a new section, Section 2A. In
this section we provide that a dispute
between an individual workman and
his employer shall be devmed to be
an industrial dispute. It will not be
necessary o have it sponsored by any
trade union or supported by a number
of workmen as it used to be before
this provision came into force. That,
Madam, is considered to be a gain for
labour, Many in this House have held
it a5 a gain fcr lubour. Probably, it
is s0; I do not doubt it. But, at the
same time, we must not forget that
there are other views on this subject
as to whether by granting this status
of an industrial dispute to a dispute
between an individua! worker and his
employer we are really helping the
larger cause of trade union strength,
the larger cause of decision by col-
lective bargaining. We really ought
not to treat some of these other as-
pects lightly. For Instance, we re-
member that there has becn a judg-
ment of the Supreme Court in the
case of the workers of Messrs. Dha-
rampn! Premchand versus the employ-
ers’ irm. In that judgment the Sup-
reme Court has opined that in the
absence of a limitation that the dis-

in the Bill have been T
by the Standing Labour Committee.
1 promise we shall pay due weight to
the recommendations of the Standing
Labour Committee, but I also promise
that we shall try to place before the
House other views when we are not
fully convinced that the provisions in
the Bill are really suitable for our
purpaoses.

It is provided in this Bill that the
two corporations, the Indian Alirlines
Corporation and the Air India Cor-
poration, should be brought within the
sphere of the Central Government.
That is a good step, a logical step, and
the wonder is that we did not think
of it earlier. Surh a step will help
better regu'ation of the industrial re-
lations in these corporations.

Now I will come to a really very
important point and that is about the

pute should be supported cither by a
union or by a number of workers
claims for reference mav be made
frivolously and unreasonsb'y by dis-
missed employees and that it would
be undesirable to allow suh elalma.
The view of the Supreme Court on a
matter like this, in my opinion, Is
entitled to some respect and serious
consideration by us. The judgment
further expressed the fear that in the
absence of a limitation that the dis-
pute should be zupported by these
other ronditions there will be claims
for reference to be made to courts in
a frivolous way.

Finally, I would say that we might
examine this aspect later or on some
other occasion when we shall be ron-
sidering amending this Act. In the
meantime we shall have gained some
experience with the present propos-
ed provisions of this Bill.
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Only one more point T want to make
and it is about the right of compen-
sation for workers who are laid off.
We are providing that compensation
will be paid to workmen not only for
the first 45 days but also for the other
periods during a year irrespective of
whether the lay off is continuous or
intermittent. That is a good thing.
That is a gain for labour and that is
provided in the first paragraph of
section 25C. But in the very next
paragraph we see that there is this
proviso which says that if a work-
man is laid off for more than 45 days
no romnensation shall be pavable in
respect of any perlod of the lay off
after the expiry of the first 45 davs
if there ia an agreement to that effect
between the workman and the em-
p'oyer. A lot has been said about
this. What precious chance hags an
individual workman to deal with an
emp:oyer on anything like egual
terms in a situation like this. After
all, we all know the posilion as it
stands. [f section 25C gives the right
to be paid compensation, as we have
seen, the next proviso seriously modi-
fles that right.

We know that our labour legisla-
tion cannot be based theoretically on
what is good for workmen only but
‘we have to balance it with the con-
sideration, at the same time, of what
is economically possible or good for
the industry. Even granting that
there is this need for taking such a
balanced view, I feel that it iz time
that we insert a little more of clearer
direction in the coming labour legis-
lation.
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Shrl R. K. Malvlya: Mr. Chairman,
I am very thankful to the House for
giving general support to the Bill and
also for forwarding some points which
have thrown a great light on the
labour problems which the countryis
facing today.

This legislation is a very limited
one, confined only to amendment of
a few sections of the Industrial Dis-
putes Act. The general policy of the
Government is that whatever legisla-
tion is brought before the House, it
is brought forward with the consent
of the tripartite bodies which first
take into consideration these points.

The House knows wel] that we have
en Indian Labour Conference which
is represented by labour consisting of
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all the parties, the four recognised
Unions—Indian National Trade Union
Congress, All India Trade Union Con-
gress, Hind Mazdoor Sabha and the
United Trade Union Congress. Almost
all the big or isations of ployers
are represented on it. The public
sector is also represented and the
States too are represented. ‘The
Labour Ministers of States also parti-
cipate in these conferences. All
major decisions, at least those which
are brought forward here in the form
of Bills, are taken by them Confer-
ences first. 1 may submit before the
House that the amendments which
have been brought forward here have
been considered by the Indian Labour
Conference. Though I must say that
therc is a lot to be done yet, it could
not be done through this Bill and it
will be difficult for me to accept any
of the suggestions before they are
accepted by the Indian Labour Con-
ference.

There are important points which
have been raised and they are always
considered by this august body—I
mean, the Indian Labour Conference.
Shri Indrajit Gupta, who made out
certain points, is himself a member of
the Indian Labour Conference. He
represented his party in the last Con-
ference held towards the end of Octo-
ber. He can take the initiative and
bring forward those points in the
Conference for consideration. What-
ever is decided by that Conference,
the Government considers it and
brings it up by way of legislation in
the House.

Now I will reply to some of the
points which have been raised by my

hon.  friends. The first point
which has been raised by
many of my hon friends is

that there should be a comprehensive
piece of legislation. 1 am one with
the hon. Members; but we are in &
developing stage. Our industrialisa-
tion is proceeding ahead at a very
fast rate. We are daily facing new
nrablems. Therefore. we cannot make
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a jump with regard to the enactment
of the welfare legislation relating to
the labour. For instance, we made
a provision for the provident fund
and we started with a contribution of
6 per cent. We have now increased
it to 8 per cent in some industries. By
and by, we will cover all the indus-
tries. Take, another instance where
we have allowed certain privileges at
present to the workmen who are get-
ting Rs. 500. This wage limit may
have to be increased. We have to do
more by and by and problems like
this will have to be solved by legisla-
tive amendments at short intervals
In this developing economy, we are
required to watch the situation from
day-to-day and whenever we are able
to provide the slightest privilege to
the workers, we have to come for-
ward with an amendment. Ewven if
a comprehensive legislation is made
today, by consnlidating all the amena-
ments, it is not going to selve our
problem.

I am at least Happy and the House
will also agree with me that there
have been very many amendments in
Labour Legisiation. But the House
would also remember that these am-
endments were very necessary. Some.
times, they were very small amend-
ments where only one sentence had to
be amended or a few words were to
be added. But we had to come with
those amendments. Therefore, it will
not be in the interest of the workers
to say that immediately a comprehen-
sive Bill should come up immediately
before the House. That is not going to
solve the difficulties. I may tell the
House that we shall be required to come
before the House with small amend-
ments probably every session. We
may come with an amendment for
amending these very provisions. Cer-
tain points have been made and we
may be required to come with further
amendments. Therefore, it is not con-
venient to have a comprehensive le-
gislation. When the time is ripe, I
may assure the House that we will
not lag behind and we will bring for-
ward a comprehensive legislation.
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There ﬁ another point which has
been raised by Shri Indrajit Gupta,
Shri Kachwai, Shri Vidyalankar and
other friends and that is about apply-
ing this Act to other workers also.
This arose out of the amendment
which gave powers to the Central
Government to refer disputes of the
airlines corporations. It has been
said that the hospital workers, the
wurkers employed in the educational
institutions and the hotel and muni-
cipal employees should be brought
within the purview of this Act. I may
inform the House that the hospital
employces are already covered by the
Industrial Disputes Act. 1 may also
inform the House that the hote] and
the municipal employees are also cov-
ered by the Industrial Disputes Act.
With regard to the employees employ-
ed in the educational institutions,
there is a definite ruling of the Bup-
reme Court in which they have dis-
cussed it at length as to why this
could not be done.

Shri Priya Gupta: What about the
clerks, typists and peons working in
the educational institutions?  They
are not the teaching staff,

S8hri R, K. Malviya: Under that
ruling, they may not be treated as
workmen in the educational institu-
tions. Unless the ruling is changed...

Shri Priya Gupta: The ruling |is
given on the basis of the ILD.A. as it
exisled then. You gave protection to
one category of workers and you also
give protection to other calegories of
workers on the same basis.

Shri R. K. Malviya: T was just ex-
plaining it. In fact, when this point
is raised in the Indian Labour Con-
ference ang if any formula is found
oug for the golution of the probl
we will have no objection to bring-
ing forward the legislation. 1 wmas
just submitting that only in those
mdustrial institutions where education
of the workmen formed a subordinate
part, they were allowed to be covered
by the Industrial Disputes Act under
the Supreme Court's ruling, while the
rest were not allowed.
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Bbri Priya Gupta: It is subordi-
nate; education forms a gubordinate
part only because the public sector is
under the same Government which
has got the induatry as wel] as the
other wing namely the educational
institution; it is only because of that
it is sub-ordinate; it is subordinate to
the same Government; you can inter-
pret it that way and you can give
protection to them in that way.

Bhri R. K. Malviya: We shall look
Into it and see if they are covered
by this ruling.

So far as the agricultural workers
are concerned, abowt whom you,
Madam, had also raised s point, I may
submit that we have already got a
legislation, namely the Minimum
Wages Act, and we are trying to re-
dress the grievances of those workers
ander the provisiong of that Act. We
have been writing to the State Gov-
ernments also to take measures to
improve the condition of the agricul-
tural workers.

16.42 hrs,

[Mr, Depury-SPEAKER in the Chairl

The main point raised by many
Members was about the amendment
of section 25(c), which makes provi-
sion for lay-off compensation. It is
maid, and to some extent, I am in
sympathy with that argument, that
the lay-off cohpensation should not
be deducted from the compensation
which may be allowed (o the worker
for retrenchment. That zection also
deals with the category of workers
who may be covereq by that provi-
sion. Thig provision was first made in
1853 and it was discussed at that time.
Later on also this point has been dis-
eussed at length. I am aware of the
misery of the workers, I know of
cases where the poor workers have
been laid off and they have not been
paid either the lay-off or the retren-
ciiment compensation. 1 know a
case about one of the textile milks in
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Madhya Pradesh where the workers
fought ghe trade union leaderg and
the Government and wanted to work
on reduced wages. It was a fact
that the mill could not work, despite
the fact that the Government insisted
on payment of full wages and want-
ed to give some loan to the mill for
this purpose. Because of the length
of time of lay-off, the workers were
very eager to go back t¢ work and
accept even reduced wages. This
provision, T submit, shoulgy pe consi-
dered in that light.

ot JFR W T W S W e
o 7

w1 To fifo wredim : W Y
fr & 1 oo faw

1 was submitting that this provi-
sion should be considered in that
light. 1 am sure that where the trade
unions are strong, they will not al-
low the employer to play any mis-
chief, and the workers' interests
will be protected by them.

Shri Sinhasan Singh: How does
the hon. Deputy Minister say so?
From his own experience he has said
that there have been cases where the
workers have not been paid the lay-

off compensation, angd thig proviso
provides for -the very same thing
namely the non-payracnt of lay-off

compensation. Ag a labour leader of
experience, how does ithe hon. Deputy
Minister reconcile himself to this
provision and justify this provision?

Shri R. K. Malviya: That is what
I am arguing at present. I am re-
plying to that very point. 1 have
said that there have been some cages.
For instance, take a case where &
mill is closed for genuine reasons.

1 have just cited an instance. It
could not be opened. T as one of the
workers of that organisation, the big-
ger organisation, tried to intervene...
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Siri D C. Sharma (Gurdaspur):
You gre not g worke:; you are Deputy
Minister.

Shri R. K. Malviya: I am talking of
the time when I was a labour worker.
The workers jumped upon me asking
me to allow them tp accept reduced
wages and allow them to work. Nei-
ther I por the Government did allow.
But then the workerg settled it them-
selves,

Shri Priya Gupta: Take the case of
the RSN companies during the [Pakis-
tan aggresasion. The work has been
laid off. In such cases, provision
should be made for giving them lay-
off gllowance.

Shri R. K. Matviya: [ have already
submitted that where there are strong
unions, they wil] not allow the
workers. .....

Shri Priyn Gupta:

It is a national

catastrophe, a national emergency—
Pakistan aggression,
Shri R. K. Malviya: I do not yield

because 1 have very limited time.

Shri Priya Gupta: You please keep
thig in mind.

Bhri R. K. Mailviya: Every case has
got to be judged on its merits.

The question has been raised by
several hon. Members about the badli
workers, casual workers, temporary
workers, substitute workers, that al!
the workers will be exploited under
these provisions so far as lay-off com-
pensation is concerned. I am in sym-
pathy with my hon. friends. I know
the cases of exploitation. Exploitation
goes on. | know certain cases where
through a coury of inquiry an agree-
ment was arrived at about gsbolition
of the contract system, to regularise
this badli and temporary worker sys-
tem—an all-India agreement. It is not
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being complemented properly. This
agony is as greag with me ag with my
hon, friends. I may only submit ‘n
reply that Guovernment are contem-
plating bringing in legislation about
the abolition and regulation of the
contract system, and care will be
tuken to see thag all these maladies
are remedied and they do not trouble
the workers,

Shri Kapur Singh:
the communists,

He s appeasing

Shri Priya Gupta: Also include
zasual labour there.
Shri R. K. Malviya: 1 will now

dea] with one or two more points.
One is about delays. 1 am sorry
there have been delays. In many
cases, we have found that delays have
occurred. One of the reasons g the
accumulation of a large amount of
cases with individual tribunals or
labour courts. As has been announced
by the hon. Labour Minister in the
House, we gre appointing twp more
tribunals, Central Government Indus-
trial Tribunals, one at Calcutta ana
another ap Jabalpur. At present, we
nave got only two, one at Dhanbaa
and the other at Bombay. When these
two more Tribunals are established, 1
hape delay will be reduced to a great
extent.

Shri Warior: There is no tribunal
far tne southern region?

Shri R. K. Malviya: We have got
officers of the State Governments as
our tribunals. Somgtimes we appoint
them as labour courls. So there ig a
chance for quick settlement and dis-
posal of these cases and delays will
be reduced to a great extent,

Shri Limaye said that the conci-
liation officer in the Bombay Corpo-
ration case did conciliate the dispute.
but had not submitted his report even
after one year. For his information,
I may submit that there ix provision
in section 12(8) of the Industrisl
Disputes Act, according to which a
conciliation rcport has got to be sub-
mitted by the conciliation officer with.
in 14 days.
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Shri Priya Gupta: There is no pro-
vision, Read it correctly.

Shri R. K. Malviya: 1 do not want
to waste the time of the House.

Shri Priya Gupta: There is no
question of wasting time, You are
giving wrong information to the House.

Shri Hari Vishou Kamath; He
should convince the House, becausea
Member has challenged him,

Shri R. K. Malviya: This is section
12—Duties of conciliation officers:

“(8) A report under this section
shall be submitted within fourteen
days of the commencement of the
conciliation proceedings or with-
in such shorter period as may be
fixed by the appropriate Gov-
ernment:

“Provided that subject to the
approval of the conciliation offi-
cer, the time for the submission
of the report may be extended
by such period as may be agreed
upon in wriling by al] the parties
to the dispute.”

Shri Priya Gupta: But what about
Government publishing the report?
That is the point.

Shri R. K. Malvilya: I have replied
to both the points. I have replied to
Shri Limaye's point that it is cover-
ed by this provision, and I have rep-
lied to the hon. Member's pojnt that
for reducing delays we are doing
everything possible, and we are going
to appoint two more tribunals.

I have covered almost al] the im-
portant points. I thank Shri Bishen
Chandra Seth for making the sugges-
tion for profit-sharing by the workers.
I would request him to start with this
in his own establishments. I  again
thank the House for the suggestions
made and for the support given to the
Bill.
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Mr. Deputy-Speaker: The question
is:
“That the Bill further to amend
the Industrial Disputes Act, 1847,

as passed by Rajya Sabha, be
taken into consideration.”

' The motion was adopted.

Mr. Deputy-Speaker:
is:

The question

“That Clauses 2 to 4 stand part
of the Bill.”

The motion wag adopted.
Clauses 2 to 4 were added to the Bill.

Clause 5— (Substitution of new
section for section 25C).

Shri Warior: 1 beg to move:

(i) Page 2—
omit lines 22 to 27. (1)
(ii) Page 2, lines 32 to 35—

omit “and when he does go, any
compensation paid to the work-
man for having been laid off
during the preceding twelve
months may be set off against
the compensation payable for re-
trenchment”, (2)

Actually, in regard to Amendment
No, 1, my intention was only to delete
the words “if there is agn agreement
to that effect between the workman
and the employer:" in lines 25 (0 27.
The Government can accept that, or
if they say that they will bring for-
ward an amendment to that effect at
a later date, I am ready to accept
that.

Shri R. K, Malviya: I have just now
explained why these provisions are
there. T have given the instance of a
mill in which the workers themselves,
despite the persuasion of the labour
leaders and Government, accepted
reduced wages. What to say uf lay-
off compensation? It is for such cases
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that this provision has been iclain-
ed. This was considered by the In-
dian Labour Conference. If they
want to presg for it, this can be taken
again to the Indian Labour Confere-
nce and then alone we can accept it.
1 do not accept it.

Shri Warlor: I do not press my
firsy dment. The d may be
put to vote.

Mr. Deputy-Speaker: Has he the

leave of the House to withdraw s
Amendment No. 1?7

Hon. Members: Yes

The amendment No. 1 was, by leave,
withdrawn.

Mr. Deputy-Speaker: I put Amend-
ment No 2 to the House.

The amendment No. 2 wag
negatived.

Mr. Deputy-Speaker: The question

put and

in

“That Clause 5 gtand part of
the Bill™

The motion was adopted.

Clause 6.- (Amendmen; of Section 28)

Shri Priya Gupta: We again sub-
mit on this Clause that this word
“continuous” should be replaced by
“continuity”, if at all the whole thing
cannot be deleted. Any worker, even
if he is on his job for a number of
lays, he should be allowed *his on-
vilege.

Shri R. K. Malviya: That is in the
Act; iL does not require any further
amendment. This provision has been
made. When an employer was pro-
secuted for a certaip offence he got
acquitted after payment of fine and
he was not required to pay the
amount of cleim. Now, we have
made this provision. If after con-
nection he does not fulfil any obliga-
tion under the settlement or the
award, he will have to pay continuous-
ly certain amount of fine per day
till he makes payment.
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Shri Priya Gupta: With retros-
pective effect from the date on which

the violation has been done, not
from the date of the order.
Shri R. K. Malviya: If it is pro-

vided in the award or settlement, that
will be payable,

Mr. Deputy-Speaker:
is:

The question

“That Clause 8 stand part of

the Bill"
The motion was adopted.
Clause 6 way added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri R. K. Malviya: Sir, [ beg to
move:
“That the Bill be passed.”
Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill be passed.”

Shri Warior: Sir, we are glad the
Minister has come forward with
a promise that there  will be
more amendments {o this Act to
bring it in line with the
actua] realities that obtain in the
country. Apart from the points
which we had raised, we had also to
mention one other point whenever a
worker is dismissed on some charge
brought forward by the employer,
there |a g procedure followed. Now,
the Supreme Court has come down
upon the tribunals in the sense that
the tribunals are not to go into the
merits of the case or into the evi-
dence of the case but can only only
review them if the procedure adopt-
ed is correct or not according to the
law; that is all. They cannoi go into
the merits of the case. 1 think gov-
ernment will be well advised to take
this alsn into consideration and Ins-
tead of bringing in piecemeal amend-
ments Jet us have a full study of
the whole situation and have a cum-
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[Shri Warior.]

prchensive legislation  covering  al
these difficulties which the trade union
movement as well as the employees
are facing in having their rights es-
tablished and honoured by the em-
ployers and other agencies in  this
country. [ think the government will
bear this ip mind. This will come
before the tribunal ang the tripartite
committee. But the government also
must have a new approach to these
problems and its attitude must also
undergo a change so that government
will not be taken by surprise so that
it will be in a position to understand
these problems ang take the proper
course of aclion in the prevailing
condiions.

Shri Prlya Gupta: Sir, I have got

a small submission. During Pak.

aggression, special circumstances
have arisen and some boatg and ves-
sels have been seized by them and
water route from Calcutta to Assam

dislocated, and due to that the work-

shop at Rajabagan in Calcutta of the
RSN Company had been affected very

badly and about two thousand work-
ers had been laig off. This embargo
of reduced wage for these 45 days
should not apply as a large nmumber

of workers will be deprived of

their wages and be a rubiect of victi-
misation of Pakistan aggression.

The labour ministry should approach
the defence ministry production de-

partment to give them some other

work in these exceptional circums-
tances. The ghares of REN company
are held—76 per cent of its shares—
by the government of India, and it

is very useful tp the defence minis-

-try, They are in search of other
dock and naval vards fur repairs and
building ships. This yard of RSN
Co. with threq Dry Docks and two

ships can build and repair naval

ships and frigates for our vast coastal

arcas. There are g large number of

skilled workers there and they could

be made wuse for other produtcion

warks for the war efforts.

NOVEMBER 11, 1965

Disputes (Amdt.) 1468
Bill

17 hrs.

oY gen Wy wema 5 owgr W
for meg 2w & o1 3G § I T WY
saafea & r wege &1 Y T sy
¥ dHoT O AT wifear & g
grar & 6 £ 3w F1E ¥ 5T omn
#, IE%T U7 TOTA Ay femr SmEm o
T frdew @ s sy 9w w1 #
T & agma & 1wty famr oo

% a1z £ w1 o s v &
wgi o fafae s g # o o
FIE ¥ WaAT ST FAET rew F gy |
TR & aga 7T &, W AgE AR
T g A ¥ g T faaea § fe
gl & fol qoere 1 o ¥ o
sqaEqT AT WfEw a1fF § wo e
dENFR I A AT AN |

Shri R. K. Malviya: So far as Shri
Warior's contention is concerned, 1
have nothing to add. 1 have already
submitted that his party is represent-
ed in the Indian Labour Caonference
and any of the question which agitat-
es the mind of my hou. friend can
be taken to the Indian Labour Con-
ference and discusseq there and a
remedy found out.

So far as the point raised by Shri
Priya Gupta is concerned, I would re-
quest him to come sometime to the
Ministry wand discuss it personally,
and 1 will see what can be done in
that case.

Shri Priya Gupta: Thank you very
much,

@t vo firo wendw . wwarw
o A wvg1 fF wwgd & W
w12 w1 7 9o 5 fafewr ¥ o i
B AR AT | WA TTHY TE AR
¥ fr fefigaw fergzy o & -
B ERE) AT §1E A Y wrih § frfy
serigi d 1 fafewr sR ¥ W



1469 Industrial

qFEH] #Y GEdt A gwd § SEer g
a3 aga wwE g | g RS o
g f& agr duar 3 A awEt ww wd
g ot & oY 7w 7w aW o AF
¢ | xafag sifrw 1 wft fs @ =
¥ fau wem ®X g awg ¢ o Ty
& wifes o w1 g @ g 1 W
FOTE gigT %1 Gaow & fe o9 dw
dt § M FA** farraa wX, IET wEAT
TG W AT | WU TR AW
%1 fafam w2 & =7 A A AT
fog smgm 1 W@ gET R I
7 four gag FT & gw A ) ¢ wEfag
& a1 a1 7T S |
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wgt % wdIw T AW § JAT K
¥ Wi A o adtw oftw 0
EL AR il O

Mr. Deputy-Speaker: The question
is:

“That the Bill be pursed ™
The motion was adopted.
17.03 kra,
The Lok Sabha then adjourned till
Eieven of the Cloek on Friday, Nov-

ember 12, 1985/Kartika 21, 1887
(Saka).
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